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LEGISLATIVE ASSEMBLY.
Monday, 17th March, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President in the Chair.

MEMBER SWORN:

Mr. Alexander Robert Loftus Tottenhar, M.)l.A. (Member, Central
Board of Levenue). )

STATEMENT LAID ON THE TABLE.

The Honourable Mr. A. 0. Ohatterjee (Industries Member): Bir, 1
lay on the table s statement furnished by the High Commissioner for
India showing all cases in which the lowest tenders have not been accepted
by him in purchasing stores for the Government of India during the half
year ending the 81st December 1028.

( 1888 ) 4
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QUESTIONS AND ANSWERS.

APPOINTMENT OF INDIANB TO THE CADRE OF TRAFFIC INBPECTORS ON
RAlLwAys. : R

858. *Khan Bahadur Barfaraz Hussain Khan: With reference to the
question No. 839, put in the Assemnbly by Surdar Kartar Singh and its
answer given by Bir Charlse Innes, will the Government be pleased to
state if they are aware of any action taken by the IRailway Administrations?

The Honourable 8ir Charles Innes: As already stated by me last month,
this matter was specially brought to the notice of Railway Administra-
tions and from reports recently received it appears that out of 31 vacancies,
temporary and permanent, which have occurred since last March on all
lines 15 have been filled by Indians.

ExXTENSION OF THE REFORMSB TO THE Nonrtn-WEesT FroNTIER PROVINCE.

854. *Nawab Sir Sahibzada Abdul Qaiyum: Will the Government be
plcased to state if they contemplate taking any action in the matter of the
extension of reforms to the North-Weat Frontier Provinece under the
Government of India Act, 1919, and if so, how soon?

The Honourable Sir Malcolm Halley: 1 can only say thut the question
will be considered in connection with the report of the North-West Frontier
Inquiry Committee.

Pay or THE CrviL CLERICAL ESTABLISHMENT, NORTH-WEST IRONTIER
’ PROVINGCE.

855. *Nawab Sir Sahibzada Abdul Qaiyum: 1. Ig it a fact that at the
time of the separation of the North-West Froptier Provinece fron tie
Punjab in 1901, it was laid down by Government as a general principle
that the civil establishments (including clerical) in the new province
;hould receive the same rates of pay as were then in force in the Punjab?
f so,

(a) was this principle observed in fixing the rates of pay of the
civil clerical establishments in the new provincer

(b) has the local Administration, ever since the separation, been
following and maintaining the Punjab standard of efliciency
and rates of pay of their civil clerical establishments?

2. If the replies to (a) and (b) above be in the negative, will the Govern-
ment be pleased to state why tne principle has not been observed and on
what principles tho rates of pay of civil clerks in the North-West Frontier
Province have been kept at n lower standard than those obtaining in tne
Punjab?

Mr. E. B, Howell: With your permission, Sir, and that of the Honour-
able Members concerned, I will anawer Question Nn 855 and Question
No. 860 together. 8o far as officers of the Punjab Commission, the Pro-
vincial Civil Service, and members of subordinate graded rervices snch as
tahsildats, maib tahsildars and munsiffs were concerned, the princinle wrs
sdctptod by .the Government of Indis and approved by the Beerctory of
Btate. In the case of clerical establishments it has also been nccepted

(1889 )



1890 LBGISLATIVE ASBRMBLY. [17Tx MarcH 1024,

subject to the proviso’that the amount and character of the work done
by the officials concerned is the same as in the Punjab.

(a) This disposes of (a).

(b) Consistent endeavour has been made to keep to Punjab stand-
ards of pay and efficiency und proposals for revision of puy
in the North-West Frontier Province, including the case of
office establishments, have been mmade with reference to
Punjab standards. At the time of the lust revision of pay of
office establishments in the North-West Frontier Province in
1920 the corresponding scheme of the Punjub Government was
not ready, but the general principles of both schemes were in
general harmony. It was found, however, when the Pur#ab
proposals took final form, that there were considerable differ-
ences in the average rutes of pay in the two provinces. Fresh
proposals for revision were submitted, based on the Punjab
scales. These have been held over pending the result of in-
quiries instituted by the Government of the Punjab as to the
possibility of effecting reductinns in the pay of subordinate
services owing to the fall in prices.

The second part of the question has been answered by the information
already furnished.

Pay or CrLErks oP THE IrriaaTioN DeparTMrT, N.-W. F. Province.

856. *Nawab Sir Sahibzada Abdul Qalyum: Is it a fact that the pay of
the civil clerks of the Irrigation Department in the N.-W. F. Province
has been lately raised to the Punjab standard? If so, will Government
pleasae state why other clerks serving in the same province are being
accorded a differential treatment?

Mr, E. B. Howell: With your permission, 8ir, and that of the Honour-
able Members concerned, 1 will answer Questions No. 858 and No. 870 to-
gether. Yes, it is a fact.

As already explained, the treatment is not differential, although in prac-
tice, in other establishments, differecnces have arisen.

RgvisioN o Pay oF Crvin CLERKBS IN THE N.-W. F. ProvIncE.

857. *Hawab Bir Sahibzada Abdul Qalyum: (a) Have Government
received copies of any Resolutions passed bv the Civilan Clerks’ Associa-
tion, N.-W. F. Province, on the subject of revision of pay, and other
subjects of importance to the civil clerks in the Province?

(b) 1f so, what action do Government propose to take on these Resolu-
tions?

Mr. E. B. Howell: With your permission, 8ir, and that of the Honour-
able Members concerned, I will answer Question No. 857 and Question
No. 871 together.
~ (a) Yes.

{b) The revision of the pay of clerical establishments in the North-West
Frontier Province has been held over pending the result of inquiries ‘which
have been instituted by the Punjab Government into the possibility of
effecting reductions in the psy of subordinate services owing to the fall in

prices. : #



QUBSTIONS AND ANSWERS, 1891

INCOME-TAX ASSESSMENT IN THE KANGRA DISTRICT.

858. *Lala Hans Raj: (a) Is it a fact that Kangra District is attached
to the Jullundhur Circle and the Income-tax Collector goes there onece in
& year for a couple of days and orders the former asscssees and the newly
proposed to bring their accounts to one place which is invariably at a
distance of 40 to 60 miles journey on foot?

(b) Is it not a fact that those who have not kept any accounts are
summarily assessed at the sweet will of the Collector and those who do
produce their account bookg nre told that their accounts sre unreliable
and unceremoniously taxed or their tax enhanced as the Collector wills?

(¢) Are the Government aware that the Collector hus taken as his stand-
ard of profit 20 p. c. on sales of sundry things, 12 per cent. on silver and
6 per cent. on gold in assessing thesc petty shop-keepers and, if so, from
what data has he arrived at this rate of profits which nowhere exists?

The Honourable Sir Basil Blackett: (a) The Government have nq in-
formation on the subject. If the assessées are put to any avoidable incon-
venience the Commissioner would 'no doubt do his best to remedy matters
if he were approached on the subject.

(b) Under section 28 (4) of the Income-tax Act, 1922, if'an assessee pro-
duces no eccounts tho Tneome-tax Officer should make the assessment t6 the
best of his judgment—that is, he must cstimate the income. The" Gov-
emment do not ‘understand what alternative course is open, except to
declare that any oné whé does not choose to keep or produce accounts shall
be exempt from income-tax.

(¢) The Government have no informatien o the subject. If’ any
assessee i8 dissatistied with his assessment it is open to him to appeal to the
Assistant Commissioner,

INcoMB-TAX AsSKSSMENT IN THE KANGRA DisTRICT.

859. *Lala Hans Raj: (¢) Arc the Government aware that the assess-
ment of income-tax in the Kangra District has been made on the 9th
February, 1924, for the yeur 1928-24 which ends on the 81st March, 1924,
and if so, how far is it legal nccording to the Income-tax Act?

(b) Will the Government furnish o stetement showing how many
appeals agdinst ' the income-tax orders were preferred in the years
1920-21 to 1922-28 from thc Kangra District and how many, if any, were
accepbed ?

(c) Is it a fact that Kanera District is attached for purposes of appeal
to the Umballa Circle and 'that an officer comes all tho way from there, a
digtance of thrce hundred miles, to hear appeals at D. Lala, a eool place
where the appellants have to go on foot from forty to sixty miles?

(d) Is it a foet that this officer has decided last year nearly fifty appeals
in half &n hour's time and dismiseed all even if represented by lawyers?

(¢) Do thu Government propose to change the course of Income-tax
appesls from the Assistant Commissioner, Income-tax, to the District
Judges as in cases under the Land Acquisition Act?

_The Hononrable Sir Basll Blackett: (a) The Government do not uhder-
stand the Honourable Member's ‘question. The sssessment for the year
1928-24 is of course to be made in the year 1928-24 on the income of the

vear 1922.28. .,
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(b) In 1922.28 there were 58 appeals to the Assistant Commissioner,
8 of which were successful out of 40 disposed of. There were no review
petitions to the Commissioner. The Government have no information in
regard to the years 1920-21 and 1921-22.

{¢) and (d). The Honourable Member is referred to the answer just
given to part (a) of his last question No. 858.

(e) No.
Pay, ALLoWANCES ANXD Hours or Work oF THE TELEGRAPH STAFF,

860. *Haji 8. A. K. Jeelani: (a) Will the Government be pleased to statc
whether it is a fact that the employés of the Telegraph Department are
differently treated in the mutter of pay, allowances and hours of work,
from those of the Postal Department? _

If 8o, will the Government be pleased to state the difference und the
reasons for the same? . . _ o

(b) Will the Government be pléased to state whethiér they have any

praposals to do away with the difforence by improving the lot of the postal
employés ?

The Honourable Mr, A. (. Ohatterjee: As the answer to this question ix
rather long, if the Honourable Member has no objeetion, I shall lay it on
the table. '

(a) It, as is presumed, the inquiry relatea to postal signallers and tele-
graphists in the Telegraph Branch, the reply on the fimt point is in the
affirmative.

Tﬁe scnlen of pay for ﬂae two classes of officials are ae .{ollows

r ob-140 '
: 50140 *
Postal Rignallers according to the locality .4 46—140
. 1 - 40 -130
I:w—-m
' General Betviee . s CRO—vBh ¢
' . Local Bervice b . 8b - 110
Tﬁlﬁﬂﬂpllll’h . . Y . 70 =0 +-160
{smm Bervice 3 60—5 160 |

Both classes of officials are ordinarily on duty for 50 hours & weck but.
whereas the work of postal signallers is ususlly done in the day, telegra-
phists are in meany offices called upon to put in a. regular turn of night
duty. With respect to the reasons for the difference in the scales of pay,
the Honourable Member’'s attention is invited to. the reply! given by
8ir 8. D'A. Crookshank on the 20th September 1921, to part (b) of Mr.
B. H. Jatkar's question No. 41. The reason why telegrs.phmh are called
upon to d» night duty is that they are employed in busy centres.

With respect to the matter of allowances, by which is presum-
ably meant local and house rent allowances, Government aro. not prepared
to undertake the labour involved in the compilation of & statement com-
paring the allowances granted to the two classes of officials and cxplaining
the reasons for all differences.

(8) The reply is in the negative. Government are mot prepared to
assimilate the rates of pay and allowances ' of posh! ‘signallers - 4o -those
granted to telegraphists in the Telegraph Branch. 'I‘he twn ca.dmr. are
entirely separate.

+ V'ide pages 993-84 of L. A. Dehates, Vol. 11,

il




QUESTIONS ANL. ANSWERS, 1693

DreLAY by THE GOVERNMENT PrESS, CALOUTTA,. IN SUPPLYING GOVBRNMENT
PusLicaTions To THE PusLic.

861. *Mr. H. G. Oocke: (a) Do Government propose to inquire
into the delays which occur at the Government D’ress, Calcutta, in supply-
ing Government publications, in view of the fact that copies of the corree- -
tions to the Income-Tax Manual written for from Bombay on the 28rd
January last, with the remittance which had alrbady been asked for by the
Press, had not been received by 21st February, nor had any explanation of
the delay been received? '

(b) Are Government aware that the Government Press, Calcutta, is not
permitted, under orders of Government, to send its publications by Value
Payable Post?

(¢) Are Government prepared to consider the withdrawal of the orders
referred to? )

The Honourable Mr. A. 0. Chatterjee: (a), (b) and (c). Government are
inquiring into the matters to which the Hgqnourable Member has drawn
attention,

@
ACCOMMODATION OF MEMBERS OF THE LEGISLATURE AT RAISINA.

862. *Mr. Devaki Pragad Sinha: (¢) Will the Government be pleased to-
state what arrangements, if any, do Government contemplate for the
accommodation of Members of the Legislatures at Raisina when the new
buildings there are completed and the Secretariat located therein? Ir the-
present srrangement likely to be continued?

. (b) Have any replies been received to the tenders called for in connec-
tion with hotels in the new city? )

(o) What rate Eer acre is Government asking for land in the case cf
hotel comnpanics, theatre compahies, or cinema companies?

(d) Har any hotel company sent in application for-land for building-
purposes ?

The Honourable Mr. A. 0. Ohatterjes: (a) The matter is under con-
sideration.

(b) No tenders were received for the hotel sites advertised.

(¢) One cinema compuny has acquired on perpgiual lease a sitc at a
premium of Rs. 7,500 per sere. The same figure has been asked for a
threatre site and sites for hotels. C

(d) Yes. Two applications were received from hotel companies but
they were both subsequently withdrawn,

OFFICES ALLOTTED T0 AN INSPECTOR oF PoRT OFFICES For INSPRCTION
PURPOSES.

868. *Mr. Amar Nath Dutt: Will the Government be pleased to
state the average number of offices that is generally placed under the:
jurisdiction of a single Inspector nf Post Offices, and the standard by which
it is determined? '

Mr. G, R. Olarke: The question presumably relates to the numher of
offices allotted to an Inspector for'insvection purnoses. If sn, the reply is
that no fixed standard is poesible. ' The humber tnust necessarily vary
aceording to the distance of one office from another and according to the
means of locomotion available. | -
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INOREASE IN THE NUMBER or INsPEcTOrRs oF Post OrricEs,

864. *Mr. Amar Nath Duatt: Is it a fact that the Director General
of Posts and Telegraphr assured the Lnspectors.'in reply to their represen-
tations last year, that he would increase their numnber? Will the Govern-
ment be pleased to state how muny lnspectors have been increased sinoe
then?

The Honourable Mr. A, O. Ohatterjes: No such assurance was given
by the Director-General. In 1921 memorials were submitted by Inspectors
of Tost Offices praying, among other things, that they might- be given the
services of clerks and they were informed in reply that the Director-General
would prefer to increase the number of sub-divisions, i.e., Inspectors’
clarges, rather than to provide Inspectors with clerks. Since then the
volume of inspection work to be done by these officials has been reduced and
trafhe bas been below normal. The necessity for increasing the number of
sub-divisions has not thersfore arisen.

OrDERLY PEONS FOR INSPECTORS OF I'08T OFFICES.

865. *Mr. Amar Nath Datt: Will the Government be pleased to
state whether the Director Generul of Posts and Telegraphs gave the
‘General Becretary of the All-India Postal Union to understand that he
would consider the question of restoration of orderly poons to Inspectors ot
YPost Offices, in the next vear? If so, will the Government be pleased to
atate, whether it has been done? If not, will the Government be pleased
to state the reasons, as also when the Government proposes to restorc the
same ?

The Honourable Mr. A. O. Ohatterjee: The Director-General informed
the Honorary General Secretary, All-India Postal and R. M. 8. Union, that
the question of restoring the orderly peons might be reconsidered during
1924-25 if this course were justified by the’general financial situation. The
Director-General is reconsidering the question,

RepucTION OF THE ALLOWANCE OF RURAL BRANCH POSTMABTERS,

866, *Mr. Amar Nath Dutt: Is it a fact that the allowance of as
many as 34 rural branch postmasters in the Nadia Division has -been
reduced by Rs. 3 to Rs. 4 a month and two sub-offices have been converted
into extra-departmental branch offices and two or three other sub-offices
are in contemplation of being reduced to the status of branch offices? Do
the Government propose to reconsider the matter?

Mr. 'G. R. Olatke: The allowance of 20 extra-departmental branch
posimasters were reduced by Rs. 8 and of 10 such officials by Rs. 4 but
in nc case is the revised amount less than the minimum of Rs. 6 prescribed
by Government. One sub-office was reduced to the status of a depart-
mental branch office and one to that of an extra-departmental branch
office. In each of these caces the reduction was necessary in order to bring
the cost of the office within its income. The conversion of 8 sub-offices
into branch offices on the same grounds ia under oonaldera.tion, and T am
inqniring whether such conversion is desirable.

CoNTRIBUTION ¥ROM RERIDENTS OF THE NADIA DISTRICT FOR VILLAGE PosT
Orrices

667. *Mr. Amar Nath Dutt: Is it a fact that a large sum of money
has berp realised from the residents of some villages in the Nadia
Diistrict, by way of contribution towards the maintenance of their village
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post offices? Do the Government propose to consider the desirability of
refunding the money so realised to the poor villagers without delay?

Mr. G. R. Olarke: A total sum of Rs. 141 has been realised from the
villagers in' respect of 8 post offices. 1 am inquiring into the question
whether such a contribution was properly asked for in these cases.

RETRENCOMENT OF I’08TMEN IN THE NADIA Divisiox.

868. *Mr. Amar Nath Dutt: Will the Government be pleased to
state the number of postmen curtailed in the Nadia Division during the
vear 1928-24, as also how their work has been distributed?

Mr. G. R. Olarke: In 4 post offices which had 2 postmen each but
could not support more than one, one of the appointments was abolished and
the work carried on with the remaining postman In 8 post offices which
had only one postman each but were nevertheless working at a
loss, the appointment was abolished and the delivery of articles was
entiusted to an extra-departmental agent on a small allowance. In each
of the 5 other offices, one appointinent of postman has been kept vacant as
& measure of retrenchment and the delivery work has been redistributed
amung the remaining postmen.

Pay or THE Civil, CLERICAL KSTABLISHMENTS, NorTE-WEST FRONTIER
PROVINCE.

+869. *Maulvi Muhammad Yaqub: (a) Is it a fact that at the time
of separation of the North-West Frontier Province the Government of lndia
and the Secretary of State had laid down a general principle that the
oivil establishments (including clerical) in the new Province should receive
‘ine same rates of pay as were then in force in the Punjab, and was this
principle observed in fixing the rates of pay of civil clerical establishments
in the new Province?

(b) Is it also a fact that the Local Administration of the N. W. F.
Province has ever since the separation been following and maintaining the
Punjab standard of efficiency and rates of pay of their civil clerical estab-
lishments ?

(¢) (i) If ithe reply to (a) and (b) be in the affirmative, will Government
please state why the civil clerical establishments in the N. W. F.
Province are being paid less pay since October 1920 than that allowed to
their confreres in the Punjab.

(i) If the reply to (a) and (b) be in the negative, will Government
please state since when, why and on what general principles the rates
of pay of civil clerks in the N. W. F. Province have been kept at a lower
standard than that obtaining in the Punjub for the time being?

Pay oF CLERks OF THE IRRIGATION DEPARTMENT, NORTH-WEST FRONTIER
PRrovINCE.

1870. *Maulvi Muhammad Yaqub: Is it a faot that the pay of civil
clerks of the Irrigation Department in the N. W. F. Province has been
raised to the Punjab level? 1f so, will Government please state why other
civil clerks serving in the same Province are being accorded a diffdrential

{reatment ?

¥ Bee answer to Qestion No. 85.
1 Bee answer to Question No. 856.
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Revision oF Pay or CiviL (anx's, N. W. F. ProvineE,

. 1871. *Maulvi Muhammad Yaqub: Have Government received copies of

.vny Resolutiong passed by the Civilian Clerks’ Association, N. W. F.
Vrovince, on the subject of revision of pauy and on other subjects of vital
.importance to the civil clerks in the Province? If so, what action do
Guveranent propuse to take on those Resolutions ?

Exporr TRADE IN INDIAN CoAL.

872. *Mr. W. 8. J. Willson: In view of the Resolution of this Assem-
bly that a countervailing duty on Natal Coal should be imposed in order to
protect Bengul coal, do the Government propose to appoint an impartial
Board of Inquiry to inquire into the loss of export markets, coal traffic
facilities and railway freights, the increuse of the railway freight rcbate
‘to Rs. 2 per ton, the institution of spucial allotinents of wagons for mineral
traftic, the provision of suitable tvpes of wagons for such traffic, the provi-
sion of quick-running trains of full rakes, the reduction oi shipping charges
.including the provision of modern appliances for tipping wagons, the eli-
mination of dumping charges at the dock, the reduction of port charges,
and especially witn rerard to the development of the new high-class coal-
fields of Karanpura and Talcher, and to inquire as to what isx the hest
interests of the Railwavs and the coal trade as a whole including the ‘pos-
sibility of reduction of railway freights to long-distance industrial centres,
 having rezard to the needs of the industries established in the country?
Also t5 inquire into the loading and grading conditions at the coalfields with
,sﬂecial regard to corrbined working of groups for grading and despatch, and
_the discharging conditions and facilities at ports of imports?

. .-The Honourable Sir Charles Innes: It has been suggested to Govern-
ment that an inquiry should be imstituted into the question whether
measures could be taken to encourage the cxport trade in Indian coal,. but

no decision has yet been reached.

DISCOVERY OF A BOMB FACTORY AT MANIKTALA.

H_r. @. Pilcher (Bengal: European): May 1, Sir, ask the Honourable
the Home Member whether he can confirm, expand. or. deny certain
asscrtions made in a teleyram which reached me from Calcutta early
yesterdsy morning? The telegram says:

‘“ A complete bomb factory was unearthed by Caloutta Police Saturday in .house
at Maniktolla. Six live bombs of a new and particularly deadly type were recovered
along with several similir weapons 'n process of manufacture and large quantity of
explosives. Two Bengalis were ciught red-handed, both being well known to the
Police. It is belioved thit at lesst vne other persun managed to escape from the
room befire police were able to enter. The police have been aware for some time
past that a revolutioniry party have been manufacturing bombs with the object of
carryiny out programme of assassinating certa’n high nol'ce officers. The hombs found
are a grdat improvement on. the type msed by Indian revolutionaries in the past.
Previons lombs—inclnding the bomb which was thrown at Lord Hardinge at Delhi,
werr made in c'gwrette ting bound round with w're and fitted with clamps. Latest
diseoverios however are made ~f cimt irrn in perts nearly half ineh- thick and closely
rosemmble the Mills grenade used during the war. One of the men’arrested served for
some time in a Bengali regiment.” !
May Ieadd, S'r, that I am asking this question for three reasons. The first
ia thet nlthongh I recsived this early vesterday morning, T lnoked through
the *‘ Pioneer "' which reached me at bresk-fast time this momning and

F
+ B onswer to Question No, 857.
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found nothing at all relating to this incident. The second reason is that in
Bengal we feel, especially since Mr. Day's murder, thuat so long as there
are at. large peopla of this character or type, nlways supposing they exist,
there is nothing to prevent the summary murder of our friends and relatives
in Calcutta on the ground that they possess an apparent resemblance to
senior police officers. My third reason is that, if this information is con-
finned, it goes far to establish the good faith of the Honourable the Home
Member and the Bengal Government so often impugned in this House
on the ground of arbitrary and unnecessary resort to the archaic machinery
of Kegulation I1I of 1818.

The Honourable Sir Malcolm Haifley (Home Member): Sir, the
information to which Mr. Pilcher refers has appea in this
morning's telegrams and 1 have no reason to doubt its autbenticity.
At the same time 1 have not yet received fromm the Bengal
Government an official confirmation of the details which have been
given in the press. 1 am hoping to receive a telegram frpm them in
the course of to-day and I shall be able perhaps to make a fuller state-
ment on the subject. Like Mr. Pilcher I regard the news, if all the
detnils are authentic, as of an exceedingly serious nature.

RULES UNDER SECTION 67 OF THE GOVERNMENT OF INDIA
ACT.

. Mr. A. Rangaswami Iyengar (Tunjore cum Trichinopoly: Non-
Muhammadan Rural): I. (i) Will the Govemmmt be pleased to state the
objects and reasons that led thein to make the further amendments to the
Statutory Rules under section 67 of the Government of India Act?

(ii) Whether the sanction of the Becretary of State was applied for and
obtuained to these alterations?

(‘i) Why the procedure contemplated by the proviso to section 129-A
of laying the Rules in druft before both Houses of Parliament before
bringing them into forcc hasx not been adopted or recommended by the
Government of India to the Secretary of State?

(1v) Whether steps have been taken to lay the Rules as now made before
both Houses of Parlinment and, if so, what is the date on which the Gov-
erument expect them to be so laid?

(v) Whether the Government will refrain from putting the Rules into
foree until Parliament has had at least wome opportunity to consider them'
and the Members time to understand the curious and complicated processes
contemplated by them?

8ir Henry Moncriefl Smith (Seoretary, Legislative Department):
In part (i) of his first question the Honourable Member asks
what were the objects and reasons for the amendments of the
Iidian- Legislative Rules which uappeared in ~Saturday’s Gazctte.
The reason for the amendments is a very simple one. The original rules
made under the section 67 of the (iovernment of India Act provided a pro-
eedure for legislation passed through the two Chambers in the eordinary
course. There was no procedure for the special class of Bills deslt with under
section 87B. The. section itself merely lavs down that where one Chueriber
has failed to pass a Bill in the form recommended by the Governor General,
the Bill shall, if not already passed by the other Chamber in that form;
be 1aid before that Chamber, ‘and goes on to describe the comsequences
if the second Chamber consents to or fails to ecomsent to the Bill. It does
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[Sir Henry Moncrieff Smith. | .
npt lay down any rules of procedure deuling with the Lill in the second
Chamber, and tho ordinary rules would in many cases be inapplicable.
Further, in cases whers a recommendation is made during the course.of
the oonsideration of a Bill by a Chamber of the Legislature—that is to
say, after amendments have already been made in the Bill as introduced—
it is clearly necessary to lny down a procedure enabling the. Chamber to come
to a decision then whether it will or wil not pass the Bill in the form
recommended. Without rules the Chamber might be beld, by reason
of Standing Order 31, to be precluded from considering a motion proposing
an amendment to any clause which, in the course of consideration, has
already been amendod and stands part of the Bill. Standing Order 81,
as the House will remember, runs:

“ A motion muast not raise a question substantislly indentical with one on which the

Assembly has given a decision in the same session.”
There are other small difficulties in applying our ordinary Rules and the
Standing Orders to section 67B; but I think I have said enough to show
the Honourable Member that some special rules were necessary. Those
portions of the rules which deal with dilatory motions are desirable, since
Parliament clearly did not contemplute that it should be within the power
of the Legislature to make a recommendation of the Governor General
wholly ineffective.

Part (ii) of the question. This matter has been under the consideration
of the Government of India for nearly two years. Various drafts of the
rules have been prepared from time to time; and on the 8th November
last the Government of India despatched certain amendments to the
Becretary of State for his sanction; after further correspondence, the
Becretary of State's sanction was asked, by a despatch of the 14th February
1924, for the rules substantially in the foin iu vlieh they have now been
made. BSanction to the rules as now publiRhed was received on the 8th

Part (iii). Dincrotion as to the procedurc to be adopted in sanctioning
rules under section 120A lies entirely with the Secretdary of State. It
is not for the Government of India to recommend to the Sesretary of
Btate which course he should adopt, nor ean the Government of India say
what considerations induced the Becretary of State to follow the ordinary pro-
oodure laid down in sub-section (8) of seotion 120A rather than the
.extraordinary procedure suggested by the Honourable Member which is laid
down in the proviso to that sub-section.

Part (iv). The rules as now made will be forwarded to the Secretary
of State by this week’s mail (they werc made too late to catch the last
mail); and they will no doubt be laid before Parliament as soon as possible
after they arrive.

Part (v). In this part of the question, the Honoursble Member
suggests that even after receiving sanction the (fovernment of India should
have refrained from making the rules until Parliament had had some
opportunity of considering them. I have already explained that it lies
with the Becretary of State to decide whether the rules should be laid in
draft» before Parliament, or whether he should sanction them first. As
the Becretary of Btate has sanctioned these rules, it would serve no purpose
for the Gov?mqr General in Council to delay making them:; indeed, he
is not_constitutionally in a position to refrain from bringing them into
force for the purpose suggested. Omcc the procedure adopted by the
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Becretary of Stute in this case has been followed, the rules cannot be
laid till they arc made, and therefore, in fact, the sooner the
rules are made the sooner can they be submitted for the consideration of
Parliament. In the latter part of the question the Honourable Member
suggests that the making of the rules should have been delayed in order
to give the Assembly time to understand, as he says, ‘‘ the curious and
complicated prooesses eontemplated by them '’. I think if the Honourable
Member studies the new rules agnin—possibly he has already done so by
this time—he will find that they are neither ecurious nor complicated.
The design of the draft was to utilise the ordinary procedure of legislation
to the largest extent possible, and to refrain from introducing motions
new to our procedure. As I have already pointed out, the rules in the
first place, enable certain ordinary motions to be made which might other-
wise have to be postponed till the following sessiop by reason of Standing
Order 81, and in the second place, apply some restriction to the making of
certain other motions which would have the effect of unduly delaying the
pnesage of the Bill. There is really little more in the rules; and the
Government of Indin do not consider that gny useful purpose would have
becn served by publishing the rules before they were made; nor indeed is
any such procedure contemiplated by the Act of Parliament.

The Honourable Memocr’s second part of the question is

Mr. A. Rangaswami Iyengar: I have not yet put the second part of
my question.

Mr. President: The Honourable Member has not yet put the second
part of his question.

Mr. A. Rangaswami Iyengar: I suppose, Mr. President, I am at liberty
to put supplementary questions to both the first and second parts of my

question ?

(Mr, President signified his assent.) .

Mr. A. Rangaswamy Iyengar: II (i) Are the Government aware that’
the r.ew rules are designed to sugment further the powers of exceptional
leyislation conferred by section 67-B, and that it is not competent to them,
to do ro by exercising the powers of rule-making which do not apply to
legislation coming under section 67-B, but only to legislation coming under
gaction 67 of the Government of India Act.

- 8ir Henry Moncriefl Smith: The Government are certainly not aware
tha- the new rules are designed to augment the powers of exceptional legis-
lation conferred by scction 67-B, nor indeed is such the case. Throughout
the consideration of this matter, Government have subjected the rules to
the minutest scrutiny with a view to assuring themselves that they do not
go l-evond the scope of section 67. They are, purely and simply, rules of
procedure ; théy confer no powers. If they added in the slightest degree to
the powers conferred by section 87-B, they would obviously be ultra vires,
and the House may rest assured that they would never have received the
sanction of the Becretary of State.

I am not quite sure that T understand what the Honourable Member
menns by the latter part of this question. T have assured him that we are
perfectly convinced that the rules are not ultra vires. He seems to iraply
that rules made under scction 67 cannot be applied to legislation
coming under rection 67-B, but must be confined to legislation undertaken -

in the ordinary course—he says under section 87—T1 presume he means
' 3
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[Sir Heury Moncrieff Smith. |

under gection 63. Section 67 (1) lays down '* that rules may be made
under this Act for reguluting the course of business in the Chambers of
tha Indian Legislature '’. 1 presume the Honourable Mowmber does not
mean to suggest that it is not the business of the Legislature to consider
Bills recommended by the Governor (Gcneral under section 67-B. The
saction itself clearly requires the Legislature to do so. Tossibly the Honour-
able Member has in mind sub-section (5) of section 67 which lays down
that ** rules made for the purpose of this section mny contain such general
and supplemental provisions us appear neccssary for the purpose
of giving full cffect to this section . It is, however, clear that
there can be no intention in sub-section (5) to limit the rule-mak-
in7 power in sub-section (1). If it were so, we should be unable to make
rules of *procedure for the purpose of legislation passed in the ordinary
course under rection 65; section 67 itself gives no power to legislate.

Mr. A. Rangaswami Iyengar: May 1 ask, Sir, whether this procedure
is intended to give the Governor (¥eneral power to go to the House with
different recommendations at different times and whether the rules in
re;urd to dilatory motions ure intended to arm the Government with
the power to get over dilutory motions by the use of the exceptional powers
giveu under section 67-B?

8ir Henry Moncrieft 8mith: There are two questions here, Sir. The
first question is, as I understand the Honourable Member, whether the rules
arc intended to enable the (overnor General, once he has made a recom-
merniation under section 67-B, st a further stage of the proceedings, to
mJify that recommendation. The answer to that is, the rules are not so
intended, nor indeed could any such matter be provided for in the rules.
If there is power to modify n recommendation, that power must be inher-
ent in the section ilself, and by no rules that we can frame under section
67 could we provide for such n procedure, however much we should like to.

The sccond question was in regard to dilatory motions. The Honourable
Member atated that these rules regarding dilatory motions were framel
for thc purpose of enabling the Governor General to use his powers under
scction B7-B. That is not the case, Sir. The rules were framed for this
purpose that, when the (Governor (ieneral has made a recommendation
un-¢r section 67-B, it should not be within the power of the House then to
carry & motion which might have the effect of postponing the consideration
of th; Governor General’s recommended Bill for a period possibly of six
months.

Diwan Bahadur M. Ramachandra Ra0: (Goduvari cum Kistna: Non-
Muhammadan Rural): Sir, may T ask the Honourable Member, seeing
that he has stated that this matter has been under the considerntion of
the Government for two years, why a committee of this House wus noi
summoned to examine this extremely intricate set of rules which has just
bLeen published, and whether it is courtesv shown to this House that these
rules with regard to its own procedurc should be submitted to the Secre
tary of State by tho Government of India without this Housc having had
any chance of criticising them? '

glr Henry Moncrieft Smith: There was no intention whatever, Sir, on
the part of the Government of India to show any discourtesy to this House
in the making of the rules, but the fact is that the making of rules under the
‘Government of India Act, is  purely an executive mutter. They rest
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tetween the Government of India and the Secretary of State, and the onlv
mterference that can come from the Legislature is from the Houses of
Parliament in England. Standing Orders sre different matter; Standing
Orders arc supplementary to the rules and, as the House knows, the House
can itself amend these Standing Orders.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether the effect of
the rules now made with regard to dilatory motions is this that the Gov-
ernment introduce the Bill with the ordinary recommendation of the Gov-
ernment, namely, that it is a Government Bill, and that, if the House
makes amendments therein, it is for the Home Member or the Member in
charge of the Bill to say ‘‘ Stop this or I will bring the special recom-
amendation of the Viceroy '’ and forthwith it is attached to the Bill and
sppended to it there that, if it is not passed in the form recommended, th.
Viceroy will of course as a matter of automatic action proceed to certify it
and make it law.

8ir Henry Moncrieft 8mith: It certainly is the intention of the rules.
Sir, that a procedure should be devised which will enable—not enable,
because the section itself enables the Governor General to do that—which
will provide that the recommendation made by the Governor General in
the course of consideration of a Bill shall be considered by the House
There is undoubtedly a power under section G7B to enable the Governor
‘General to make a recommendation in respect of a Bill which the House
has already given leave to introduce. That recommendation can be made
at any time in the course of the passage of the Bill through the Chamber.

The Honourable Member had another part to his question which was
whether, if that recommendation were made, the rules provide that ths
QGovernor General should automatically then certifv the Bill and maka
the Bill law. Well, if that was the Honourable Member's question, I
may assure him that it is not the case. The law itself—not the rules—tho
jaw itself enables the Governor General to make it law in the form in
which he has recommended after one Chamber has failed to pass it in the
form recommended, but it does not by any means compel the Governor
General to make it law. It is perfectly open to the Governor (General to
abandon any recommendation that he has submitted to the House.

Dr. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, may I enquire whether these rules have been framed in
conscquence of any difficulty expericnced by the Govermmnent during the
last Assembly with reference to any particular Bill?

Sir Henry Moncrieff Smith: The Honourable Member no doubt has in
mind the last Finance Bill. As it happened, bv pure accident the recom-
mendation of the Governor General in respect of the Finance Bill last
March was made at a stage which enabled our ordinary ruleas of procedure
to be applied. The Government in fact oxperienced no difficulty in regard
to that particular Bill. But it is to meet numerous difficulties that can
be anticipated, that may arise over any Bill,- that the rules have been
framed. * :

Dr. HE. 8. @our: I take it, Sir, then, the Honourable Member means
that these rules were mnot made post faclo to overgome
a difficulty that had arisen in practice but that these rules have beeu
framed in view of difficulties that may arise in the future.

Sir Henry Moncrieft 8mith: That is more or less correct, 8ir. Tf in the

last case of the last Finance Bill, the Governor General's recommendations
2
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had been made possibly at any other stage of the Bill than at the stage st
it was made, then we should have experienced difficulties.

Dr. H. 8. Gour: If xo, may I inquire what wus the urgeney of rushinge
these rules through this House?

Sir Henry Moncrieft Smith: [t has taken us two years to rush them
through.

Mr. A. Rangaswami Iyengar: Muy I take it, Bir, that it is the opinion
of the Honoursble Member thut, when once the Viceroy has recommended
a Bill to be passed by this Assembly in a purticulnr form as being esscn-
tial for the safety, tranquillity and interests of British Indis, it is open to
him to refrain from certifving the Bill after the House has rejected it as
entirely within his diseretion to do so?

Sir Henry Moncrieft Smith: It is entirely within the Governor Generat's.
discretion to refrain from certifying a Bill which has been recommended.
If the (iovernor General recommends a Bill to this House, and this House
makes amendments in the Bill and passes the Bill in a particular form,
vhich it is true is not the recommended form,—the Governor General
can abandon his recommendation and allow the course of legislation to
proceed. That is to say, the Bill would go to the other House and they
would be asked to take into consideration the Bill as passed by th»
Assembly. That would be entirely irrespective of the recommendation.

Mr. A. Rangaswami Iyengar: I am asking, Sir, whether it would be con-
sistent with that certification or recommendation for him to do =o.

Sir Henry Moncrieft 8mith: It might be inconsistent with the certifi-
eation because the certification is that the passage of the Bill is cssential
for the safety, tranquillity or interests of British Indiu, bul up to that time
there hos been no certification. ‘There has only been a recommendation vo
the House that it should pasgs the Bill in a particular form.

Mr, A. Rangaswami Iyengar: As cssential to the . . . . .

8ir Henry Monecrieft 8mith: No, not essential. I fear the Honourabie
Member is masaking n mistake. That word does not applv to recommenda-
tions.

. Dr. H. 8. Gour: Is the Honourable Mcmber aware of any precedent
from the procedure of the House of Commons justifying these rules?

8ir Henry Moncrieft 8mith: No, Sir. I do not know of any.

Mr, K, 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, will
the Honourable Member refer to the new rule 86-A which runs as
follows:

‘“ Where a dilatory motion has been carried in reapect of a CGovernment Bill and
the member in charge of the Bill intimates to the Chamber that it is proposed to re-
introduce the Bill and to move the Governor General to mtlm a recommendation in
respect thereof such as is referred to in section 67B
Will the Honourable Member be pleased to say undeg what provision of the
Government of India Aet or rules framed thereunder is it permissible for a
Member in charge of & Bill to move the Governor General to make a recom-
menpdation under scetion 67B of the Government of India Act?

Sir Henry Moncrieft 8mith: There is no provision of the Government
of India Act, Bir, that enables the Govermment of Indin to move the Gov-
ernor General to exercise his powers. It ix not a motion put forward Ly
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Wovernment at ull but 1 think the House will realise that it should be opeu
to the Government of Indiu ut least to tender advice to the Governor Gen-

eral in the matter,

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, 1 do not under-
+tund one point. Bir Henry Moncrieffl Smith said these new rules do not
take away uny powcers given to the Assembly by the Government of India
Act. The Government of Indiu Act has given powcr to the House to make
u dilatory motion.

The Honourable Sir Malcolm Halley: No, Sir.

Mr, N. M, Joshi: We cun move that the consideration of the Bill be
postponed,

Mr, President: In view of the importance which Members attach to this
subject—nand 1 ncknowledge that it is an important subject—I think we had
better defer further yuestions on it till the House has had more time to
study the rules. My Honourable fricnd, the Sceretary in the Legislative
Departinent, has had a fairlv long imnings snd is still not out; so Mem.
bers can ask further questions when they have considered the terms of ths
new Rules,

UNSTARRED QUESTIONS AND ANSWIERS,
Krrecr oF THE ENHANCED SALT-TAX ON THE WORKING MAN's KXPENSES.

204. Mr. H. @. Oocke: Will Government be pleased to state whethe:
they have made any inquiries in various parts of the country as to the
ditference which the enhanced salt tux hus made to the working man's
wxpenses, and, if 8o, the result of those inquiries?

The Honourable Bir Basil Blackett: No specific or formal inquiry wu
undertaken. But the Govermuent took steps to wateh the movements of
retail prices throughout India week by week, and to‘gather all the informa-
tion they could as to the effect of the incrense in price. The general tenor
of the information received wus that the increase wns passing practically
unnoticed by the bulk of the population. As stated a year ago during the
Budget debates. the statisties show that the nverage cost to- the eonsumer
-of the increase in the tax from Re. 1-4-0 to Ns. 2-8-0 per maund could not
exceed 8 annas per head, or less than a rupee per {family per annum.
Judging by the uverage prices of retail galt during the pust vear this was on
the whole an over-estimate.

ImproveEDp ScaLes or Pay vor PosTar. EMPLOYVEER,

205. Mr. M, K. Acharya: (a) Will Government be pleased to say (1)
whether any petition hus been received this year from the Posta!
Employds Union cither directly or through the Director General of Post
-Offices for sanction of improved scales of pay, (2) whether it is true that
Government have declined to entertain the petition?

(b) Are Government prepared to reconsider whether out-of the sur
plus postal revenucs esrned by the hard work of the cmployéds of thesDe-
pertment_a percentage may not be set apart for the improvement of the
ray and prospects of the said employés periodically? .

The Honourable Mr. A. 0. Ohatterjee: (¢) The reply to both parts is in
the alfirmative.
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(b) Government cannot accept the view that any further improvement
is required at the present time in the pay of the employés of the Pust
Office. 1 would remind the Honourable Member that their pay was very
substantially improved on the recommendations of a Committee in 1920
when price conditions were very much worse than they are at the preseat
time, and in this connection I would invite my Honourable friend's atten-
tion to the views expressed by the Retrenchment Cominittee in paragraph
9 on page 284 of their Report. Apart from this I would point out that the
estimated surplus of the Department for next year is only Rs. 24 lakhs as
shown in the Profit and Loss account while the scales of pay which the
Union have asked for would involve a further annual expenditure of not less
than 8 crores of rupees on the Postal side only, apart from similur increases
which would eertainly be demanded by the Telegraph staff.

OrpERs FOor WAGONS FOrR STATE RaiLwavs rroM INpiaN Frums,

206. Mr. W. 8. J. Willson: (a) Is it a fact as stated in the ‘* Btates-
man "’ of Thursday, 28th February 1924, that the tenders received by the
Kailway Board for building 3,000 wagons were mostly required for Com-
pany-managed railways?

(b) If so, will Government state why it is not proposed to order any
wagons for State Railways from Indian firms tbis year, having regard to-
the 5 year programme which contemplated the building of 82,800 wagors
in the 5 ycars commencing 1st April 1922, and to the communiqué dated 1lst
March 1918, which definitely pledged "Government to purchase in Indin
2,500 broad gauge and 500 metre gauge wagons annuslly for 10 vears

(¢) Will Government state if their decision was arrived at before r
after the receipt of the report of the Tariff Board.

d) Are Government aware that the inevitable result of this decision will
be that Indian wagon builders will be forced to close their workshops and
to disperse their 5,000 empluvéﬂ whose wages aggregate to Ix. 25 lucs
yearly?

(¢) Is it a fact that a large number of wagons are at present laid off
awaiting repairs?

(/) If the answer to part (¢) is in the affirmative, do t.he Government;
intend to come to n very early arrangement for Indian wugon builders to
undertako wagon repairs?

The Honourable Sir Oharles Innes: («) [t ix a fact that the 3,000-
wagons referred to in the call for tenders were nearly all required for the
Company-managed railways,

(b) A coreful exanination of the position undertaken st the instance of
the Retrenchiment Committee has shown that the State worked
ruilways have nt present ns many wagons ag they need and further
provision during the current year could not be justified. I must Further
remind the Honourakle Member that the gunrantee given was not an abso-
lute. guarantec but was subject to important eonditions particularly as to
price.

(¢) The tenders for the 3,000 wagons were received on the 22nd January
and the recommendations of the Ruilway Bourd were made before receipt
nf the report of the Tarifl Board.

‘ (d) The firmg in question will no doubt await the Tariff Board’s report
before taking the eourse of action nuggested.
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{c) Since the war repairs of wagons have been in arrears. The position
has improved and it is hoped that normal conditions will be established in
the near future.

(/) Proposals to place wugon repuirs, which are in excess of the cupacity
of the railway repair shops, in the bands of private firms have been con-
sidered on several occasions in recent years. The difficulties involved arc
considerable—impossibility of guaranteeing coutinuity of any particular
class of work, great variety of types of wagons and nature of work required
and difficulty in arriving at satisfuctory terms of payment. The proposals

hnve been found impracticable.

NUMBER oF BErnrorrax axp INpiaxy RESIDENTS AND POLITICAT, AGENTS IN
INDIAN STATES.

207. Rai Sahib M. Harbilas 8arda: Will Government be pleased to-
state the number of Europeans and Indians respectively employved by tha
Government of India in its political service ns Residents and Politicsl

Agents in Indian States?

Mr. E. B. Howell: The number of Residents und Politieal Agents  in
Indian States is 19, All of them are Europeans.

Ixpians Houpine MEpicalL APPOINTMENTS IN THE 1POLITICAL 1DEPARTMENT.

208. Ral Sahib M. Harbilas S8arda: Will the Government be pleased to
state the number of Indians holding medical appointments in the Political
Department of the Government of India but not employed in British pr».
vinces under the direct management of that Government?

Mr. E. B. Howell: The information required is being  colleeted  and
will be supplied to the Honourable Member in due eourse.

Loco. ForeMex ox THE 1R 1. axp C. 1. HaiLway.

200. Ral S8ahib M. Harbilas Sarda: Will Government be pleased to state
the number of Foremen holding permanent appointments in the Laco. aud
Carriage Worlkshops of the B. B. & (*. I. Railway at Ajmer and how many

of these are Indians?

The Honourable Bir Oharles Innes: (iovermmuent have no informatyon:
but will make inquiries.

MILITARY ABHISTANT AND SUB-ASSISTANT SURGEONS.

210. Mr. K. G. Lohokare: With reference to unstarred question No.
167 (b) will the Government be pleased to say: '
J (a) If they know that for a long period for both the Military Sub-
Assistant Surgeons rnd Assistant Surgeons elusses,
(i) the standard of admission was the Matriculation or its cqui-
valent,
(i) the course extended to three or I ur years during _the
same periods, * o
(iii) the final qualifying examination was the I.. C. P. S. of
Bombay in the Bombay Presidency, and an equivalent one
in other presidencies.



1906 LEGISLATIVE ASSEMBLY. [17Tu MarcH 1924.

(b) If there was any difference in both the clcases (i) in the standard
of admission, (ii) syllabus, (iii) number of attendance days
at the hospital, (iv) number of lectures and practical and
clinical attendances in each subject—from the year in which
Matriculation was the standard of admission for the Military
Bub-Assistant Surgeon class in the medical schools?

Mr. E. Burdon: (¢) (i). The Matriculation standard for admission o
the Sub-Assistant Surgeon’s course was not made compulsory till February
1019. Candidates for the Military Assistant Surgeon’s class were admitted
till 1920 on the result of a competitive examination held by the D. G.,
I.M.S., the standard of which was regarded ns equivalent to that of the
Matriculation examination.

(i) The curriculum for Military Assistant Surgeons was cxtended frow
four to five years in 1019. The curriculum for Military Sub-Assistant Sur-
geons was extended from three to four years in 19006, It remains at four
years to-day.

(iii) The L. C. P. 8., Bombay, was not introduced by the Colloge of
Physicians and Surgeons till 1917. DBefore then, Sub-Assistant S 8
were given n qualifving certificate bv the Principals of the Medi-
cal Schools wherein they were trained. Military Assistant Surgeons obtain-
ed a qualifying certificate after an.examination held by the D. G., I.M.5.

(b) The course of trnining for Military Assistsnt Surgeons is quite dif-
ferent from that for Sub-Assistant Surgcons. The former are educated st
the Medical Colleggs snd attend similar classes to those studying for the
University degrees. The latter are trained at the Medical Schools where
the standards of cquipment and teaching are entirely diffcrent.

MnaTARY ASSISTANT AND SUB-ASSISTANT SURGEONS.
211. Mr, K. @. Lohokara: (1) Hus the standard of admission for the
Military Assistant Surgeons eluss heen raised; if «o,
(i) When was the change introduced?
(ii) What is the admission standard since then?

(ili) Ts it the same as required by the University of the Province
in which the classer are located or is it sueh ns is accepted
by the Genernl Medical Council?

(iv) What is the period of instruction?

(v) Is the syllabus that of any Indian University course or one
"accepted by the (teneral Medical Council ?

(vi) 1s the qualifying Diploma registrable in the Unitod Kingdom?

(2), How many pupils have qualified themselves and been admitted to
the cadre since the change? N

(8) Do the Government know that—

(i) the qualifieation which the Military S0 A, 8, hold is registrabla
in Indis, '

. e (ii) Military 8. A. S, hold civil uppointments in  some places,

(iii) Military 8. A. S., Cantonment Hospitaly, have to treat the
civil population, :

" (iv) the Provincial Medicnl Registration Acta require that medical
men in institutions maintained at public costs are registered ?
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Mr, E. Burdon: (1) Yes. The five-year curriculum was introduced iu
1918. The system of admission by selection from the candidates with a
raised ‘standard of preliminary education was introduced in 1920. -

(i) The admission standard now is:

(a) Preliminary examination in Arts rccognised by the General Me-
dical Couneil;
* (b) The Intormediate examination in Science of a recognised Univer-
kit et Cambridge Senior Local examination, old standard
- scording to the revised regulutions for 1917, or any examina-
tiwn which is accepted by the Local (Government as equiva-
lont thereto; .

(¢) The Intermediate Exumination in Arts and Science of the Madras
* University, or an examination accepted by the Madras Syn-
dicate ns equivalent thereto or one of the examinations whici

ure recognised by the Generul Medical Council.

(iii) Each University regulates its own standard of admission to its
medical degrees. The standard is, ut present, accepted by the General
Medical Council.

(iv) Five years.

(v) Military Assistant Surgeons attend the samc courses as laid down
by the medical colleges to comply with the University regulations. These
courses are, at present, nccepted by the General Medical Couneil.’

(vi) The M. B. degree of the Indian Universitics is, at present, regis-
trable in the United Kingdom. The qualifying diploma obtained up to now
by the Military Agsistant Surgeon is not registrable in the United King-
dom '

(;’.) Noue.
(8) (i), (i), (iii), and (iv). Yes.

UPENING OF A BEEF Buop NEArR THE HINDU QUARTERS IN Ra1siva.

212. Sardar Kartar 8ingh: (a) Is it a fauct that a beef shop has been
opened near the Gol market in Raisina close to the quarters occupied by
Hindus?. _ '

(b) In deference to Hindu feelings do the Government propose to
order ite re,movnl to some other locality? -

The Honourahle Mr. A. 0. Chatterjes: The meui shops nre located on
the outer edge of the Circulnr Market at Raisina, in a building which is al-
tovether distinot from the Hexagonal Market in the centre. The Hexago-
nn) Market itself ir entively rescrved for the stalls of ordinary Indinn food-
stuffs and grocerier. No one using tho vegetuble, fruit, poultry, milk or
bread shops round the muarket reed go near tnc huilding, inside which
‘mutton and beef are on sale.  1In particular the shops set apart for the sale
of beef nre cut off from the mutton shops, and so placed as to be out of
sight of anyone not actually entering them. FEvery precantion hos thus
heen taken to provide facilities for marketing for all clagses of the commu-
nity without offending the susceptibilities of any particulur section.

There are two quarters for clerks living in Indian style, the back com'™-
pound wall of which is within 40 fect of the back of the beef shop. No
Hindu is compelled to oceupy these quarters. B

(overnment do not propose to order the removal of the beef shop to any
wother locality.



ELECTION OF THE STANDING FINANCE COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to-
move:

‘ That this Assembly do proceed Lo the election in such method as may be approved
by the Honourable the President, of a Standing Finance Committee of the Assembly
not exceeding fourteen in number to which shall be added one member of the Assembly
to be nominated by the Governor General. The member so nominated shall be Chair-
man of the Committee.’

The motion was adopted.

Mr. President: As a result of the decision just made by the House [
have to announce that nominations for this Committee will be roceived vy
the Secretary up till 3 o’clock «n the afternoon of Wednesday, the 19th
March, and the election, if necessary, will be held in this Chamber on
Monday, the 24th March. The method of eJection will be the same as in
the case of other Standing Committees.

THE BUDGET—THE INDIAN FINANCE BILL.
FINAL BTAGE.
The Honourable Sir Basil Blackeit (Iinance Member): Sir, I beg to-

move :

* That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to remit or vary certain duties leviable under the Indian
Tariff Act, 1804, to fix maximum rates of postage under the Indian Post Office Act,
1868, to reduce the import and excise duties on motor spirit, further to amend the
Indian Paper Currency Act, 1923, and to fix rates of income-tax, bhe taken into-
consideration.””

Sir, I have first of all an unnouncement to make. In gccordunce with
what the QGovernment understand to be the unanimous desire of this
House and in response to views expressed to me personally from every
quarter, the Governor General in Council has decided that the four
Demands for Grants that were so fully considered by this House on
Monday last in respect of Customs, Taxes on Income, Salt and Opium,
are essentinl to the discharge of his responsibility. I have to lay u
declaration*® on the table accordingly. (Lays decluration on (abld).  Thess
four Demands will therefore be restored,

Two further reductions were inade by the House during the course of
the discussion of the Demands for (irants, numely, a reduction of Rs. 100-
in the case of Forests and of Rs. 25 lakhs in the case of Railways. It is
not proposed to restore these grants to their origingl figure. The total
Railway grant asked for was Ls. 67,71,60,000. A reduction of Rs. 25
lukhs in this total can therefore be uccepted as n reduction of estimate
which does not require thut the Government should take special steps to-
reduce necessgry expenditure. In n vote of this size, it is of course quite
possible that when the final out-turn of the year is known, we may find
that under-spending to s larger amount than Rs. 25 lakhs may have
ogcurred, while, on the other hand, in view of the nature of the Demand,
namely, for the working expenses of the Railways, it is always possible:

* Printed an an Appendix to these Proceedings.
( 1908 )
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thut if the year proves wmore prosperous than we lhave estimated, the
growth of gross railway rcvenue will require larger spending ol working
expcnses in which ease we should of course have to come back for a
supplementury demand. In accepting a reduction of 25 lakhs in respect
of Hailways, I desire on behalf of the Government to draw the attention
of tho House to a fact which is sometimes not sufficiently noticed,
namely, that the figures of éxpenditure are estimates. They represent
the best approximation which we can make to the amount whieh will be
required for carrying on the services which the Government have to carry
on for the year on the basis of n given policy. The Finance Department
does its best to present estimates which are minimum estimates subject
only to the necessity of avoiding, if possible, the risk of coming back for:
s supplementary grant. I heard one Member in the course of last week's
debate suggest that the Government’s unwillingness to make 5 reduction
was due to whnt he called the doctrine of prestige, and I noticed o
statement im one of the newspapers to-day to the effect that '‘ it is well-
known that all branches of Government keep some margin for cuts by the
Assembly in the Budget estimntes ’. That statement is, Sir, absolutely
without foundation. No Finagce - Department that was worth its salt
(Laughter) would drenm of permitting itself to be put in such a position.
The estimates are the estimates of what is required for carrying on the
services on the basis of a given policy. The Government cannot deliberately
introduce estimates leaving a nice little sum to be given away in the
course of discussion. Obviously vou cannot arrive at anything on that
basis. The result must be that normally cuts are only possible in the
Assembly if the Assembly either picks out particular itemns of expenditure
and says ‘' Thi% should not be spent " or a particular policy and says
““ This policy must be modified with a view to introducing economy ™.
General cuts without specifying the items in respect of which they are cut
canuot be accepted by the Government as u rule, and if they are accepted
for the time being, they cannot be further accepted as a basis for reducing
the Government's estimates of the money required for the yéar to carry
on the services—of the ways and means which they require. Instead of
nctually restoring a grant, it in possible, ns wus done last year, to include
certain cuts in the figures' of total expenditure under some such head as
money probably required for supplementaries. We have got to work out
n sound finuncinl system to meet the situation in this House and we must,
therefore, T think, keep in mind the nmnpossibility of the (Government
drawing up their estimates in such a form that they can accept large cuts
in the course of the discussion of the estimates. They may accept them
as indications that special economy in particular directions is desired, but
they cannot go on to accept them as modifying the estimates of the total
revenue and the total cxpenditure as the Government see it before the
voar is begun.

The cut in Railways of Ra. 25 lakhs involves, in the form in which:
our estimutes nre presented, not a reduction in our exﬁendituru but an
increase in our estimate of revenues. The effect of the changes that have:
been made, including that cut and the adoption of the Railway estimate
on the basis, for the time being, of non-separation and certain other minor-
changes thpt have been introduced in the expenditure side is as follows:
The total revenue of the year is now estimated at Rs. 1,81,58,08,00Q
This revenue is on the basis of Re. 2 salt tax. It corresponds to the:
figures printed in our estimates, and does not include any allowance for the
time being for reduction in Provincial contributions. The expenditure is.
now estimated at Rs. 1,20,80,60.900, leaving a surplus of Rs. 1.68,47,100.
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That is, if the proposals which the Government made are accepted, and
the Rs. 1} crores distributed in relief of Provincial contributions, the final
surplus for the year becomes Rs. 18,47,100.

When I spoke in reply to the general debate on the Budget discussion,
in the interest of economy of time, and as we were all tired, I jettisoned
vguite 8 consideruble cargo of answers to points that had been raised
during the debate in the anticipation that I should have an opportunity
of dealing with them when I came to move that the Finance Bill be
taken into consideration. After a careful study of the Budget discussions
I find that practically all the points with which I then postponed dealing
have been raised again and answered in the course of the discussion on
the Demands for Grants. The chief points which I find have not been
touched on, or have been only insuffictently touched on, ure qertain refer-
ences to the so-called luxury duties, in particular, the inclusion of glasw
bangles and motor cars in that category, excise duty on motor spirit, and
the question of cotton excise. In regurd to the so-called luxury duties, 1
do not think I need say more than that, while therc might certainly bs
advantages in reducing the rate in some instances, we cannot afford to do
so, and if there is any detriment caused to trade by those duties at the pre.
sent time, it is not, in our opinion, 1o serious as to require e sacrifico of our
revenue at present. The duty on motor spirit I think T can convenientl
leave to be dealt with by my Honourable friend, Sir Charles Innes, when
we come to the detailed discussion of the Finance Bill. In regnrd to cotton
.excise we have a discussion due next Thursday, and so 1 meed not untici-
pate it now except perhaps to ssy that in existing circuinstances we clearl, ”
cannot afford the loss of revenue involved. Morcover, nnd this is a point t
which I would draw the attenlion of my Madras friends, the pledges given
py the Government of India that they would so conduct, and are su
conducting, - their financial policy us to reduce and oventually extinguish
the Provincial contributions pt the eurliest possible momnent, are not, in
my opinion, consistent with an inmediate reduction in such a duty as the
cotton excise duty or with any promise to give it any priority in present
circumstances.

For debating purposes certain arguments were brought forward to prove
that the Budget this year does not really balance itself. 1 do not think I
need enter deeply into those particular srguments. It would be equally
true to say that in estimating the Budget balance we have assumed
incorrectly, if one or two speakers who spoke ought to be bolieved, that the
income-tax will be remcwed for the next yeur. The Budget estimates
are introduced on the assumption that the existing taxation would be
continued except in so far as suggestions are made for its reduction. But
I cannot reiterate too often my view that we shall not have a really
balanced Budget so long as we have nine crores of rupees of Provincial
contributions between us nnd an actual surplus. We are relying, und
80 long as the Provincial contributions are there we must continue to
relv, on what is admittedly a temporary form of revenue which we are
under pledge to get rid of as soon as possible. This is a point which
doserves special emphasis in view of some of the amendments which
appéar on the paper, and also in view of some of the things that were
said in the course of the discussion on Demands for Grants about the
Governinent of India's expenditure on education nnd other similar services.
Eloquent sppeals were made by Mr. Mahomed Yakub und by Pandit
Madan Mohan Malaviya for ndditional contributions townrds the Aligarbh
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snd Benares Universitios and more money was asked for in several direc-
tions for education. Now, I usk the House seriously to consider how we
can be expected to provide money for new expenditure of this sort for:
beneficial purposes if we are to be denicd the revenue necessary to meet
our outgoings. I always start on the assumption that you cannot spend
money that you have not got. We ure all agreed I think that expenditure
ought not to be incurred unless there is income out of which to meet it.
Now, if once agnin in 1924-26 we start the year with the prospect of a
deficit a year shead, although we may balance this year—with the prospect
of u deficit a year ahend unless we can make special reductions of
expenditure, it obviously becomes the bounden duty of the Finance Dep-
artment and of the Government of India to refuse every kind of demand
for new expenditure, however beneficent, until it is assured that the
Budget for the following yesr will be balanced without any increase of
taxation,

One other point that wus raised during the discussion last week I think
still remains to be answered. That was ruised by Mr. Willson. He
inguired just bofore five o’clock on Sgturday from what source we obtained
money witn which to reduce the volume of outstanding treasury bills in
1922.23 and 1928-24. The answer is that we have obtained the money out
of the proceeds of longer termn issues, either what we call long termn debt
or ten-year bonds. We have not, of course, reduced our total indebtedness
during the pericd. We have simply converted the treasury bills into a
longer term debt. i

Apart from these particular questions which I have just been trying
tn answer, there have been a scries of statements in the course of the
debate from various quarters which I do not think I ought to leave un-
challenged. Many of them seem to be widcly believed in India simply
because they have been made again and again, believed that is in accordance
with the principle that what bas been said three times is true. I may
perhaps sum up the statements that I mean somewhat as follows:

1. The Government of Indin is the most extravagant Governmern*
in the world.

2. Our military expenditure is colossul.

8. There has been a vast increaso in taxation in India in recent years
in & way unparalleled elsewhere.

4. There has been a large incrense in the numbers and in the pay of
highly pnid European officials, and large reductions could be
effected by getting rid of such officials. |

Let me tpke those statements in order. I have seen a good deal of the
working of other administrations, both in England and on the Continent of
Europe and in Americn, and, so far as the Central Government in India
is concerned, nothing has 'surprised me personally more than the small
number of highly pgid officials at headquarters. If you consider the size
of India end the thickness of its population I affirm that the really
surprising thing about it i not its expensiveness but its cheapness. I can
say without fear of contradiction that the average amount of taxation
extracted from the Indian taxpayer for the purpose of meeting the expendi-
ture of Government is far less in Indin than in any other civilised coungry,

Mr, Ohaman Lal (West Punjab: Non-Muhammadan): May I ask the-
Honourahle Member whether that is commensurate with the average in-
come in India?
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The Honourable Sir Bacil Blackett: 1t is possible that the reason for
ihe lowness of the average income ih India is the smallness of the Govern-
ment of India's expenditure.

Sardar V. N. Mutallk (Guzarat and Deccan Sardars and Inamdars:
Landholders): In making the statement that the Government of India
have got fewer officers at the headquarters, has the Honouranble Member
tuken into consideration the fact that-there is a large number of officcrs
ut the headquarters of each Provincial Government?

The Honourable Sir Bagil Blackett: If the Honourable Member would
a'low me to continue my speech he will find that I was going to answer
ibat particular point.

This opinion is not my own merely. I have had my attention drawn
tn the debate on the Government of India Bill in 1919. Spesking in the
House of Lords on the 12th December 1919, Lord Selborme, who has had
ide experience of administration, said:

‘ The Government of India was originally formed on the most simple lines possible.
Its tasks were to preserve order; to administer justice and ®o collect the revenue. It
really was an absolutely ideal Government after the conception of government of the
Manchester Bchool. 1 do not suppose that such an economical (Rovernment has ever
existed hefore in the history of the world and I do not suppose that the world will
ever again see its like. It is quite extraordinary for what it has dome with & very small
man power and with the smallest possible budget.”

We may take the figures of expenditure of Governments in India as
estimated for the year 1924-25 at 211 crores, that is leaving out
the charges for the working expenses of commeorcial departiments,
and including the expenditure of the Central Government and the Provincial
Governments combined. The taxation per head in Dritish Indias amounts
1o approximately 12 annas.* Yor the purpose of the eompurison I will
give the figures in English money and say 1s. It is approximately 1s. per
lead. In Jagpan in the year 1921-22 on the figures that 1 have the taxation
rer head was £2-11-0. In Java it was £1-12-0. In the Phillipines it was
£1-18-0. In Egypt £2-83-0. Argentine, £4-13-0 and in New Zealand, £28

(At this stage Mr. Devaki Prasad 8inha rose to interrupt).

12 xoox.

Mr. President: The time is past for asking these questions and Honour-
able Members must allow the Honourable the Finance Member to proceed.

Mr. Devaki Prasad Sinha: I am only trying . . . .

Mr. President: 1 have informed the Honourable Member that the time
iz past for asking these questions.

The Honourable Sir Basil Blackett: 1f Homourable Members regret
the statements they made during the week I only hope that they will take
these figures and take them seriously. My Honoursble friend Pandit
Madan Mohan Malaviya has three times this session compared Japsn
nith India in order to persuade us to take a leaf out of Japan's book. Let
me compare the taxation in the two countries. Taxation in Japan went
up by 600 per cent. in the 20 years before 1913-14. During the same
prridd it went up in India by 40 per cent. and the incrcasc since 1018-14
as far as I can make out has been less in India thun in Japan. In regard to
the military expenditure of India we have had considerable discussion and

* Afterwards corrected to 12¢. (see page 1916 infra.)
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1 do not wish to be misunderstood. I have stated more than once that
in my opinion that expenditure can be reduced and in normal circumstances
we ought .to be able 10 make some further reduction but it must be reduced
gradually and I have also said that I do not think it is possible in the year
1024-25, the one we have now in hand, to reduce it below the figure at
which we have put it. The amount taken in Japan by means of taxation
ior defence is many times greater than the amount taken in India. We
come back to the point which I made last week that if military expenditure
in India amounts to 28 per cent. of the total expenditure or 21 per ccnt.
wllowing for the comuinercial services the reason is possibly the result of
the smallnesx of our other expenditure. The third point, namely, the vasi
increase of tuxation which has been taking place in India, has already to
some cxtent ‘been dealt with in what I have said. It has increased from
nomething below 1s. to 1s. per head whereas in Now Zealand it is £28
# head.” I agree with comments that Honourable Members are probably
making in their minds and I usgree with them strongly that mere money
figures do not give you anything like the whole comparison and they never
can. That is one of the reasons why I have always set my face against
rny attempt 1o present the position of any country in the form of a state-
ment that its income per head is so much. That sort of statement is apt
te be very misleading and there are many comments that can be made
on these tigures but none the less it is difficult to get away from the final
-comparison.  One shilling per head in India. In Japan it was £2-11-0
and in New Zealand . . . .

Mr. G. Pilcher (Bengal: European): 1 take it that the Finance Member
' is not making a mnistake in saying repeatedly that it is 1s. in India. 1 am
reluctant to intervene but 1 think it must be 10s.

Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban): That does
rot make much difference.

The Honourable Sir Basil Blackett: That docs make considerable
-difference, but it does not materially affect my argument. The figure haa
been copied from my own pencil writing and 1t is I think likely that
there was a slip and that 10s. is correct. The third point is the vast increase
in taxation. Now I find that therc are many people who are paying to-day
the same land revenue that they were paying in 1913-14. Prices have
increased by 70 to 80 per cent. since 1913-14. A land owner who was
raying say Rs. 150 for land assessment in 1913-14 and is paying the
same to-day is really paying a very much smaller amount of taxation in
terms of what money will buy. As regards the number of highly paid
c lficials, as I have already said, the number of such officials is extremely
lnw in India and so far from it being true that the number of Europeans
employed is increasing rapidly it is rapidly decreasing. The increase in
tke pay of the all-India services on which some comment has been made
has been considerably less than the rise in prices. I yield to no one in
my desire to see the increasing association of Indians in the Government
of India and the progressive realisation of the ideal of self-government
hut for this very reason I urge Members of this House not to be satisfied
with repeating catchwords of the kind that I have been mentioning, catch-
v.ords about the extraordinary cxpensiveness of the present Governmenk
of India. They may not like it but they will not gain anything by saying
it iz expensive if that is not the fact. Repeated assertions of this sort do
not help to make the Government more efficient and when the day comes
«when Honourable Members themselves take their place in the Government



1914 LEGISLATIVE ABBEMBLY. [17TH Maunca 1924

[Sir Basil Blackett. ]

¢* India they may find themselves severely humpered by the expectations
which they have created in the minds of more ignorant people of a reduc-
tion of expenditure which they will be entirely unable to effect and which
they would be very unwise to attempt to effect. 1 thought- it desirable
ic say that because it is so very frequently stated and the contrary is
1eally the case. Let us oonsider and voice our objections to the present
state of things, if we will, but let us be careful to be correect in our facts.
We shall get more results by doing so.

I turn once again to the question which has been placed before the House
for decision. It is no doubt impossible fo tear the Budget for the year
out of the political atmosphere in which everything is being-discusscd at
vresent. At the samc time 1 wish to make an appeal to all in this House
ou behalf of the Budget. The Budget has a right to claim consideration
on merits. We are all working for Indin and we must consider the
financial position of India on merits. The ecloice which has been put
before the Assembly is between what in my views is the clear economic
iuterest of India as & whole, namely, the fixation of the salt duty at Rs. 2
& maund, and on the other side a reduction of the salt duty to 1-4-0 in
sutisfaction of what I can only regard as almost fanatical prejudice against
the tax, a prejudice in which the constitutional issue raised by the events
ot last year is confused with the economic merits of the tax and in which
sentiment, amour propre and misread history have combined to obscure
the issue. On financial and economic grounds I claim that there ix
absolutely no room for doubt that the salt duty should not be reduced
telow Re. 2 per maund. As compared with Rs. 1-4-0 per maund the cxtra
charge per head of the population is something like one anna and six pies.
per annum, less than half a rupee per family. If we are rcally think'ng
only of the poor man who has to pay the tax. if the burden of taxation
on the poor man is our guiding motive, we could do very much more for
Fim if we were to maintain the salt tax at Rs. 2-8:0 and use & crore or
two of our surplus in reducing the cotton import duty, no doubt with a
corresponding reduction in the excise. That would do much more for th:
toor man, As I said before, in my opinion a reduction of the salt tax below
Rs. 2 is a luxury in which India ought not to indulge berself. If we insist
on self-indulgence it will, I am afraid, be because we cannot or will not
bring ourselves to do what in their heart of hearts I am perfecily contident
a majority of this House believes to be right. It is not merely that if we
reduce the salt tax to Rs. 1-4.0 we thereby postpone for one year and
possibly more any beginning of reliet to the Provineces, but we are doing
a thing which is unsound financially; we are putting oursclves in the pcsi-
tion of -starting next year with a deficit to clear off in the year 1025-26,
with a Budget which on the existing basis would balance on the wrong
side. It is a course which no sound financial adviser, whether Indian or-
Buropean, would ever advise. I appeal once again to the House to remem-
her its responsibility, to accept the request thc Government have made to
the House, to join with it in examining the financial merits of the: present
position as it is disclosed and co-operate with the Government in maintain-
ing 8 sound financial position. The House complains of limitations that
havg been put upon its responsibilities. Here is a case where the Govern-
nent definitely and deliberately asks the House to share the responsibility
fnlly. In order to do this the House must reach its decision on financial’
and economic grounds and must not be mislod or led away by political
considerations ; although I may add in parenthesis that I do not think that
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there would be any clearer way of demonstrating the fithess of this House
_for the responsibility which it asks for than if it would face this issue from
.the financial ‘and economic standpoint and were to decide in favour of
the two-rupee salt tax.

I should just like to correct my statement about taxation per head. It
was 12 shillings not 12 annes, but my pencil figures had been mistyped.
It makes no serious difference to the argument.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions:
Non-Muhammadan Rural): 8ir, I rise to oppose the motion that the Finance
Bill introduced by the Finance Member be taken into consideration. 1 do
so with a full sense of the responsibility which this attitude casts upon me.
I do so after fully weighing the possible advantages and the disadvantages
of the course which I am going to ask the House to adopt. 'We have fully
heard what the Honourable the Finance Member has said regarding the
merite of the Bill and the coopstitutional desirability of this House
accepting the Bill, of its sharing the responsibility with the Government
of passing the Bill and of co-operating with the Government in this
very important matter, whereby, in the view of the Honourable the Finance
Member, this House will give proof of its fitness to receive a further measure
of responsibility. Having heard all that, I feel, Sir, that the only eourse
which & man in my position, representing the people of this country and
desiring to serve their best interests, can take in reference to this Bill is to
urge on the House that it should not be taken into consideration. There are
many reasons which have led me to this conclusion. 1 will try to voice
them as briefly as I can. .

The constitutional situation in India beforc the war is well known to
students of Indian nistory. When the war was going on India co-opegated
with the British Government. It sent over 10 lakhs of men to the various
theatres of war and it contributed over two hundred millions of money to
the war in various forms and ways. During the progress of the war and
also when the war was over many English statesmen acknowledged very
handsomely the loyal contribution of India to the success of the Allies.
The then Prime Minister concluded a memorable speech in his own terse
style by telling the House of Commons: '* We have had four years of great
brotherhood, let it not end there ''. He said that India and England had
had four yesrs of great brotherhood and that it should not end there. We
were told that Indis would ceass to be a dependency and would become a
partner in the British commonwealth of free nations. When the Reforms
Bill was introduced we were greatly disappointed. The country as a
whole expressed its sense of disappointment in the clearest manner possible.
Not merely those who have the honour of being described as Extremists,
but even those who have the honour of being described as Moderates and
Liberals urged with all the force born of u knowledge of facts and figures
that there should be an element of responsibility introduced in the Central
Government. The requests were rot heeded. The Bill was passed in the
form in which we now have it in the Government of India Act, 1919.
Under that Act dyarchy was introduced into the provinces. Dyarchy has
had its trial for three years, and I think there will be very few people found
now cither among officials or among non-officials who will not endorse the
view that dyarchy as a system has failed. What is the spectacle now, wwhnn
the first Councils which can claim truly to represent the people better than
their_ predececssor did, have come into existence? In the Central Provinces
the. Council has thrown out the Budget and the Ministers have tendered
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their resignations. The Governor has had to resort to governing the province
without the help of the new constitution. In DBengal, if newspaper
reporte speak correctly, the Swaraj party is going to throw out the Budget,
and a similar situation will arise there. The significance of such events
cannot be underestimated. There could not be a stronger, a more consti-
tutional and a more vigorous protest against the system of dyarchy that
has been introduced under the Reforms Act than has been launched by the
members of the Swaraj party in the Central Provinces and which, as we are
informed, is going to be launched by the Bwaraj party in Bengal. In other
Provinces it is only the fact that the party is not sufficiently strong
numerically in order to be able to carry out this programme that has largely
been responsible for tlic non-adoption of a similar course of action,

The Provinces have had three years of experience of the reforms. 'They
have had the luxury of having their expenditure increased, largely increased ;
they have had the luxury of having Ministers appointed on salaries which
the people did not approve, except in one Province; they have had the
luxury of having debates conducted and part of the Government and trans-
ferred subjects conducted by Ministers who are supposed to represent the
people. They have found that they have been worse off than they were
before the reforms were introduced. They have found that the subjects
which were transferred to them were transferred without the wherewithal
to administer them, which is like handing over a baby to a nurse while we
withhold from her the milk and the food with which the child should
be fed. The transfcrred subjects have been starved. Progress has not bieen
recorded where it should have been recorded in the bemeficent services
by gvhich the people, the nation, can be built up. The experience has
been a very sad one. 8o far, then, as the Provinces are concerned, there is
only one verdiet, in which, I hope, officials and non-officials will join, namely,
that the system of dyarchy has failed, and that the sooner it is buried and
replaced by another healthier and sounder system, the better will it be for
the dignity and usefulness of the Government, and for the welfare of the
people. There may be some Die-hards among officials who may adopt an atti-
tude of non possumus, who may revel in the thought that full power hag
again been left to the Governor to carry on the administration as
before, and who may show a determination to continue the adminis-
tration without the reforms. Buch men can have only a very short-lived
satisfaction. The representatives of the people have told the Government
that they will have to carry on the administration without their support
unless and until they become fully responsible to them; and not the worst
of the Die-hards can feel happy and comfortable under a constant pressure,
under a constant sense of acting in opposition to the people whose salt he
eats. Therefore, this state of things cannot be agreeable to even the
Die-hards among the officials. I hope that their number is very small.
I hope that I have done an injustice to them; and that although there mav
be some of them who may be described as Die-hards, I hope all officials
who look at the question in a straightforward manner will agree in tho
opinion that this system of dyarchy has had its trial, has had its day,
and must be buried.

=- ¥ow, Bir, let us look at the Central Government. The Central Govern-
ment is like the heart or the brain, whichever you please to eall it, of the
system of unitary administration which obtains in India. (A Voice: ** Not
the brain.’’) My friend whispers, ‘‘ not the brain '’, ghall we eall it
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the heart then? (4 Voice: ‘‘ Neither the brain'nor the heart.”’) Well, I do
not wish to speak in that style or to think in that style either. 1 do not
mean any offence tn any of the Members who constitute the Central Gov-
ernment, and I am sure that my Honourable friends who interjected also
.did not mean any personal offence to them. 1 am endeavouring to express
the idea which 1 am sure is shared by many of my countrymen, both inside
-and outside this House, that the Central Government have outlived their
time, have outlived their utility, and that the system stands now condemned
in the eyes of all sensible people. 1t is a system which is quite umique, ,
absolutely singular; it has no parallel to it. It is a system where a large

electorate has been created; Members have been elected by the direct vote
of such an electorate to sit in this Assembly, and the majority of the
Assembly is composed of such elected Members, and where one great duty
has been laid upon such elected Members, namely, of voting taxation, but
where their power to deal with the monies raised by such taxation is
severcly limited. During the last three years of the existence of this
Assembly 41 crores of new taxation have been added with the support
of the Assembly, and yet the Assembly has not had the power
to deal with & very large portion of the expenditure to meet which
that taxation was imposed. To refer only to one item, the Army expendi-
ture amounting to between 60 to 70 crores, is not votable. In this situation
the Members who have come here to represent the people find that their
position is absolutely uncomfortable. I can understand, Sir, Government
carrying on their administration under the old system, where six or seven
Members of the Viceroy’s Council decided what should be done and what
should not be done, what money should be raised, and how it should be
spent. But, if you create a machinery like the present one which, as
somebody said the othet day, costs 10 lakhs a year to the country—perhaps
that includes the Legislative Councils in the provinces—an Assembly which
means s0 much of expenditure to the people and an Assembly which
demands a considerable expenditure of the time, the valuable time, cf
business men from all parts of the country, but which has not the power
to deal with the bulk of the taxation which is raised, such an Assembly
affords a peculiarly unsatisfactory specimen of, or rather an  apology
for, a Legislative Assembly in the whole world  Where do we stand
under this system? In .this Assembly itself the non-votable items amount
to a very considerable sum. When we come to deal with other items, we are
required to raise taxation, and not only do the Government of India here
have the power to spend it, but their chief, the boss of the Government,
namely, the Secretary of State, has unlimited powers. He can borrow at
his sweet will in defiance, in disregard, in almost contemptuous disregard,
of the existence of the Government of India. That was illustrated in 1921
when a loan was raised at the rate of 7 shillings of interest not as it was
understood at the time, at the instance of the Government of India,
(A Voice: ‘* At T per cent. '), but without the knowledge or the
consent of the (Government of India. I speak subjeet to currection. We
find that the Secretary of State can give increased pensions. can give
inoreased allowances, can give increased salaries, without any reference to
this Assembly which under the Act of 1919 is the only body in India which
can pass & taxation Bill. We find that this Assembly passed a direct Rgag;
lution disapproving of the appointment of what is now known as the
Lee Commission. The Government ignored that vote of the Assembly.
The Commission was appointed, it has come out and is carrying on its
investigation with the money that has been voted by the elected Members

c 2
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of the Legislative Assembly of India. Is there a parallel, 8ir, to this state-
of things in any part of the world? I could understand, as 1 said, the-
system that obtained before this, when the entire responsibility for impos-
ing taxatign as well as for spending the money raised by it rested upon the-
Executive Council of the Government. But I submit there is no parallel
for such a hybrid system as we find in existence to-day and of which we,
by a misforlune, find ourselves the instruments ot this moment.

Now, Sir, when we came to this Assembly in this state of affairs we
put our heads together and we decided to offer our co-operation
to the Government in order to rectify it. We put forward a
demand, not that full self-government should be immediately established
here. We put forward a demsnd that there should be a Round Table
Conference representative of various interests in this country, European,
Indian, official and non-official, which should meet and consider the situa-
tion, discuss the pros and cons of the problem, and try to convince some of
us who urged advance towards responsible government that we were wrong
and be prepared to be convinced by us who had studied the question and
whom it deeply affected that those who did not agreec with us in the begin-
ning were in the wrong. I cannot imagine, 8ir, a more reasonable attitude
of mind on the part of the representatives of any people. I cannot
imagine a more reasonable proposition put before any Government. And
what was the response that this request met with? The response that it
met with was dissertations on the incapacity of Indians for exercising larger
powers than have been given to them under the Act.

The Honourable Sir Malcolm Hailey (Home Mcemicr): Will the Honour-
able Pandit kindly mention the source of theso fissertations? They are
unknown to me.

Pandit Madan Mohan Malaviya: Those who mmauige in them know them
better than I do. The Honourable the Home Member is one of those who
talked of the incapacity of Indians to get a larger measure of self-government
than at present.

The Honourable 8ir Malcolm Halley: 1 deny that. Besides, the
Honourable Pandit originally charged me with asserting the incapacity of
indians to exercise greater advance. He knows that he is misrepresent-
ing me.

Pandit Madan Mohan Malaviya: What the Honourable Member said
and what I said is now printed in the pages of the Debates and I am
pimply repeating it in substance now. It is no good telling me what
I said before. He did tell us that in his opinion we were not prepared
at present to have self-government. He did tell us and he brought forward
arguments to tell us that the Hindus and Muhammadans were divided.
He did tell us that the state of the country was not such that self-govern-
ment could be established here immediately. He did tell us that we were
not prepared to defend our country. He did tell us that this was a factor
which ought to be taken into account. I cannot be expected to reproduce
verbatim what he said on these questions, The substance of what he
said on all these points can only lead to one conclusion and that is that
He urged that these were matters which stood in the way of the accom-
plishment of the desire which we had expressed. Now, Bir, it was not
the Honoursble the Home Member alone who treated us to arguments
of that character. The Honourable the Finance Membpr also gave us «
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lecture on that subject and there were other speakers who informed us
again and again that the country was not prepared in its present state
for any substantial advance in the direction of responsible government.
I submit, Bir, that it was very cruel of officers of Government, of
English officers of Government, to deal with this matter in the way in
which they dealt with it. They well know how grateful the people of India
.are for the spread of education which the British Government have
introduced in this country. They are always happy to acknowledge the
benefits of that education. But they have during the last forty years urged
& change in the system of government in order that the system of govern-
ment should come into line with what is regarded as a civilised system
-of government. These Members have known, or ought to know, that
ever since the Congress came into existence in 1885 proposition after pro-
position has been passed and put before the Government asking for
-changes in the ‘system of government so that the people of India might
have an opportunity of shaping their own destinies with the help of
their British fellow subjects who were in this country and who would be
‘in this country, even if full responsible government were introduced, for
a considerable time. (The Homourable Sir Malcolm Hailey: *‘° Thank
you. ') Their request was not fairly met. Now we find that, when we
ask for a further change, arguments relating to divisions among the people,
-differences among the people and to the want of social conditions, upon
which political institutions should rest, and with which Englishmen are fami-
liar, are placed hefore us. 1 submit it is cruel to us; it is an insult to
-our intelligencc. These English friends and others who take the same
view must know, if they have read history to any purpose, that representu-
tive institutions have in all lands and climes been the source and instru-
ment of normally developing the strength of the people in every possible
direction. They have added to the physical strength and to the national
stamina of the people. They have prepared them for national defence
and in almost every direction in which human activities can go. They
must know, Sir, that, if responsible government were introduced here,
we Indians would also have the chance of showing that we can also bring
about improvement in our social and political conditions. It is no good
their taunting us with not being prepared for national defence. I do mot
make the present Members of Government responsible for our not having
been prepared for national defence. It is the system which is to blame.
It is the systern which has denied to us the right to prepare ourselves for
national defence. We condemn the system. We say let us have a chance
now. Let us agree to replace this system by a healthy, an honourable
and n nationsl system and it will not be long before the Sikhks, the
Mahrattas, the Rajpute, the Gurkhas, the Pathans and the Brahmins,
who serve in His Majesty’s army, will supply you with officers who have
won the Victoria Cross and who will win the Victuria Cross in the fields
of battle and bring honour to the name of India. We know that if we
have the opportunity to do so, we shall create a national army; we shall
“create & citizen army which system will be much more economical and
much sounder, so far as national defence is concerned, than the present
mercenary system. But nothing of that kind can be done under the
existing system, and what was the response to our proposal for s Qay-
ference? The utmost advance that the Honourable the Home Member,
representing the Government of India, could make was to move in the direc-
tion of an inquiry by a Committee. Is that the way in which a proposal put
forward by the representatives of the people should have been met? The
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Becretary of State endorsed the proposal: in fact the proposal had been put
forward here after the approval of His Majesty's Secretary of State had been
obtained. The responsibility for that proposal, I submit, rests more upon
the Government of India than upon the Becretary of Btate in the situation
in which we find it. The Government of India are on the spot. Many
of the officers of the Government are not new to the country and know
the state of the country. They know what has gone on, all the prepara-
tions the people have passed through. They were expected to inform.
His Majesty’s Government that the time was ripe when an advance shoull
be made in the direction of the introduction of a very large measure of
responsibility in the guvernment of the country. It was said, Sir, that the
people had had only three years of experience. What a sad thing that any
officer of Government or anvhody who criticised our proposals should ignore-
even present-day history. Has any of these gentlemen studied the reports of
the Indian National Congress for the last 88 or 89 years? Has he ever
looked into the discussions on the question of national expenditure, military
expenditure, ecivil expenditure; on the question of training Indians for
the army; on the question of promoting education, in order that they may
develop more patriotism and in arder that they may live with their fellow-
men on terms of perfect equality ? Have our critics read those resolutions and
debates wherein we have shown that we have views in every possible
direction to urge for the improvement of the administration and
for the welfare of the people. Little do they know how much of
anxious thought was bestowed upon those subjects by the representatives
of the people who have met for 88 or 89 years to deliberate upon tho
common concerns of the people of India. Little do they know how anxious-
ly they have worked, how earnestly they have appealed to the Government
in order that those proofs should be brought forward. Are these smatl
Assemblies consisting of one hundred and odd members to be the only
criterion by which the capacity of Indians should be judged? Are not
the proceodings of the Indian National Congress for the past 88 or 89
years sufficiently relinble documents to speak of the capacity of Indians
to carry on representative institutions? Are not they sufficient proof of
the capacity of Indians to discuss these subjects without any religious
intolerance? A study of those pages will reveal that Hindus, Muham-
madans and Christians have come together without any religious difficulty
being encountered, and that when a difficulty did arise it was only to be
gettled by their common consent as was the case at Lucknow. But the
critics heed not, care not. They are content merely to tell us that we
are ngt sufficiently advanced for a larger measure of responsible govern-
ment. Now, Sir, I submit, this has naturally created very great disap-
pointment in the country. Let me now turn to what has happened in
England. Lord Olivier naturally spoke after he had consulted the
Government of India. His Lordship was new to the gitua-
tion. He had not, I admit, sufficient time to study the subject, but some
of us had hoped that he would take time to make his pronouncement
acceptable to India.

The Honourable Mr. A. 0. Chatterjee (Industries Member): You did
Jont give him time.

Pandit Madan Mohan Malaviya: The Honourable Mr. Chatterjee tells
me that we did not give His Lordship time. With all my respect for
Mr. Chatterjee I cannot agree with him. I cannot agree that there was
not time enough for the Secretary of State to make a sympathetic-
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pronouncement on the question. We wanted that he should have taken
time to abstain from making a pronouncement on a very important and
vital question and not dealt with it in the way in which he did. What
is my complaint? My complaint is not that he did not promise to intro-
duce responsible government immediately into thimcountry. Mr. Chatterjee
did not wait to hear what I was going to say. My complaint is that on
the very little information that he had, and which alone he could have had,
without waiting to study even the debates' of this House Lord Olivier
committed himself to the opinion that there shall not be any substantial
" change in the near future in the constitution of the’Government of India,
that the revision of the Goverument of India Act was at present out of
the question. He did not even commit himself to the view that
full Provincial autonomy would be introduced in the provinces. My
complaint, my regret, is that His Lordship did not wait to study the
question as it had been discussed and presented in this House
for T submit that if he had, he would probably have made his
pronouncement more sympathetically. I do not imagine that you can
change an cnactment in a day; my friends here are not under that impres-
gion. No one thinks that the Government of India Aet can be changed in
a day, and we all realise that it must take time. All that our proposals
nsked for was that a representative Round Table Conference should be
convened in order that the pros and cons of the matter should be con-
sidered, the difficulties which beset the question, the advantages which
would arise from the adoption of our proposals, might be fairly considered
by all those intercsted in the matter, and that we might then make a report
which the Government here might be able to support and the Govern-
ment in Fngland might be able to accept. But this was refused to us.
The statement of the Secretary of State did not give us the slightest hope
that there would be any such change introduced: indeed the Secretary
of State has only dircouraged us in regard to any substantial change in
the constitution in the near future. That being the state of things, we
naturally felt very much dissatisfied and subsequently there was a state-
ment made by Mr. Richards in which he told us that there was no inten-
tion to revise the Act of 1919 before 1929. Now, Sir, this is the situation
in which we find ourselves, and it is one which has given great dissatisfac-
tion to the vast bulk of the people of this country. Here you have an Act
against which protests have been made by numerous representatives of the
people during the last four years. A request has forma.]ly been madc
on the part of the people by their elected spokesmen in the nbw Assembly
for a representative Conference in order that the desirability of revising that
Act might be considered. It has been refused by the Government of
India and the Secretary of State. The other day one of the Honourable
Members on the Government Benches bullied a Member on this side of the
House by asking him to have the courage of his convictions
recarding & particular statement. Does it show a courageous
attitude on the part "of the Government Members that they
cannot face a TNound Table Conference? Why cannot they agree
to sit down at_a Conference to have the pros and cons of the ques-
tion considered, debated, reduced to writing, in order that the public of
this country and the representatives of the public in the House of Qggn-
mons might understand the question and be able to pronounce judgment
as to whether we, the representatives of the people, are right ar the Mem-
bers on the Government Benches are right? They have not shown thut
courage; on the ocontrary, the Government of India, speaking through the
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Homourable the Home Member, showed their unwillingness to adopt thia
course. 1 ocnnnot understand why there should be such unwillingness to
call a Round Table Conference. The idea of a Round Table Conference
seems to be like a red reg to a bull as far us the Government of India
are concerned. The suggestion was first made in 1921, but unfortunately
failed at the time. The proposal was again made early in 1922, but was not
acoepted by the Government of India.

Lieutenant-Oclonel H. A. J. Gidney (Nominated: Awnglo-Indians):
Why did it fail in 19217

Pandit Madan Moban Malaviya: Colonel Gidney knows very well why
it failed. I will not waste my breath in discussing this matter. (Laughter
on the part of the Hunourable the Home Member.) The Honourable the
Home Member laughs. If I were to mention all the facts the Honourable
Member would cease to laugh. But 1 do not wish to waste the time uf
the House and do not wish to detain the House any longer,
in faet I shall have to detain the House for a pretty long
time without repeating what is already very well known. ihe
Government of India showed much unwillingness and refused to call a
Conference in 1922. When a Conference met in Bombay early in 1922,
the proposal was made that they should do so. At that time I understood
the difficulty that was felt was that there was an apprehension that certain
activities of some of the representatives of the people might not be stopped
and that the Government could not agree to call 8 Round Table Conference,
until they felt assured that the utmosphere was calm. The atmosphere has
been calm now for a long time. When we met and put forward & demand
for a Conference in this Assembly, the atmosphere was calm. Nobody
can say that there is at present any movement going on which ia causing
sny serioug anxiety to the Government, unless it be a movement of their
own, a result of their own mistakes and errors of judgment. At this junc-
ture there is nothing to stand in the way of a Round Table Conference
being called, but the Government are still fighting shy of it. Now, SBir,
if they must avoid on opportunity of discussion such as we have asked for,
what is the position in which we find ourselves? The Government refuse
to call even the Conference we have asked for, and the Honour-
able the Finance Member invites us to-day, on behslf of the Government,
to support the Taxation Bill by our votes. Are the Government consist-
ent in their wttibude? (The Honourable Sir Basil Blackett: ‘‘ Yes.")
They are not. The Honourable the Finance Member must of course
answer in the affirmative; he has no option and T do not blame him for it.
(The Honourable 8ir Basil Blackett: '’ Like George Washington, he speaks
the truth’’.) I refuse to accept the truth of a remark which is not uttered
wufficiently clearly for one to hesr it. The Finance Member invites us to
support the Taxation Bill. With what consistency can he ask us to do
80?7 Does he realise the position in which we are placed? Does he realise
that we feel that we should not support taxation unless we have the power
to deal with the whole expenditure which has been inaqurred out of this
taxation? Does he realize the position that the taxation proposed means

ething serious to the people? It so happens that in the present Finance
Bill there is oné item which deeply touches the poorest in the land, and
that is the salt tax. He has unfortunately not been able to appreciate
the nosifion of us Indians with regard to the salt tax. He has quite serious-
ly appealed to us more than once to take a calm, statesmanlike view of
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the salt tax, and not throw away the money that would be available by
raiging the rate to Rs. 2. He has appealed to us several times and quite
seriously, but he does not realise the position of us Indians. The salt tax
was not wrongly described by the Becretary of State as an iniquitous and
horrible tax. There has long been a feeling against the salt tax, not onl
among Indians, but also among Englishmen. I have not got the book wit:
me, but I remember having read in the speeches of Professor Fawcett made
in the seventies of the last century in a debate in which he drew pointed
-attention to the iniquity of the salt tax, where he pointed out that the
people of India felt it a grievance that the rock salt mountain should be
standing before them, and that they could not take out the
salt without paying a tax; and where he. or another writer
pointed out that the vast ses-shore of India extends from one part of the
.country to another, and the people were not given the liberty
to manufacture salt in order that they might use it for them-
selves and their cattle. The sat tax is peculiarly objectionable
to us Indians; and yet what is the proposal of the Honourable the Finance
Member? He must know that in 1840 the salt tax stood somewhere at
-8 annas, that after the Mutiny it was raised to 12 annas, and that subse-
-quently in 1878 it was raised to Rs. 2-8-0. It was brought down in 1882,
during the time of Bir Evelyn Baring, to Rs. 2-0-0 per maund. And
again only a few years afterwards it was raised to Rs. 2-8-0 per maund.
It was reduced to Re. 1 per maund in 1907 and stood there until it was
raised to Re. 1-4-0 per maund during the war in 1916. Last year it was
raised to Rs. 2-8-0 per maund, not by the voice of the people, not by a vote
of the Assembly, but in the teeth of the opposition of the Assembly, by
-certification by the Viceroy.

Now, Sir, the Honourable the Finance Member has told wus that
the increase he proposes in the salt tax will not cost more than 8 annas
a year to a family, and 1 wish really he could realise what an increase of
eight annas a year to a poor family may mean. He does not know the
people as I do; he has not lived and moved among them, and I do not
blame him for it. He has lived in a happier, brighter land;
he cannot form an idea of the grinding poverty to which the
bulk of my countrymen are subject and under which they live
at present. He does not know, and yet he wants to assure the House that
an increase of 8 annas a year would not really be felt by the people. If
he will go out among the people, the people will tell him that he is mis-
taken. Last year, when the duty was raised, there was a most eloquent
proof given that the duty should not have been raised by the small amount
-of salt that was consumed, by the decline in the consumption. That should
have ratisfied any accountant or any financier, but the lesson seems to have
been ignored by the Honourable the Finance Member. The people evidently
ato less salt last vear than they should have done, but the Honourable the
Finance Member tries to console himself with the thought that the people
did not actually use less salt than they would have done but for the raising
of the duty last year. He says the dealers in salt had, in anticipation of
the raising of the duty, stored a good deal of salt, and that they did not
purchase sufficient salt because they were expecting that the duty would
be reduced. I would be sincerely glad, Sir, if that were a fact. (T7®
Honourable Sir Basil Blackett: ‘‘ It is’’.) My friend’s assertion that
it is, will not satisfy me. My friend found fault with me the other day
when I said the Japanese worked 20 hours. He did not tak> note of the
fact that that would be in double shifts. He now tells me in a positive
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statement which he makes that the people did eat as much salt last year
as they should have eaten, in spite of the figures of the purchase of salt last
year. He may be able to say so, Sir; T am not able to say he is wrong, I am
not able to say he is right, but I am able to tell him thet it is a matter
upon which he should not make a pronouncement in the light-hearted
manner he does. We know how an increase in the salt duty affects people.
Let a poor man who goes to the bania to buy some provisions for his daily
bread, let him say how much of salt he used to get before the duty was
raised und how much he got after the duty had been raised last year.
The Honourable Member can get tens of thousands of poor people, in the
villages and in the cities, to give hin information which might possibly
lead him not to be so positive as he is in asserting what he has asserted.

Now the salt duty is one of the items involved in the Finance Bill, It is.
not necessary for the purposes of the earlier part of my argument that the
duty to be raised should relate to salt, but it gives intensity to the appeal
which I am making, in view of the constitutional situation in which we are
placed, that we are asked to support the existing system of government
with all its expenditure—I will not call it extravagance at this stage, I
will deal with it later—with all its expenditure we are asked to support
taxation on salt in order that this expenditure should be carried on as it
is being carried on. I refuse, Sir, to support this texation. I refuse,
firstly. on the ground that if I support this taxation, I should have it in
my power {o reduce the expenditure wherever I think it possible. That
liberty is refused to me, that liberty is refused to my countrymen sitting
here as the representatives of the people of India. Long ago, a great
Viceroy (Lord Mayo) said that the only justification for Englishmen being
in India was that they should serve the good of India. He said: *‘ The
welfare of the people of India is our pririary object. 1f we are not here for
their good, we ought not to be here at all.”” And I want my English
fellow-subjects to look at the question before us from the point of
view of us Indians. They are educated men. They know that we too have
by the grace of God received some education, that we are able fo discuss
matters with them, that we ,are able to appreciate the points raised by
them—which should all lead them to think that it must be peculiarly
galling to us educated Indians to find ourselves in the position in which we
find ourselves to-dav. Ix there a single Englishman in this House or
outside who would like to be placed in the position in which
we are, who, finding himself in that position by a stroke of
misfortune which T hope will never befall him, would support such
taxation. as we are arked by the Honourable the Finance Member to support
in this House to-day?

This, Bir, is the constitutional aspect. Bo long as the Government of
India Act is not reviged, therefore, I find that, with my sense of self-
respect. with the little conacience that God has given me, I cannot support
taxation, either now or in future. Take awav the (Government of India Aot
if you plense. That is a threat which has often times been uttered by not
verv responsible, thinking, people, but take the Government of India Act
Fwav if you so please. ‘We shall not ecmplain of it : but if vou must govern
India in the forms of civilized government, let reslity be introduced in
place of the sham that you have established here. (Hear, hear.) When Mr.
Balfour went to America during the days of the war, he told the American
people that the only form of government which was worthv of the name

1ru
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concerned. Judged by that teigll where do the Government of India
stand to-day? During the days B! the war, when you wanted the support
of India, when you wanted the support of the civilized world, when you
wanted the support of America, you listened respectfully, willingly,
acquieseingly to the proposals of the late Woodrow Wilson. You agreed
that every nation should have the power of self-determination. You agreed
that every people on earth should be given the opportunity to govern their
own affairs, and we had hoped, as fondly as we had always hoped, that
sfter the war, the system of government here would be modified in order
to bring it into conformity with that statesman's declaration as to
the true nature of a civilized government. Where do we find ourselves
to-day? We are told there is a publication issued at Delhi which is called
*“ India’s Puarliament . That publication—very pleasing to some of my
friends sitting here,—gives a misleading idea to the people outside regarding
the nctual state of things in India. You invited India in recognition of her
services during the war to bo an original member of the League of
Nations; you have invited representatives of India to represent
India at the League of Nations and nt the Imperial Conference, With &ll
respect, and without meaning any disrespect to any individual, I say
this is n fraud you are practising upon the civilized world. An Irish Mem-
ber rightly hurled it at one of my countrymen that he was not at the
Imperial Conference in the same capacity in which the representatives of free
nations were there. Why further humiliate us by again inviting us to take
part in conferences, in meetings of the League of Nations, where we cannot
speak with the authority of the people whom we are supposed to represent
there, I hope, Bir, none of my countrymen, elected by the people, will agrec
to appear to take part either in the meetings of the League of Nations or in
the meetings of the Imperial Conference until India can elect her own re-
presentatives nnd send them, vested with the authority to represent India,
to take part in those proceedings. That is the position. In this state of
things we are asked to-day to vote this Finanoce Bill, and I submit, 8ir, we
cannot conscientiously, honourably do so.

Now, Sir, tho next ground upon which I refuse to support this Bill is
the extravagance of the expenditure of the Government of India. I
listened with great attention to the remarks of the Honourable the Finance
Member on the question of the extravagance of the Government of India.
Ho tried to persuade us that we were all mistaken in thinking that the
Government ure extravagant. I assure him that, if he could persuade
us to that view, we should be really, sincerely, grateful to him. For it is no
satisfaction to any of us, Sir, to be spending our efforts and our time in
urging a reduction oppressed with the idea that thc¢ Government of this
country are very extravagant. But having heard my friend, T regret to say
that I do not feel satisfied that he has put forward any argument which is
worthy of attention from this House. His first point was that there
wore pot too many officers. Who has said that there were too many
officers? In fact, my friend was a little unfair in propounding his questions
and then answering them. I am not unfamiliar, Sir,—and there are
many Members of this House who are not unfamiliar—with the way in
which a question is framed when & particular answer is sought be
given. In framing the question, my Honourable friend had in mind what
he wanted to say, and one of the things he said we had urged was that
there were too many European officers and there were too many officers
in the government of this country. That there are too manv European

was a government which was coniucted according to the will of the people
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officers several of us have said 4 ropeated, but none of us,
so far as 1 remember, asserted that the number of officers
in the Government of India or in the Provincial Governments
even was larger than it ehould be. My friend said, it was not large. I
say it is very small. It is much smaller than it should be. Let us have
.a chance, let us have an innings, and we shall appoint many more Ministers
ip charge of many more portfolios working for the good of the people
much more than the present Ministers are working. 1 do not mean
any offence to any individual. (Lieut.-Colonel H. A. J. Gidney:
** Question.”’) My friend, Colonel Gidney, may put a question,
but for goodness’ sake, listen to what 1 am saying und pro-
bably you will not interrupt. Now, Sir, 1 do not know that
my friend, Colonel Gidney, has studied this question about which
he is interrupting, but I say probably the Honourable the Finance
Member has. And he is right in saying—I agree with him when he says—
that the number of officers in the Government of India is small; it is
much smaller, I say, than it should be, and, ¥ we had a chance, we would
appoint many more officers in order that the many subjeets which are
at present in the charge of one Member should have a better chance of
being adequately dealt with. The Government of India are proposing to
separate the Railway Budget from the General Budget. That is 8 move in
that direction. But the move has to be much larger, more comprehensive,
more widespread, than perhaps the Government of India have contemplat-
ed. We are not quarrelling with that. The Honourable the Finance
Member next said, we had urged that the Government werc extruvagant.
Of course, we have urged that, but what is the nature of
ouwr complaint? Our complaint is that the salaries which we are
paying to the European officers in this country are disproportionately
high when you consider the national average income of the people. The
Honourable Sir Basil Blackett gave us the figures of taxation in other
-countries. Never in my experience of public debates, either in this House
or in other places, have I heard any responsible man mentioning merely the
figures of taxation without at the same time referring to the national average
income of the people taxed. I was surprised that the Honourable
the Finance Member made no reference to the national average income
of the people whose figures of taxation he mentioned. He did not tell
us what the figure of taxation was in Japan, say 20 years ago. He did
not tell us by how much it had risen before urriving at £2 10s. and he
did not tell us what the rise in the average national income had been
during those years. I hope, Bir, we are not so blind to the necessities
of expenditure being incurred for national purposes, us the Honourable
the Finance Member would lead one to supposec we were. We know that
expenditure in this country is not at present as high as it should
be if we were in & prosperous condition. Our complaint. is that
the present salaries are disproportionately high when you . ¢onsider
the national avernge income of the people of India. Let us have
a chance of increasing that income. You have done comparatively little—I

ery sorry to say it; it is no pleasure to me to find fault with my fellow-
subjects who sit on the Government Benches; I am grieved to say that
‘they have done little to promote the national average income. I wish
that my friend, when he gave us figures of taxation, also told us about
‘the respective national average incomes of the peoples whom he mentioned.

i 8
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We know, Sir, that if a country prospers, the national expenditure
‘must increase. I look forward, if I live, to the time when my
people will have the power to administer the affairs of the country.
I look forward to a large increase in our national expenditure. What is
our national expenditure at present? Is the expenditure of a Government
of 320 million people to be so paltry as it is? Bubt whose fault is it
that it is so paltry? It is the fault of the system of government which
has prevailed here. It has failed to build up the national strength of
the people. It is the fault of the system whereby the number of men
who can pay income-tax on large incomes is unfortunately extremely small.
After the war, when statesmen in England were considering how they were
to reduce national debt and how they were to increase national expendi-
ture, what did they think of? They knew that they could not tax the
people further and that they must lower taxation. But they thought
of providing larger amounts on employment, larger amounts on producing
more wealth in order that that wealth might be taxed for the common
good. That was the way in which Englishmen procecded. That is the
way in which we Indians, who have the benefit of studying your litera-
ture, of studying the literature of other countries, and of studying the
systems of government which obtain in other countries, should proceed. We
shall so proceed if you will only help us to obtain the power
to do so.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): That is the
rﬁa.??on why you should give some of the money asked for in the Finance

ill.

Pandit Madan Mohan Malaviya: Now, Bir, the Honourable the Finance
Member told us that our military expenditure was not so great as we
imagined it was, and he told us that we should remember the military
expenditure of Japan. 1 do not know what my Honourable friend intended
to say. He was not quite clear to me. If he means to tell us that military
expenditure in Japan can have any reasonable comparison with the extrava-
gance of the military expenditure in India, I join issue with him. 1 will
be prepared to go with him into the question of military expenditure in
Japan and, speaking for myself and for my fellow colleagues in this House
and outside it, I will venture in all humility to say, that if this system
of military expenditure in Japan were adopted after we have risen to the
national average income of Japan. not a single Indian Member of this
House would refuse to support that expenditure. But how is that expen-
diture built up? 1 thought before I heard the Honourable the Finance
Member that the Japanese had proved that they were the most economi-
cal people on earth, that their military system was the most economical
gystem that existed on this earth, and that they combined efficiency with
economy. In the year 1868 there was the great revolution in Japan.
The condition of the people was then most. regrettable, A few Kuropean
Powers had a few years before that time bombarded Japan and tried to sub-
jugate it. The people of Japan restored their Emperor, the Mikado, in
1868, and that was the revolution. It was the beginning of & new
chapter in Japan. In a few years’ time they began to enlist their army,
and in the course of a few years they introduced a system of comscription
under which they created a citizen army and they have gone on addiag
to the strength of that citizen army until now it is difficult to find out
what is the total strength of their militia. They do not let the outside
world know what the total strength of their militia is, and they do not let
the outside world know what the total amount that they are really spending
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on their military departments is. That is the way of the Japanese. The
Japanese system is built up upon a patriotic basis. The Japanese
Emperor issued a rescript in which it was pointed out that it was the
duty of evéry son of Japan to enlist himself in the national army and to
prepare to defend his country., Says Mr. Alfred Stead in his book ** On
Great Japan ’:

** Since 1882, this rescript forms part of the equipment of every soldier, and great
Generals like Kuroki think a day ill-begun 1n which they have not saluted the
Emperor’s portrait and read the edict. The first of the five articles of this says:

Tﬁe principal duty of soldiers is loyalty to Sovereign and country. It is not probable
that any one born in this country will be wanting in patriotism; but for soldiers this-
virtue is so essential that unless & man be strong in patriotinm he will be nnfitted for
his service. Disloyal men are like dolls, however expert and skilful they may be in
their military art and science, and a troop which is well trained and led but lacks

patriotism is like a band without a chief .

Now, this is the foundatiop of the national army of Jupan. How well
they have trained themselves for national defence the whole world knows.
In 1894, only 22 years after they began to organise their army they dis-
tinguished themselves in the war with China, and in 1804 they inflicted
n defeat on Russia which was then regarded as the strongest power in
Europe. They have maintained their position and have risen steadily in
the estimation of their fellow-men all over the world by the excellence
and the efficiency of their national system of defence. Adopt by all means
¢, system like what the Japanese have adopted, und you will see light where
you see darkness at present, you will gee clear guidance where you fini
confusion at present, and yvou will be able to effect a large reduction in the
expenditure on the Army in India. But so long as you merely tell us
that Japan is spending & lot of money, that cannot carry any weight with
us, nor will it carry conviction to us.

Now, Sir, the Honourable the Finance Member also told us that taxa-
tion in India had risen from something less than one shilling to one
shilling. He made that statement very positively and compared it with
£2-12-0 in Japan, £28 in New Zesdland and so on in varions other count
ries. The positive tone of his statement took me by surprire. Later on,
when his attention was drawn to the fact that it might be 12
shillings . . . .

The Honourable Sir Basil Blackett: I said 12 annas, but should have
said 12 shillings,

Pandit Madan Mohan Malaviya: The Honourable Member said 12 annas
or one shilling. I have got that down clearly, but 1 do not want to find
fault with him. I will trv to set a better example. We must
recdgnise that the Honourable the Finance Member had no intention to
make an incorrect statocment; it was cntircly due to an oversight that he
made it. Therefore, I am not finding fault with him for that. But,
what I wish to draw attention to is that when my Honourable friend spoke
of the increase in taxation, he did not also tell us—he will agree as n
financier who has been brought out to India in order to set her finances
in order—he must agree as a student of finance that he should have told
us, it was his duty to have told this House, by how much the national
avergge income of the Indian has risen during all these years. Without
that data I think he was wrong in making the statement he did. At
any rate he should have mentioned that fact as an important one for con-
sideration. I should like to know by how much the national sverage income
of the people of India had risen during the last three decades. For the
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{ast 40 years nearly Indians have been trying to persuade the Govermment
! ¥ institute an’inquiry into the national average income of the people. In
1882 or about that period, during the time of Lord Ripon, there was an
inquiry made. The results were published in 1888, That report is still
svailable and that report is eloquent of the fact that the income of the
people of India has been miserably poor. When that report wus pub-
lished, Lord Curzon felt very uncomfortable. Mr. William Digby, an
Englishman to whom lndia is deeply indebted for all the valuable xer-
vices he rendered to her cause and whose name she cherishes with
.gratitude, in his book on ‘‘ Prosperous British India '’ gave proof after
proof from official quotations to show that the average income of the people
of Indis was less than one anna per head per day. Lord Curzon disputed that
statement and put it at a little more than Rs. 80 a year. I do not
remember the exact figure. My friend tells me that there wuas a difference
of Rs, 10 per annum in the two estimates. Since that time repeated requests
have been made to the Government of India and to the Government in
England to institute a regular inquiry to find out the average national
income of the people. The Government have burked the inquiry; Govern-
ment have not taken up the inquiry up to this time. What good is it then
for any Government Member to get up and tell us that'the national
income is not so low as it is represented by some Members of this Hous:
to be? Nobody means to be dogmatic in an assertion like that. The asscr-
tion is made in order to arrest attention, in order that the matter may b
investigated, in order that the truth may be established. Does anybody on
the Government Benches think that any Member of this House would
have any satisfaction in feeling that the national income of the Indian has
been going down? We would all rejoice if the national income has been
rising. We would all pray to hes‘; that it has risen. But a mere assertion of
even an irresponsible man will ‘not satisfy ws. We want an investigation.
Why do you not face that investigation? Let us sit down and find out the
facts and publish them to the world. Let us speak the truth and shame a
«certain person. We want to know if the national income has increased.
We would be glad to hear that it had done so. We would then gladly
assent to an increase of national expenditure. But, so long as we are not
-satisfied that it has increased, we cannot but complain that the expendi-
ture is disproportionate to the income of the people. I wish to repeat thas
our contention is not that the salaries which are paid are per se extra
vagant. Our aontention is not that the expenditure which is incurred on
the administration of the Government of India is per se more than whas
it should be in any country. Our whole contention is that, compared to
the national averge income of the people, the expenditure is extravagant,
that is, if you compare the salaries you give to the Britishers in England.
it is extravagant. We urge the Indianisation of the services not because
we have a dislike towards or hatred of our English fellow subjects but
because we want that there should be more Indians employed in order
that they may play the part that God and nature meant them to play in
their own country and ulso because the employment of Indians will be
more economical., Let me assure all my European friends that no Indian
would debase himself by desiring any ill to any of his Huropean fellow
subjects, We do not wish it; we should be ashamed if we thought il
‘of any of our fellow subjects. We wish you to remain here with us as
fellow subjects. We wish you to remain here as fellow subjects with“eBe
high sense of an Engclishman’s dutv of promoting the good of the country
in which he finds his lot cast. We will welecome you, we will respect
you, we will honour you. We have had a race of Englishmen
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represented by Allan Octavious Hume, 8Sir William Weddérburm, Willias,
Digby, Charles Bradlaugh, Dr. Annie Besant, and others, whom we hawe-
hanoured for the services they have rendered to the cause of Indis. We
would honour every one of you fellow subjects if you worked only in that.
spirit to help us to rise out of the unfortunate position into which by-the
vicissitudes of time and fortune we have fallen.

Now, Bir . . . .

Mr. President: I do not wish to interrupt the Honourable gentleman.
but if he desires to go on much longer I think I had better adjourn for:
the usual lunch interval.

Pandit Madan Mohan Malaviya: I did not know, Bir, that the time was.
flying so rapidly. As it is I have to go on for some time yet.

Mr. President: I think I had better adjourn and the Honourable Mem-
ber can resume after the lunch interval. \

o The Assembly then adjourned for Lunch till Half Past Two of the-
lock.

The Assembly re-assembled after Lunch at Half Past Two of the-
Clock, Mr. Chairman (Mr. K. C. Neogy) in the Chair.

Pandit Madan Mohan Malaviya: Sir, I wish to draw attention to the-
extravagance in military expenditure from two points of view; from the
point of view, firstly, of comparing it for a while with the expenditure
on the Army in Japsn, and secondly, from the point of view of further
economies being brought about in that expenditure. As regards the first,
.with reference to the opinion expressed by the Honourable the Finance
Member about military expenditure in Japan, in support of what 1 urged in
the earlier part of the day, namely, that expenditure:on the army in Japan
was economical, let me read a passage from an-article on Japan in the
Encyclopdia Britannica, in which I find it stated as follows:

‘“ From 1872-1896, the ordinary expenditures of the Army varied from three-
quarters of a million sterling to 1} millions, and the extrsordinary outlays ranged from
a few thousands of pounds to a quarter of a million. Not onoce in the whole period of
25 {urp—if 1877 (the year of the Batsuma rebellion be excepted)—did the Btate’s
total expenditures on account of the army exceed 1} million sterling; and it redounds
to the credit of Japan's financial management that she was able to dtganize, equip and
maintain such a force at such a small cost. Tn 1806, as shown above, she virtually
doubled her army, and a proportionate increase of expenditure ensned, the outlays
for maintenance jumping at once from an average of about 1} millions sterling to
£2} millions, and growing thenceforth with the organization of the new army, until
in the year (1803) preceding the outbreak of war with Russia, they reached the
figure of 4 millions. Then, again, in 1906, six divisions were added, and additional
expenses had to he incurred on account of the new overseas garrisons : so that, in 1909,
the ordinary outlays reached the totsl of 7 millions, or about one-seventh of the

ordinary revenue of the Btate.”’

T find from the Statesman’s Year Book, 1028, that the total revenue
in 1923 was 1,482 million yens, and the expenditure on the Army was
1986 millions. That is between one-seventh and one-eighth of the total
revenue. I am surpriscd therefore that the Honourable the Finance Mem-
hag,should have been led into thinking and saying that the expenditure
v Japan on the army was high.

The Honourable Sir Malcolm Halley: He was speaking of defence ex-
penditure, which includes the army and navy.
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Pandit Madan Mohan Malaviya: It will take further time to go into the
«guestion of navy. But, as the Honourable the Finance Member referred
to the army, I have referred to it and I leave it at that.

The Honourable Sir Malcolm Hailey: He used the word ‘* defence "
(An Honourable Member: ‘‘The defence expenditure in Japan is six times
higher than in India.'’)

Pandit Madan Mohan Malaviya: When we have the control of our-
country as the Japanese have control of their country, I expect that our
expenditure on these subjects will be much higher than what it is in
Japan.

Now, 8ir, I will turn to the question of how this expenditure might be
reduced at this juncture, even ro far as the present vear is concerned. I
am glad His Excellency the Commander-in-Chief is here now. The other
day when I referred to the question of internal security troops, I did nct
have the privilege of His Excellency's presence in the House. I wish to say
again, therefore, as I said the other day, that I have not yvet understood
why there should be 27,000 British troops retained for internal security. 1
urged nearly four years ago, when I had the privilege of appearing before the
Military Requirements Committee over which His Excellency the Com-
mander-in-Chief presided, that the expenditure of the army should be
largely reduced by the adoption of a national system of defence and I
urged further that the British internsl security troops should be disbanded
as they were not nceded for the purposes of preserving internal security.
I learnt the other day from the Secretary to the Army Department that
the number of those troops now stands at 27,000. I ghould like to kmow
from His Excellency or somebody representing him why the whole of
these troops cannot Le disbanded und why a saving of nearly seven crores
and a half cannot be effected without reducing the number of fighting
units. 1 understood His Excellency the other day to say that so long as he
wus responsible for advising the Government of Indin for the defence of
the country, he could not advise the reduction of any further troops in the
fighting units. T understand that view. But I request His Excellency
to enlighten the House why the internal security troops cannot be dis-
banded either entirely or largely. I submit that they should be disbanded.
I think it is & very great wrong to this country to keep 27,000 British
soldiers in the countrv for the purpose of preserving internal security.
I have asked on more than one occasion that there should be a statement
to ‘show on how many occasions the British troops have had to be
called out in order to preserve internal order. My own impression is that
they have heen so utilised on very few oceasions and I will contend
that even on these few occasions it was really not necessary to call out
these troops to preserve internal order. From that view I should say
that these troops should be disbanded. If it should be mnecessary
to add any further troops to the rest of the army for the purpose of
internal security, I think they can be obtained by substituting, if necessary,
a larger number of Indians in the place of the internal security British
troops. In that way also I feel that the maintenance of the military
expenditure at its present high level is not advisable. That is another ground
on which I cannot support the proposal relating to the Finapce
Bill which is before the House. A reference has been made to theé Indian
Territorinl Force. I fully know that His Excellency the Commander-in-
Chiet is anxious to develop this force and we feel grateful to him for the
interest he has taken in it. But our contention has been, and it is to-day,

D
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that the measures adopted are inadequate, that they are very unsatisfactory - -
from the point of view of experiment and of satisfying the sentiment of
the Indians to a certuin extent. But what is needed is a policy which will
give us a larger Indian army, which is the only way of making an effective
reduction in expenditure on the reguldr army. Towards that end a larger
policy is demanded. So far as the college at Dehra Dun is concerned, we
are grateful for its establishment, but the feeling among us is that the
college should be better equipped, better developed, should impart educs-
tion which any cadet needs in order to qualify him so a8 to take up an officer’s
post in the army in India; that a few, not all of them, may, after a tin_le. be
sent to England for further training there, but that the main portion of
the training should be completed here and should be imparted to a much
larger number of young men than is the case at present. The college
should be expanded into a military college which should be expected to
meet the requirements of training Indians ns officers of the Indian Army
in full measure. If that is done it is true that it will not help to reduce
the Budget at once, but it will in future vears, and if a policy like that
were adopted, we would feel that we had some satisfaction and that we
should support the 13udget to some extent for the present.

The third ground on which I regret I must refuse to support the
Finance Bill is the want of confidence that many of us feel in the Gov-
ernment of India as at present constituted. I have dwelt in the previous
part of the discussion on two smspects, the constitutional aspect, namely,
the defects of the Government of India Act and the necessity of revising
it; in the second part I have denlt with the extravagance of the systemn of
administration both in the civil and military departments. Now I will
deal with the question of the want of confidence which we Indians feel in
the Government of India as at present constituted. We feel that they
have failed to protect India’s financial interests; we feel that in regard
to the question of the army the Government of India have failed to plead
with the British Government to reduce military expenditure in India and
also fniled to save India from having to bear the burden of military expen-
diture, although the British Army in India is not merely for the purpose
of protecting Indin. but also to maintain the prestige of the British Govern-
ment in the Far East. We also feel that in the matter of the Lee Com-
mission the Government of India have failed to represent to the Govern.
ment in England, effectively, the undesirability of rending out the IL-=e
Commission when the Assembly had twice made a protest against it. That
ir only one of many instances. Government may have protested; T hone
they did; I do not know; but my point is, that as the Government of India
are constituted, they are not nble to protect India’s interests in matters
finaneial. The Seceretary of State can borrow money without referring to
the Government of India: can give increased pensions and allowances
without the consent of the Government of India. As the Government of
Tndin nare constituted they are not able to proteet India’s financial
interests. We also feel that, as far as the financial manasement of the
Gavernment here is concerned, they have a very unsatisfactorv policy.
Finonce Members have heen avnpointed without sufficient eonsiderntion.
Without masning any personal disrespect, T should like to draw the stten-
tizm of the House to some of the recent appointments in the Government,
nnd the Fouse will at once ree the importance of the aubstion to which
T refer. You want a financier who can frame a national noliev for Tndie
sand who will have the sirength to put that policv before Government and
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dave it accepted. But what has been the policy? How often has not one of
the civilian members of the Government been appointed Finance Member?
Without intending any disrespect to the Honourable the Home Member,
I would recall that for some years he wis Finance Member. 1t was at that
‘time that we hgd that trouble over Reverse Council Bills. Of course he
did his best undoubtedly according to his light. But the unfortunate part
-of it was the belief that was entertained by some Members of the Govern-
ment of India and the Becretary of State perhaps that anybody who
belongs to the Civil Service is fit to take up any appointment which he may, -
be called upon to fill. In that view vou appointed a gentleman who,
.although he was able to do the work in a way, was not able to understand
the finnnees of India and protect them in the right way. We had therefore
all these troubles, scandals and losses during his time. Now we have
brought out a trained financier from England. 1 should like to say without
any disrespect to the Honourable the Finance Member, who is n eapable
financier—I suppose he is as eapable u financier as the Government of India
could gelect at this time—that the main point we wish the Government
to consider and represent to the Secretary of State is that, in order to
protect the finunces of Indin, an Indian financier should be appointed. My
objection is not a personal one to any particular gentloman. My objection
is that you appoint an Honourable gentleman to the most important
office in the Government of India so far as the country’s finunces
ure concerned, and without his having a sufficiently long experience of the
country, vou put upon him the responsibility, the burden, the necessity.
of balancing the Budget of India, of promoting economy in the expenditure
of India, and of helping India forward finaneinlly in pll the numerous direc-
tions in which national activities must go. Without the smallest intention
to show any disrespect to the particular gentleman concerned, T say this
is a wrong policy. You want at this juncture to select an Indian of out-
standing merit as a financier and let him shoulder the burden, let him give
vou proof whether an Indian can or cannot manage the finances of India.
I will not refer to individuals, I will not refer to personalities, but I have
before my mind not one, but several Tndians who could give an honourable
nccount of themselves if they were asked to take up the responsibilities of
the Finance Member of the Government of India. T think the time has
come when, without any disparagement to the English Members who have
held this office, without any desire to hurt their personal feelings, T should
ask that the Finance Member of the Government of India should be an
Indian, who could share the responsibility and the burden of administering
the finances of his country.

You have an excellent example of the wisdom of such an appointment
so far as the Military Department is concerned. You have Sir Bhupendra
Nath Mitra as the Military Adviser to the Government in the Accounts
Department; and I think His Excellenecv the Commander-in-Chief will
bear testimony to the high worth which he has shown and the absolute
trustworthiness with which he has discharged the duties of his high and
important office. Is it impossible to find an Indian financier, an Indian
business man, who has the whole experience of a life-time in India, who
knows the needs of India, to take up this high responsibility? I think,
Sir, it can be done and the fact that it has not been done is anothen
matter for complaint with us.

The Government have failed in another matter which touches
the people verv vitally, namely, their. personal liberty. We know
‘that during the last three or four vears the Government of India

p 2
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have not respected the liberty of Indiens as they should have
done as the custodians of the interests of the people. During
the last three years a policy of repression has gone on in many
Provineces. The Government of India were expected to restrain this policy, to
call 4 halt to this policy. The (fovernment of Indin have failed to do so. It
is & matter which causes great grief to us that since 1921, only shortly after
the reforms wére introduced, there has been a wave of repression in this.
country which knows no parallel in the previous years of the existence o1
British-Indian administration. In this period men quite as honourable
as any Member who has ever sut on the Government of India Benches,
have been thrown into the jails, have been deprived of their liberty,
have been subjected to hardships, for no other reason than that the Gov-
ernments of some Provinces resorted to a repressive law which was meant
for a time when bombs were flying about in Bengal, when anarchical
crimes were going on in Bengal, and which was never meant to be used
in these peaceful times. I refer to the Indian Criminal Law Amendment
Act, I’art II, of 1808. Under that law the Government of Bengal first
acted under the impulse given to it by an English paper in Calecutta:
after the unfortunate events which took place in Bombay in 1921 on:
the arrival of His Royal Highness the Prince of Wales. We regretted’
those events ; evervbody regretted themn. But while the Bombay Government
kept its head cool, while the Government of Bombay did not introduce either-
the Criminal Law Amendinent Act or any other Act to suppress the
activities of the people at the place where these unfortunate occurrences
had taken place, under the evil inspiration derived from an article which
appeared in a Calcuttta daily the Government of Bengal long before the-
Prince was due there introduced this Criminal Law Amendment Act into
Bengal. Under the operation of that Act a large number of honourable
Indians, at the head of whom stood Mr. C. R. Das, were prosecuted and
imprisoned. No evidence was adduced that they had committed an unlawful
act. The only evidence that was adduced was that they belonged to the
Congress Volunteers and that the Congress Volunteers had been declared
an unlawful association by His Excellency the Governor of Bengal.

Perhaps some of my friends might think that I refer to this matter—
I have referred to it more than once—with o light heart. Thev would
be wrong. Let me assure them that I refer to thin matter with great
grief, with great reluctance, and that I refer to it because I cannot
forget the hardships, the indigonity, the unjustifinble suffering to which
» lurge number of my estecmed fellow-countryimen were subjected under the
operation of this evil law which was applied. extonded to Bengal with-
out the smallest justification. It was next introduced into the United
Provinees. Four daye before the arrival of His Royal Highness the Prince:
of Waler, when everybodv should have expected that the (Government
would relax their repressive policy, that the Government would do every-
thing which was possible to concilinte the people and to induce them
to offer the loyal welcome that thev desired it to'offer to His Royal
Highpess the Prince of Wales, the Government introduced this evil Jaw into
Jde Provinea. Under the operntion of that law my Honourable friend Pandit
Motilal Nehru and fifty-five other gentlemen who were sitting on the Pro-
vincial Congress Committec discussing the affairs of the Congress were:
arrested, prosecuted and imprisoned. Under the operation of the same law,
many hundreds of others in the United Provinces were prosecuted and thrown:
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into jails, separated for months together from their wives and children,
‘separated for months together from their business pursuits, and subjected
to the indignity of being put into His Majesty's jails. The same evil
policy was pursued in the Punjab. A few days after the introduction of
the law in Bengal, the law was extended to the I’'unjab also. Remember,
please,~the Members of this Council will remember that His Royal
Highness was still somewhere in the Bombay Presidency, that it was
-a long time after he came that he went to Bengal, that it was a long
time after he came that he went o the United Provinces, and that it
was a long time after he came that he went to the Punjab. But during this
interval the Governments of these provinces had put this law into operation
.and put thousands of respectable Indians into jails. One should have
expected that this policy would soon be abandoned ; but even. after His Royal
Highness bid good-bye to. India, this policy was kept up, and to-day—I
«do not know if nll the prisoners who were then imprisoned are yet free—
but even to-day there are a number of persons who were either imprisoned
‘then or who wecre imprisoned later under the provisions of this law, who
are still undergoing imprisonment.

Section 144 of the Criminal Procedure Code was ubused, misused, in
-subjecting a number of persons to undue restraint. Men going to preside
over meetings were told that thev could not do so; men going to deliver
an address to the people were told that they could not do so. The Seditious
Mectings Act was applied, and » number of persons were bound over under
-wections 107 and 108 of the Code of Criminal Procedure. Among the persons
‘who were so imprisoned, I cannot forget Babu Bhagwandas, a scholar leading
u saintly life at Benares, who was hauled up under section 107 or section 108
mmd who was subjeeted to all the indignity appertaining to that position.
Now, this went on for & long time. Fven now the Government have not
withdrawn this enactment so far as some provinces are concerned. We have
in this House expressed on more than one oceasion our opinion that the
repressive laws should be withdrawn. The House will remember that the
‘Committee which sat on the Repressive Laws recommended that this
law should be withdrawn, though they were of opinion that the law
-could not be repealed at the time when they reported; but from the
passage which the Honourable the Home Member read to this House
the other day, the House will remember that the Government contemplated
introducing a Bill early in 1922 which would help them, according to
‘their ideas, to vepeal this enactment. The Government have not found
time to give effect to that desire. Do they entertain that desire at thix
moment? I do not know; I speak subjeet to correction, but the Govern-
ment have certainly not introduced a Bill whiech was menant to enable
therng to withdraw the Indian Criminnl Law Amendinent Aet. The Govern-
men? have also not released political prisoners. Thev are undergoing
‘imprisonment under various enactinents. , On the contrary, Regulation TII
-of 1818, which the Ropressive Laws Committee had recommended
should be withdrawn, has not yet been withdrawn, and under the operation
of that Regulation, I understand & number of persons in Bengal have
been deported. This is the situation so far as the Government's action
towards the people is concerned. I ask anv Member of this House to
point to any period in the history of the British Indian administratiof™in
‘which g0 many respectable persons, so many innocent persons, were
‘prosecuted and imprisoned and subjected to indignities and hardships under
the operation of laws which were never meant to apply to such persons,
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and to tell us then whether there is any resson why we should feel con-
fidence in the Government of India as constituted at present. We have
asked for the release of political prisoners, but the Government have
not yet responded. Mahatma Gandhi who, as the Secretary of Btate
rightly indicated, should not have been imprisoned, was released,.
because it was said that the doctors had advised that he should
be released. Leaving that one case at that, we do mnot know
whether any other political prisoner has yet been released. The House
recommended the other day the release of Sardar Kharak Singh. We have
not yet heard what decision the Government have arrived at in the matter;
but he is not the only person about whom we are anxious. There are
numerous persons, respectable wnd innocent persons, who are umjustly
undergoing imprisonment, while we are having our dinners and our parties,
and holding our receptions and. enjoying life. It filla me with pgrief,
it fills me with a sense of shame, that we should be unable to save our
fellow men from this indignity and hardship; it fills me with a sense of
grief that we should be unable to persuade this Government which
have invited us to represent the people here, to adopt the right course
in relation to these gentlemen who are unjustly undergoing imprisonment.

Now this is so far as liberty of association and speech is concerned. Even
in this matter the Government of India, as it is at present constituted, have
given further proof why we should have no confidence in them. I will
refer to general situation arising out of the deposition of the Maharaja
of Nabha. Since the Maharaja of Nabha is one . . . .

The Honourable Sir Malcolm Halley: I am afraid I must protest.
Pandit Madan Mohan Malaviya: Protest to the Chair, not to me.

The Honourable Sir Malcolm Halley: I am protesting to the Chair, and’
1 hope the Chair will suppart me. 1t is improper to discuss on the fioor of
this House the merits or demerits of the Maharajs of Nabha or the action:
waken by Government in connection with what the Honourable Member:
called the deposition of the Maharaja of Nabha and what of course was his
abdication,

Pandit Madan Mohan Malaviya: Sir, I should like the Honourable the-
Home Member, when he protested against this reference by me to the
deposition of the Msharaja of Nabha, or his abdication as be puts it, to-
refer you to some rule or law by which this discussion ean be shut out.

The Honourable Sir Malcolm Halley: Legislative Rule No. 28.

Pandit Madan Mohan Malaviya: Sir, Legislative Rule 28 at puafe 67
refers to Resolutions. 1t debars a Resolution, it does not bar » discussion

in this House relating to the dffairs of any Prince in alliance with His
Majesty. That rule savs:

‘*‘Every Resolution shall he in the form of a specific recommendation.’

Then it savs:
!
«=4i' And ne Resolution shall be moved in regard to any of the following subjects :
(b) Any matter affocting the relations of any of the foregoing authorities with-
any Prince or Chief under the suzerainty of His Majesty or relating to-

the affairs of any such Prince or Chief or the Administration of any such-
Prince or Chief.” )



THE INDIAN FINANCE BILL. 1957

If I was moving s Resolution, the Honourable the Home Member would
have g right to raise this objection. I am not moving a Resolution. 1 sub-
mit, Sir, that I am entitled, that every Member of this House is entitled
to refer to a matter of this character which affects any Ruling Prinee who is
in alliance ®ith His Majestv the King Emperor.

The Honourable Sir Malcolm Halley: Before you decide, Sir, perhaps
you will allow me to quote the actual facts. You will find that in our
Legislative Rules; we have certain restrictions on subjects of discussion
which apply firstly to Questions and secondly to Resolutions. You will
find those relating to the subjcct-matter of Questions in Rule 8, page 63.
You will find those relating to Resolutions in Legislative Rule 23 which
will be found at page 67. Now, both of those are identical in scope,
obviously the intention being that certain subjects should not be brought

under discussion. That is the reason why the Legislative

FEE Rules place that restriction both in regard to Questions and
to Resolutions. Now, the Rules do not, I admit, specifically provide any-
whoere any restrictions on subjects which may be discusged in the course of
motions for adjournments or on Bills. But it has been invariably the
pructice in this House to apply those rules and restrictions which relate to
Questions and to Resolutions to discussions on motions arising in the course,
for instance, of the I3udget debate or in the course of the discussion of Bills.
That is the effect of the President’s rulings given not once, but scveral
times, lately in the course of our Budget discussion, and I submit, 8ir, that
they apply equally te a motion for rejection of a Bill such as has been put
forward to-day. I ask you, Sir, to maintain that practice.

Dr. H. 8. @Gour (Central Provinces, Hindi Divisions: Non-Muham-
madan): Sir, before you decide that question, may I draw vour atten-
tion to the very rules to which the Honourable the Home Member has
adverted? Tages 64 and 68, last clauses: .

‘“If any doubt arises whether uny question is or is not within tha restrictions

imposed by sub-rule (I), the Governor General shall decide the point, und his decision
shall be final."

Then again on page 68, it is stated:

*“ The decision of the Governor General on the point whether uny Resolution is or is
not within the restrictions imposed by -sub-rule (I) shall be final.”

The Honourable Sir Malcolm Hailey: He resolves the President’s doubt
finally. The Governor General resolves the doubt which the President mav
feel on the subject.

Dr. H. 8. Gour: Now, Sir, these two clauses therefore vest the final
authority as regards the decision in the Governor General, and therefore,
so far us the President is concerned, he is not the ultimate decidin:
authority. We are told by the Honourable the Home Member that it has
been the practice of this House that the provision of these rules has been
enlarged in practice during the last three years and that the discussion of
subjects dealt with in these rules has been prohibited. Well, Bir, I speak
subjoct to correction, I am not aware of any practice to that effect, and
I appesl to you as an old Member of this House to refer to any practice
embodied in any order nassed by the President on that subject. I™go
further. Even assuming for the sake of argument that the President had
given a ruling, with due respect to the President I submit that he could not
whittle down the effect of the plain provisions of these Standing Orders
upon which the Honourable the Home Member himself relies. The

L]
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Honourable the Hque Member udmits that there is no explicit rule
barring discussion. But, he says, that the spirit of these two rules has the
effect of .preventing a discussion as to matters upon which Questions and
Resolutions are barred. I beg to join issue on that point with the Honour-
able the Home Member. 1t is a well-known provision of law that what the
law does not prohibit, it permits, and therefore I submit that under the
plain rules of construction, where the Standing Orders and rules do not
prohibit, they permit. ‘ '

Pandit Madan Mohan Malaviya: Before you give your ruling, Sir, I
wish to draw your attention further to the point raised by Dr. Gour. The
rules to which the Honourable the Home Member has referred specifically
refer, one to a Question and the other to 8 Resolution, And the Honourable
the Home Member has not been able to draw your attention to any rule
forbidding reference to any of the Indian Ruling Princes in the discussions
of this House. That is the first point.

The second point is, if 1 am not mistaken, that this very House did
deal with the Princes' Protection Bill. That Bill was intended to confer
protection on Indian Princes from the oriticisms of certain newspapers. 1f
this House was permitted to deal with that point, I capnot understand
how the Honourable the Home Member can raise an objection to reference
being made to anv Indian Kuling Prince, either to his abdication or to any
other matter. Besides that, 1 also submit that you have to wonsider what
the situation would be like if the objection of the Honourable the Home
Member is upheld, There.are no prohibitions in the rules aguinst a reference
being meade to sny Indian Ruling Prince, and this i« the only Legislative
Assembly where any mafter relating to Indian Princes could be discussed.
My Hovourable friend, Dr. Gour, further draws myv attention to section 67
of the Government of Tndin Act, which says:

* It shall not be lawful, without the previous sanction of the Governor General, to

introduce nt any mesting of either Chamber of the Indian Legislature any measure
affecting the rolations of the Government with foreign Princes or Btates.’
We were not introducing any meusure laying down that the subjects of His
Highness the Maharnja of Nabha should pay a certain tax or do something
else, 1 wanted to refer to nn event which relnted to the Maharaja of Nabha
himself because he was o friend of His Majesty by a treaty. He has been
dealt with in a certain way . . .

The Honourable Sir Malcolm Halley: Before you give vour ruling, I
should ke to draw vour uttention to two facts referred to by Dr. Gour
and the Pandit. . . . . . . ©o

Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban): May T he
permitted to refer to Standing Order No. 29 printed ot page 88 of this
Manual? You have pot to distinguish between notice of Resolutions and
Questions on the one hand and the right of a Member to make specches
in.this Assembly on the other. The subject-matter of speeches is dealt
with separately from that of Resolutions and Questiong. and if vou will
allow me to resd Standing Order 29 printed at pnge 83 of this Manual, It
RAVE !
= The matter of every speech shall be strictly velevant to the matter before the
Assemhly.”

i the only question vou have 2ot to decide now is whether the aubject-
matter to wheh my Honourable friend. the Pandit. has made reference,
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48 relovant to question in issue. That is the question before us. The
Standing Order further lays down certain limitations:

‘ A member while speaking shall not—
(i) refer to any matter of fact on which a judicial decision is pending;
That is not thé question here.

** (¢f) make a personsl charge against a mpmber;

(#ii) make use of offensive expressions regarding the conduct of the Indian or
any local Legislature; _

(iv) reflect upon the conduct of His Majesty the King or the Governor General
or any Governor (as distinct from the Governments of which they are
respectively the heads) or any Court of Law ih the exercise of its judicial
functions;

(v) utter treasonable, seditious or defamatory words; or

(vi) use his right of speech for the purpose of wilfully and persistently obstruct-
ing the business of the Assembly.”

These are the only camses in which you can refuse my Honourable friend
Jdeave to refer to such matters.
(At this stage, Mr. President resumed the Chair.)

Oolonel Sir Henry Stanyon (United Provinces: European): 1 also refer
to the rule quoted by the last speaker, Rule 29, which lays down that the
matter of every speech shall be strictly relevant to the matter before the
Assembly. The matter before the Assembly is whether the Finance Bill
shall be considered; but, leaving that aside, if the matter is of such u
character as could not be included in a guestion or could not be made th=
subject-matter of a Resolution, then @ fortiori no debate upon it should
ever take place.

Pandit Madan Mohan Malaviya: In your sbsence, Sir, the Honourubla
the Home Member resorted for the third time to an objection that I could
not refer to unything relating to the Maharaja of Nabha. He did not hear
what 1 was going to say but has umfortunately shown nervousness
-every time I ondeavoured to refer to this question. He has shown lack
-of courage, s charge which he brought against & fellow Member the other
day. T wish he had tho cournge to hear what I was going to say instead
of tuking shelter behind a technieal objection. But in this case even his
technical objection will not bar what 1 am going to submit to this House
and it is fortunate that vou are here, so that we may proceed with the
matter”in u sufficiently rapid manner. 1 was giving my reasons for want
of confidence in the Government of India us it is constituted, as a
ground for my refusal to support the Finance Bill which is before the
House. In doing so T urged that the Government of India had failed
to protecggthe liberty of my fellow subjects and T was going to refer to
the action which hes been taken in relation to & number of my follow sub-
jects in British India at a certain pluce which is in Nabha territory, but
my point of reference to-day is not the incident that took place, is nct
ro much what happened at Nabha and the responsibility for it as the fact
that a number of my fellow-men, who were the subjects of Hiz Majesty living
in British India, lost their lives and the Government of India have ny
vet instituted an inquiry, so far as this House ia aware, except the magia-
terial ingniry to which reference was muade the other day. I want to knqw
whether T can or eannot refer to a question affecting the lives of so manv
.of our fellow-men. I know that if in an Indian State an Indian subject
nf His Majesty was killed that would be a ground for the deposition of the
‘indian Prince who might have been instrumental in bringing about his
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death. I knqw that if a number of His Majesty's Indian subjects were
unjustly locked up in the jail of some Indian Prince,—1 mean no disrespect
to any Indian Prince,—1 am sure that matter could be raised und discussed
here in order that the Government of India might take action regarding it.

Mr. President: The Honourable Member is wrong in his interpreta-
tion. This matter was rasised in the Budget debate last year by my
Honourable friend who is not here to-day, our present Deputy President
He proceeded to discuss a matter relating to the territory of an Indian
State and I ruled him out of order and 1 adhere to that ruling now.

Dr. H. 8. Gour: May I just point out what transpired during your
temporary absence.

Mr. President: Order, order. 1 have nothing to do with what trans-
- pired in my absence. I may inform the House that any one authorised to
occupy the Chair holds all the powers which the Chuir possesses and is
fully entitled to their exercise. No appeal could be made to me from
anything that he ruled. I cannot be made a court of appeal on matters.
of which I have no cognisance.

Dr. H. 8. Gour: That is exactly the point. When your predecessor
occupied the Chair, the Chair had not given any decision. The matter
was laid before him and before he could decide you resumed the Chair.

Mr. President: Even those facts arc facts of which T was not aware
until the Member informed me. 1 can only take cognisance of matters
arising on points of order presented to me when I am in the Chair, and 1
have told the Honourable Member that this subject was raiscd last year
m the Budget debate and I ruled that matters taking place in the terri-
tory of an Indian State are not in order.

Dr. H. 8. Gour: [ do not think my friend the Panditji has broken any
rule since you returned to occupy the Chair. He has not done so. We
were continuing a discussion which begun during vour temporary absence
and the Pandit was merely referring to the discussion which was then pro.
ceeding. He has not mentioned that matter at all. The Honourable the
Home Member objected to a part of his speech in which he referred to-
the abdication of His Highness the Maharajn of Nabha (Pandit Madan
.Mohan Malaviya: ‘' The deposition.”’) Thereupon the Honourable the:
Home Member said he wanted a ruling from the Chair whether there
was

Mr. President: Is the Honouraple Member now referring to what
happened to His Highness the late Malaraja of Nabha?

Pandit Madan Mohan Malaviya: If vou will kindly let me proceed,
Bir . . . . .
Mr. President: Dr. Gour has put to me what appesrs to make a hvpo-

thetical point of order. If he is referring to the Maharaja of Nabha he-
in out of order.

*“The Honourable Sir Malcolm Hailey: That is the point 1 took excep-
tion to.

Pandit Madan Mohan Malaviya: With every deference to vour ruling..
+ Bir, you will permit me to enter my protest against the view that I amr
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barred from referring to any Indian Ruling Prince who is in alliance with
His Majesty the King Emperor and wﬁose subjects are moving into
British territory and into whose territory British Indian subjects are
moving. -

With that much so far as the Maharaja is concerned. I will now come,
Sir, to events here in British India. Those are that many residents of the
Ferozepore distriet and of districts adjoining it are reported to have lost
their lives when they were going to u Gurdwara which is at Gangsar. They
were going there with the distinct and avowed object of paying s visit to
the shrine and reading the holy Granth Sahib there; that in the course
of that visit thev were fired upon and they lost their lives. This House
discussed this matter in an indirect way the other day and we had hoped
that the Government of India would by this time have ordered a public
inquiry by s committee which will inspire confidence to investigate the
affuir and find out how this happened.

Mr. President: Did these matters take place on the territory of an
Indian State or not?

Pandit Madan Mohan Malaviya: Ope bad affair of the many to which [
am going to refer happened in the territory of an Indian Prince. But
there are many other things to which I am going to refer which did not
happen there. For instance the march of the men through British territory
and the loss of life which occurred in it. Some of them lost their lives
in the territory of an Indian Prince, but several others lost their lives in
British territory. They received their wounds in the territory of an Indian
Prince and they were on their way to their homes in British territory when
many of them died. Now, Sir, whut was the number of the deaths that
took place, what was the number of injuries that were inflicted,—we are
not yvet in s position to say, but their number was large. The other
day you will remember, Sir, that one Mr. Dayv was unfortunately
killed in Calcutta. His Excellency the Governor General expressed his”
great grief over the event, and rightly so, and expressed his sympathy with
those whom the deceased had left behind. In this matter it has been
alteged that the deaths that took place were many: we do not know whether
they died exactly within the limits of an Indian Prince's State or whether
they died outside, but there were many men who were residents of the
Ferozepore district and other distriets, and this is a fact about which there is.
abrolutely no doubt from the inquiries I have made. Many men received
injuries and some of them succummbed to the injuries they received. The
Government of India have not, so far as I am aware, except for the.
expression used by the Honourable the Home Member that he deplored
the event and the deaths—the Government of India, and particularly Hix
Excelleney the Viceroy, have not yvet made any pronouncement which might
show how the matter was being viewed by them.

Sir Oampbell Rbodes (Bengal: European): In defence of the memory
of Mr. Day T should like to point out that when Mr. Day was murdered.
he was walking along Chowringhee alone, taking an early walk in the
morning for the benefit of his health and that he was not connected with
any agitation or anything of that sort.

Pandit Madan Mohan Malaviya: I am sorry. Sir, the Honourable-
Member has interrupted me. I mentioned that. I think the Viceroy rightly
oxpressed sympathy with the man and his family. I grieve for his death, I
deplore that anvbody should have taken his life, T thought that was clear
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but what 1 was going to submit, Sir, is that there were u number of our
fellow-subjects living in British India, some of them huve lost their lives,
and seVernl of them have received injuries, and an appeal has been made
in this House to institute a public inquiry by a Committee which would
.command public confidence, which might sift the faots, and place them
before the public. But the Government have not responded. The other
.day Captain Orr’s unfortunate case occurred and we know that His
Majesty’s (Government were prepared—at least that was the impression
created by the papers—even to go to war with a neighbouring Prince, with
nn independent Prince, in order to vindicate the right of the British Govern-
‘ment to see that their subjects are not maltreated, not exposed to death
or injury by the subjects of another Prince or Ruler. Why .o

Mr. President: I cannot allow the Honourable Member to proceed on
those lines. 1t is obvious that, in substance, this is & matter which
took place in the territorv of an Indian State. 'There sre many matters
which are in order, so I must ask the Honourable Member to address
himself to those.

Pandit Madan Mohan Malaviya: My point, Sir, is that the Govern-
ment of India as they are constituted are not protecting the civil liberty
-of my fellow-subjects, and that is the point 1 um endeavouring to estab-
lish; and 1 say that when the Government fail to offer protection to
their subjects, when they fail to make an inquiry even into what has
happened to them, that Government cease to enjoy popular confidence.

I will now refer in the next instance to the question of religious liberty.
But before I give up that point, 1 wish to suy this also, that British subjects
have every nght in British India to discuss matiers in British territory—
outside this Council it may be for the present, for of course L must bow to
__your ruling—and British subjects have in British India every right to discuss
matters relating to Indian Princes who are in ulliance with His Majesty
because Dritish subjects in British Indin pay taxes, the tuxes muintain the

army, the army mny be employed in fighting an Indian Prince or in support-
ing him, and therefore it is the inherent right of every British Indian
subject to discuss matters relating to any Indian Prince. The Gurdwara
I'rabandhak Committee, which has its headquarters at Amritatr, is a
religious body which represents Sikh religious public opinion. 1t thought
it its duty to protest at Amritenr, not within the territory of an Indian
Prince, against the action that had been taken by the Government against
an Indian Prince. The Government seem to have taken umbrage at that
attitude of the Gurdwarn Prubandhak Committee, The Members of the
~Committee had only a short time before been declared by the Government
te be representatives of a large body of the 8ikh religious public opinion.
On their having passed certnin Resolutions condemning the action of the
Gtovernment taken against a particular Indian Prince, the Government of
the Punjab declared them to be an unlawful sssociation. Under that
-declaration n number of members of the Gurdwara Prabandhak Committee
sre being prosecuted. 1 submit, Sir, that the Government should have
stopped sueh prosceution, should have told the Government of the Punjab
tq withdraw the declaration in question and not prosecute anybody under
the cloak of an Act which throws very little responsibility upon the Gover-
nor. which gives very little opportunity to those who are being prosecuted
to establish their defence, because there is no other défence which is per-
‘misgible in such cases except that thev are not members of the declared



THE INDIAN FINANCE BILL. 1943

Associution. Though there are other sections also under which they ure
being tried, this section should certainly not have been applied. They
should not have been declared an unlawful association, and the Government,
I submit, have failed to give them that protection in the matter of their:
civil religious liberty which they had a right to expect.

Lastly, Sir, the Government of India have not been able to protect the-
religious liberty of His Mujesty’s subjects in British India. 1t generally
Lappens, Sir, that when Indian subjects of His Majesty go on a pilgrimage to-
any shrine or temple the Government dg not give them up entirely to the
merey of those with whom they have to deal. And here I will submit that
any British subject who is going on a pilgrimage to any shrine or any
temple or any mosque, though it may happen to be situated outside
British India, is entitled to protection from the Government of Indis through
the Local Government in the territories of which the place of pilgrimage
muy be situated. This protection also the Government of India have failed
to give to my Bikh fellow-subjects who were going to a religious shrine in
order to perform their religious duties. Now, Sir, in all these matters, 1
submit, the Government have failed to carry the people with them. The
Government have lost the confidence of the people and, so long as they ure-
corrying on this administration in the manner in which they are earrving it
on, I think it will be wrong on my part and I will not be doing my duty by
my people if I lend them my support so far as the Finance Bill ‘s
concerned.

The situation has now resolyed itself into this. 1 have shown that on
the ground of the constitution as luid down in the Government of Indix
Act being defective we have objection to supporting the Taxation Bill. I
have fully described the constitution as it stands. 1,will refer to only one
passage from the Report of Lord Durham which shows that the situation
in Canada in 1884 was very much like what we find here under the present
constitution of the Government of India. Before responsible government
was introduced in Csnada the situation there was very much like what we-
find here. ILord Durham in his report stated :

“ The powers for which the Assembly contended, appear in hoth instances to be-
such as it was perfectly justified in demanding.”

These are the powers which we want—the power to control our
domestic affairs in the Home Department, in the Finance Department,.
in the Industries Department and all the other departiments of the Govern-
ment of India subject to such understanding as may be arrived at for a
short period in relation to the arny and navy and to foreign and political
relations.

Lord Durham went on to say :

“ Tt is difficult to conceive what could have been their theory of government who-
imagined that in any colony of England a body investod with the name and character
of a representative Assembly, could be deprived of any of those powers which, in the-
opinion of Englishmen, are inherent in a popular legislature. It was & vain delusion
to imagine that by mere limitations in the Constitutional Act, or an exclusive system
of government, a body, strong in the consciousness of wielding the public opinion of
the mejority, could rogard certain portions of the provincial revenues as sacred from
its control, could confine itself to the mere business of making laws, and look on as a
passive or indifferent spectator, while those lnws were carried into effect or evaded.
and the whole business of the country was conducted by men, in whose intentions or
eapncity it had not the slighest confidence. Y_'P.t such was. the limitation placed on "I.ht'!
authority of the Assembly of Lower Canada; it might refuse or pass laws, vote or with-
hold supplies. but it could exercise no inflnence on the nomination of a single servant of
the Crown. The Executive Council, the law officers, and whatever heads of departments
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are known to the administrative system of the Province, were placed in power, without
any regard to the wishes of the people or their representatives; nor indeed are there
wanting instances in which a mere hostility to the majority of the Assembly elevated the
most incompetent ﬁ“‘““‘. to posts of honour and trust. However decidedly the Assembly
Itht condemn the policy of the Government, the persons who had_ advised that
policy retained their officers and their power of giving bad advice. If a law was
passed after repeated conflicts, it had to be carried into effect by those who had
most strenuously opposed it. The wisdom of adopting the true principle of representa-
tive government and facilitating the management of public affairs, by entrusting it to
the persons who have the confidence of the representative body, has never been
recognised in the government of the North American Colonies. All the officers of
‘Government were independent of the Assembly; and that body which had nothing to
say to their appointment, was left to get on as it best might, with a set of public
functionaries, whose paramount feeling may not unfairly be said to have been one of
bostility to itself."

Now, Sir, that is very much the situation here with some alterations
which 1 need not wait ta emphasise. That is generally the situation in
which this Assembly finds itself. Here we have got an Executive
Government controlling the destinies of Indians. We are an elected
majority in this House but the appointments in the Executive Govern-
ment are not made after consulting the sense of this Assembly. The
Members who sit on the Government Benches are entirely independent.
They might insult us. They might flout public opinion. They might show
the utmost disregard for the lives and liberties of His Majesty's subjects.
They may treat them with contempt, and yet they can sit and draw their
salaries and exercise the power which their positions give them. This
is a situation which is entirely intolerable. 1 hope that these reasons
will convince every Indian and many Europeans—if not all Europeans—
that we cannot, sitneted ar we are, lend our support to the Bill which
has been brought forward by the Honourable the Finance Member. It
might be urged, how will the affairs of the country be carried on? TUnder
the enactment ealled the Government of India Act of 1919, the certification
of any measure which the Viceroy is advised to consider desirable in the
public interest is possible. / We cannot lend our moral support and vote to
the maintenance of this taxation unless the representatives of the people of
this country have a voice in the expenditure of the money raised by taxation,
unlers we are put in a position to exercise the same rights and privileges
which the members of everv Legislature in the world exercise. Unless that
i« done we cannot support such taxation. I hope the reasons that I have
given will satisfy every elected member of this House of the justice of the
attitude I have taken, and T hope they will Jend me their support in order
that the present system may be ended ns soon as possible, and that we
may have a regular system of responsible government under which
the representatives of the people, men who have the entire confidence of
the people, may carry on the administration of the domestic affairs of this
country. For these reasons I oppose the motion which has been put
before the House by the Finance Member that the Finance Bill be taken
into consideration.

. The Honourable Sir Malcolm Halley: I did not realize that the House
would desire to close so carly a discussion <o interesting; but no one else
hag risen to speak, I assume, because Pandit Madan Mohan Malaviya has
exhausted discussion. He has taken us, or those of us who cared to follow
him, over a field of thought so wide that I hesitate to enumerate his topics;
it is difficult to decide in my own mind whether he really desires that the
motion for consideration should be rejected because we were opposed to
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‘the Resolution for a Round Table Conference or whether it must be rejected
beosuse we have taken action in regard to the affairs of a certain Indian
State; or whether it is something connected with the treatment of what are
known as the Akalis; or whether it is something connected with some one or
other of the almost innumeruble wrongs which he laid to our charge over
vpnumbered years and in every sphere of our administration. (4 Voice:
" Altogether.”) In one way I am not sorry, though for other reasons I
might feel some kind of regret. I am not sorry that the Honourable Pandit
‘has put forward this motion, for it has brought us once more to a clear
understanding of the sibuation. I shall not go back as far as the Honourable
T'andit; I shall not seek to refer to the history of the Congress for the last
89 vears; but I shall content myself with what has happened in the last few
months at Delhi.

Take the events which led up to the experience of those last months,
We had had three years' experience in the previous Assembly of the
‘Government ‘of India Act. We found ourselves in association with men
who were prepared to work that Act, and did so in good carnest. I repeat
‘what 1 have expressed before, that India has real reason to be grateful to
them. They showed how representatives of the public, working in co-
uperation with the Executive, but not in such co-operation as excluded full
criticism and strong opposition where necessary, could effect great advance
in popular legislation, and exert great influence over the whole course of
the administration. That Assembly was dissolved. A large number of
) ublic men who had hitherto decided that they were unable to accept the
terms of this Act, or co-operate in any sense in its working, then decided
that they had been wrong in their attitude, and that they would come into
the Assembly. Now T am not going to refer once again to the manifesto of
October Iast.  We have seen its terms a good deal, a great deal, quoted in
England. We ourselves have been somewhat more chary of referring to it,
because we had no desire, when once our friends had joined us here, to pin
them down to the exact programme which they had set forth there. Thev
had come in with us; wo hoped that they would work with us; we desired
no more; we limited ourselves to that pasition. But I confess, Sir, that we
have from the first been in some doubt as to their policy. We began with
what we now know as the constitutional = Resolution. Admittedly that
Resolution was put forward as a compromise between differing sections of
our new friends. We found reasons why we ourselves could not accept it;
the Home Government equally found reasons why they could not accept it.
All through those discussions we were in doubt what it really meant, We
wore in doubt how far that compromise had gone. We were in doubt whether
it was not really intended, after all, merely to cloak a desire on the part of
many of our friends far & complete roversal of the constitution or something
«even more far-reaching. That debate ended; there followed the Secretary
of State's speech in the House of Lords, which was received with eonsider-
able dissatisfaction by many of our friends in the Councils. We then pro-
cecded to deal with the Budget. On the first day of the Demands for Grants
the House united in throwing out four of our principal Demands. They
ctated that this had been done to demonstrate a principle. We were still
unaware what principle they were demonstrating; we were still entirely
unaware what their motives were; we were still entirelv unaware whether
this was some obscure form of co-operation, or was reslly a demonstration
of an underlying but hitherto veiled desire completely to wreck the con-
ttitution. Then, for reasons which were equally obscure to us, thera was
next day & sudden change; we found the House prepared to pass our Demands .
for Grants, not without criticism, for they gave us mueh constructive
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eriticism ‘of the type which we have hitherto found to Lave a great effect o
the. administration. Day ufter day passed and I tound the Honourable
Iandit 'saying '‘ Aye ' constantly to motions which were put forward.
Gther Honourablée Members who may be suaid vq represent the exiremer
wing of his parti', were, some of us noticed at the time, absent in different
rarts of this building .

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muhammadan.
":rban): I hope the Honourable Member will make it clear’which Honour-
Able Pandit he means. I was lying ill in bed and was not in the House all
through the dcbate.

The Honourable Sir Malcolm Halley: Pandit Madan Mohan Malaviya.

Pandit Madan Mohan Malaviya: I did not catch what the Honourable
Member said.

The Honourable Sir Malcolm Hailey: W thought then that the House
at large . . . .

Pandit Madan Mohan Malaviya: My friend is mistaken, 8ir, in thinking
I said "* Aye '". I did not oppose the grants—that was all that 1 did.
Except those that I definitely voted against, I did not oppose the grants.
I do not remember saying ** Aye ”’ to any grant as fur as I remember. 1t 1
did I did not intend to. -

The Honourable 8ir Malcolm Hailey: I wm sorry that 1 thought he was
saying ‘* Aye ’'; but therc were many grants at all events to which he gave
his tacit blessing. We thought then that the House, having made what it
deemed to be a demonstration, wus onee more prepared to asdvance to con-
structive work with us on the Budget. Now there is once more a sudden
sud equully inexplicable change; the Honourable Pandit comes forward
with a clear denunciation of the whole of our policy in the past and a pro-
fession of totul inability to accept the motion put forward by the Finance
Member. His specitie ground—I will take that as being his real ground-—
his specific ground is that we would noti agree to a Round Table Conference.
I will take the rest of his specoh—and 1 must do so if I am not to be equally
exhausting to the House—ns having perhaps less direct reference to the
real point at issue. I have been trying to probe in my mind the reasons
which have led to this fresh sudden change of attitude. I have néticed of
course that in many papers, which were formerly in the habit of supporting
many of my Homourable fricnds, a series of severe and cven acrid eriticisms
of their action during the Jast week. They were told that they should have
vorsisted in their course, that they should have thrown out the Budget as
a whole, that thoy should not have voted n single grant—in fact, a good deal
of scorn was poured on them. Is it that reason? (Pandit Madan Mohan
Malaviya: *‘ No."") Is that the reason that induced them tq go back to-
the complete policy of wreckace of the constitution? (Mr. Rangaswamr
Iyengar: ** Certainly not ) Then if they have not been mfluenced by n

= desire to get square with their newspaper critics, I must look elsewhere. I
have noticed in many parts of the House a difficulty arising from the fact that
op enhanced salt rate would provide means of relieving the Provinces of
their Provinciai contributions. But equally I know that there is some
hesitation on the part of provincial Members in openly voting for anything
like n Ra. 2 salt rate much as they might in their hearts desire it: Was it to-
catch their votes that this motion wag put forward? Was the inducement
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offered to them that, if the House were to throw out the Finance Bill as a
whole, this would leave it to Government to certify at an enhanced rate of
salt tax, leaving them the benefit of the rate without the responsibility of
vassing it? Was it really felt that it would be easier to take that course
und thus to relieve provincial Members of the necessity of voting one way or
the other? Is that the reason at the back of my Honourable friend’s mind ?
This time no onc interrupts me. Then again, I noticed that there were
motions on the paper for reducing the salt rate to just a few annas, seven’
annag, eight annax, and the like.

Mr, 0. Duraiswam! Aiyangar (Mudras ccded districta and  Chittoor:
Non-Muhammadan Rural): As a preliminary to the total abolition.

The Honourable Sir Malcolm Hailey: Was it felt by the Honournble
Puandit Malaviya that it would be a much easier course to get a vote against
the Finance Bill az & whole than to run the risk of o patty defeat on the
proposal to reduce the salt tax to seven annns?  Ts that hix motive?

'Mr. V. J. Patel: You cannot understand it.

The Honourable Sir Malcolm Hailey: No, I cannot; and no one has
helped us with an explanation ; but it is not my poor brain alone which ha#’
broken  down under the strain of conjecture. I notice that the country has
tound equal difficulty in appreciating these tactics. Veteran politicians,
versed in every constitutional art of Europe, have found it equally difficult,
to appreciate the tactics of my Honourable friends. '

Now, Bir, what is it that the Honourable Pandit is asking. He is dis-
satisfied with our reply on the proposal for a Round Table Conference, 1
am not going again into that controversy; we have nlready, I think, justi-
fied ourselves on that score and I am willing to leawe the verdict with the °
outside world; but I will .go into the.consequences of the action he pro-
poses. He says clearly*and explicitly that, so long as he is dissatisfied with
the attitude of Government, he will not join in voting for any taxation at
all. I sce the Honourable Pandit nods his head. T am glad for one thing,
Sir. It does not affect me personally, for I am about to enjoy a brief period
of leisure, and during the month of May I hope to be in England. But 1
am glad for those Members who might otherwise have to travel through
an Indian sumner for a special session to consider a proposal for dealing
with the Tariff Report; for the Turiff eport assumes legislation regarding
our customs duties. Obviously, the Honourable Pandit and his party will
not be prepared lo assist in-any operation of that kind. It is just an
extreme statement of that deseription which brings home the real nature
of the course which he proposes. The real fuet is clear; and there is now
no need to conceal it further, that the Honourable Pandit, feeling us he does
that there is much that is wrong in our administration, has at lust cast off
all thought of co-operation of any kind with Government. He has joined
that faction which is determined that it can only get ite way by a complete
wreckage of our present constitution with all its consequences to India and
to the Empire. It may be a satisfaction to the more extreme section of the
party which stood for that objective in the past, and which stands for that
to-day, to securo him as a recruit; my own belief ig, that on a calmer reflec-
fion, he will regret that he has given them that sort of satisfaction. It
should be perfectly <lear to him that there never was any real intention on
the part of that extreme section of co-operating either with those Members
who supported our constitution in the past or with those who stand for the

x
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coustitution to-day. ' It should be perfectly clear that that section which
pnnounced that it would secure its way by ‘civil disobedience, which an-
nounced that it would secure its way by mass inovement, with all its conse-
quences of disorder and disaster, has never changed its ideals
and has never changed its methods. Thenr I am astonished
to wee that one who refused to join them in the past, decides
‘10 join them here to-day I should be still more astonished
if those others who refused to join them in the past were to follow his lead
to-day: For what does it mean? After nll, let us look the fucts clearly in
the face. 1 am not going into any arguments as'to whether we have rightly
exercised or not that trusteeship which the United Kingdom hus always
felt that she had for India. I um not going here into the question whether
that trusteeship was, ns one Member took on himself to inform us, fraudu-
lent. But there is no doubt that the British nation will not give further
constitutional advance to India unless it is satisfied that the measure of
advance given is likely to be worked to the renl advantige of India. That
- ig the bare and fundmmental fact, and it will not be ultered by any wrgu-
ment used here regarding the way in which the trusteeship of the British
Parliament has been exercised. And 1 ask Honourshle Members bere to
® look that fact squarely in the face. The British Parliament after many
vears, as the Honourable Pandit Madan Mohun Malaviya pointed out him-
self, after many yearg of demand from India, at length started India on
the rond to responsible Government. 1t made itg first step in the form of a
transitional constitution. What does the Honourable Pandit and those whom
he asks to support him propose to do to-day? He proposes to throw that
constitution back into the face of the British Parliament. And he thinks
that by doing so the day of responsible (Government will be hastened.
(Pandit Madan Mohan Malaviya: *‘ Yes.'') Then I pity his lack of poli-
tical sngacity; for this is u question of statesmanship pure and simple. I
have very deliberutely, throughout this discussion, avoided any use of pro-
vocative or contentious language ; I merely appeal to my friends here to view
the facts in their true perepective and in their effect on India. It would
_be easy to uee language in this respect which might rouse feelings of
bitterness and resentment among my friends opposite; 1 have no desire to
do so. 1 merely ask them to look at the facts dispassionately and with only
one view, namely, will this or will this not help India forward on the path
of responsible Government? Believe me, it is of little advantage to make a
geature or u demonstration of dissatisfaction if that in itself is likely to turn
to your disadvantnge or the disagvantage of India. It is exactly a gesture of
dissatisfaction of this type, exactly a sign of impatience, cxactly, if T may say
w0, a demonstration of irresponsibility, which will make it impossible for the
British Parliament to consider a further advance. The King's Government
has to be carried on. You are dissatisfled with the rate of constitutional
advance; you do not aid in proving that advance justified; vou simply refusc
Government their finances. - That is not responsibility. You refuse the
taxation which Government have put forward, not because you object to it-
in itself, but for other reasons, knowing well that it will have to be certified
utider reserve powers, for otherwisc the Government would come to an end.
You shelter yourself behind the fact that others will exercise a responsi-
‘hility, necessary and proper in itself, which you will not assume. You gre
offered the choice of different rates of salt tax; the decision lies entitely
‘with you; but for reasons unconnected with the snlt-tax vou refuse to exer-
"cise that choice. That again is not a proof of responsibility. It is on that
ground that I appeal to Honourable Members opposite to consider only the
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one factor I am putting before them, namely, that to follow’ the Honourable

TPandit Malaviya in this vote will inevitably set them back with the British

4 py. Yarliament. Now 1 know no section of the British Iarliament

""" whieh will be influenced in the slightest by such action, To two of

the three parties in it 1 need not refer. But let me quote once again tho

words that were used by the present Premier as to the manner in which
his porty was likely to view action of this kind:

*“ No party in Great Britain will be cowed by threats of force or by policies designed .
to bring Government to a stand-still ; and if any sections in India are under the delusion
that that is not so, events will very sadly disappoint them. I would urge upon all
the best friends of India to come nearer to us rather than to stand apart from us,
to get at our reason and our geod will. When an appeal is made to revolutionary
met.inds, whether those methods are active force or .passive force, a reaction towards
‘the opposite extreme is bound to come, and men and parties of the most sincere good
will are hustled off the stage, whilst the two forms of reaction—that of the Right and
«of the Left—kick and tear and sweat against each other until the failure of both-
has been demonstrated.’”

I never have accused my friends opposite of a desire to promote actual re-
volution. 1 do not desire to do 0o now. But they aré”joining a form of ob-
struction which may have disastrous consequences on the internal affairs
of India and will undoubtedly prejudice their case with those who in the
long run must dictate the pace at which India can advance towards respon-
-gible Government. And I ask them to hesitate before they follow the
Honourable Pandit in doing so.

Pandit Motilal Nehru: Sir, 1 had no intention to take part in this debate
ag I did not feel well and strong enough to do so. But the speech with
which the Honourable the Home Member has just treated the House has
inspired in me the strength which would otherwise be wanting. The Hon-
ournble the Home Member huas on more occasions than one, during my brief
experience of this House, by his special polemics shown himself to be o past
master in the art which is usually practised by the whole of the Government .
.of India. That art is the art of “divide and rule.”’” We have seen on many
oceasions that the great argument which he has against any proposition
which is advanced by this section of the House is to point out to those who
he fears will follow wus into the lobby and wvote in favour of
that proposition, the grave danger in which they stand if they
do so. He is never remiss in pointing out to the non-Swarajisty
the dangers of  their associating themselves with the Swarajists,
to those who are not in the Nationalist Party the very grave and serious
dangers of their joining or voting with the Nationalist Party; and to-day,
Sir, we have witnessed an exhibition of that art almost to perfection.
My Honourable friend has told those who are not for a wrecking policy to
beware how they cast in their lot with those who openly and professedly,
beforc they came into this Assembly, were wreckers, whose object was to
make the Government impossible. He has reminded those who were very
anxious and keen about seeing the Report of the Tariff Committee, that if
they in any way lent their support to this party—he did not call it a party
of revolution, but he said enough to identify this party with a party of revolu-
tion—if they identified themselves with this party they would have no chance
to see the report of the Tariff Committee put into operation, there would
be no taxation, the Government would come to a standstill, there would be
no meeting of this Assembly and no discussion of the Tariff Committee’s
report. I need not go further into the various means which were adopted
by my Honourable friend. I am here now to make as simple and as plain a
statement as my Honourable friend has made on behalf of Government,



1950 LEGISLATIVE ASSEMBLY. [17Te Marcr 1924,

[Pandit Motilal Nehru.] :

Hir, the position to-day is exactly the same as it was on the day when
this session opened. My Honoureble friend has refrained from eriticising
the Swarajist manifesto—I consider it to be one of the greatest honours.
that was reserved for me in my life to be the author of that manifesto—
he hus reserved his remarks thinking that thereby he was sparing me. To-
day he referred to it only to say that enough had been said about it in the
House of Lords. I repeat that that manifesto is a document of which 1
shall ever be proud. Tt is a document which clearly and unequivocally
states the case of the Swarajists on which they sought election to this
Asgembly and the Provincial Councils. They adhere to that as their case-
to-day as Swarnjists. 1 took pains to point out on previous occasions as to
how it was that I, a sworn Swarnjist, a confirmed Swarajist, was using the
instruments snd the means that lay at my disposul in this Assembly to
push forward the national demand and to sece what response that demand
elicited from the nuthorities before whom it was pressed. I said in terms
which cannot admit of any doubt that we had come into this Assembly, non-
co-operators us we were, to offer you our co-operation, but on our own terms.
Those terms were not dictated by a spirit of hostility to the Government but
were considered in consultation with other friends who were not Swarajists.
Those terms were put before the whole country and opinions were invited.
All schools of thought, all shades of opinion concurred that we could not in
the interests of our country put the national demand lower than what we
had put it. Having satisfied ourselves as to the nature of the demand and
the acceptance it had found in the whole country, we put it forward not
on behalf of the Swarajists alone, not on behalf of any particular section
but, as I submitted when I wus moving my amendment to the motion of
my Honourable friend Mr. Runguachariur, we put it forward on behalf of the
country. I scrupulously and studiously kept back all ideas and all policies
which are attributed to Swarnjists ns well as those which, though not attri-
.buted to them, are really theirs. I said that I was for the moment sinking my
identity ns n Swarajist, not because I had censed to be a Swarajist but
becuuse I had ndopted certain principles which were common to me and
other sections of Nationulists. . We adopted those principles in order to see
whether there had been that change of heurt in the Government for which
we had been looking during the last four years. A minimum demand, o
very reasonable demind, wns nccordingly put forward. It was carried by
an overwhelming majority of this House, supported not merely by Swarajists,
not merely by members of the Natioualist party but also by independent
‘members who did not belong to any party. That clearly shows that, so
for as this countrv is coneerned, it wns taken to be a real and national
demand and not simply an extravagant demand made only with the object
ol provoking « negative reply and then nssuming an attitude of hostility to-
the Government. Now what followed.  After that demand was put through
in this House, there was a gpeech by the Secretary of State for India in the
House of Lords. That speech, I have nlrendy submitted, was conceived
m o vory good spirit but, when we eame to look for the substance, we
found that it promised nothing. Tt gave nothing except hopes for the
‘uture and pions wishes for our advuncemont. When I had the honour
of addressing this House after that speech was reccived in this country,
[ made it cloar that, however high the purpose of the Indian Government or
that of the British Cabinet may be, we had long since ceased to be satisfied
with high purposcs and mere declarations of high purposes. What we
wanted was action, somethirg done along with the declaration of high pcliey,
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We have been waiting for that. We suggested various things.  Nothing
has been aone. 'tnen, Bw, what dia we do. This Budget camc
up. We mage up our mings to throw it out, not as my Honourante triend
the Home Member has put 1t, in pursuance of the polioy of the Swarajists—
1 made that perfeotly clear—bLut because, apart from being one of the
methods which was in the minds of the Swarajists, it was also 4 well known
«constitutiona} method of putting grievances before supplies. This method
being ncoepted by the party was put into operation. Now, on the first day
we threw out all the grants that came ap on that day. That was on Monday
Inst. Then we met und we came to the conclusion that it was after all o
farce first going into one lobby and then into another, spending the whole
.day in that way and with what object? The upshot would have been thut,
.us roon as we had done going into and coming out of the lobbies, an order
would come stating that His Excellenoy the Viceroy had been pleased to
regtore all the grants we had refused. I made it quite clear that we were
not really refusing supplies, because it was not in our power to do so. We
were simply doing all that we could do, that is to say, we were refusing to
.be any parties to the supplies which the Government of Indis wanted in
-order to run the Government of the country without consultation with us
and without our having the slightest power to control the Executive. That
was the idea. We made it clear. In coming to the conclusion we did, 1 am
plensed to say that we were influenced also by the position of the Labour
«(jovernment and by various other considerations, We thought that we had
-on the first day established the principle. My friend the Home Member
says he has not been able to understand what that principle was. I thought
I would be accused of citing matters of elementary learning when 1 cited
-certain extracts from well known books. In fact my friend the Honourable
Mr. Chatterjee said that he knew those books 80 years ngo, thereby imply-
‘ing that T was simply wasting the time of the Council in eiting authorities
.of that character which were the A. B. C. of political science. I find, if
my friend the Home Member will pardon me for saying so, that at least
he has not profited by that elementary learning, becauso to-day he again
stands up nand says ‘“ I cannot see what principle has been established .
I wubmit, Sir, that it is one of the oldest principles that it is the inherent
right of those who can grant supplies also to refuse supplies. As 1 pointad
-out then, the reason why supplies are refused is that certain grave grievances
have remained unredressed in spite of all the cfforts, in spite of all the
available remedies, having been used. Now, 8ir, that wis the principle which
we ‘wanted to establish. That principle is established in free countries not
1aerely fictitiously as we were compelled to do here, but really and in actual
fact. In those countries supplies are actually refused and the Government
really comes to a standstill if they are refused. I admit it that we arc not
capable of achieving any such results in this country. But at any rate the
lenst that we cnn do is to sny that we shall be no parties to granting supplies.
We ndopt that procedure, for what it is worth, to have as much effect as
it can possibly have having regard to our di’sabilitigs.

Then, 8ir, I made a statement before this House after we came to the
-conelusion I have referred to. I made the statement that we had establish-
ed the principle according to our own judgment—of course opinions must
-differ—I do not cxpect that the Honourable the Home Member will agrec
with us on that point; and T said that we shall leave—I have not got the
exact words before me, but I reinember having said that we shall leave the
. «discussion on the remaining grants to take its ordinary course, and such
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of our friends as were interested in discussing those grants on the merits,
such as had studied them, would take part in the discussion. I confessed
at the time and I confess now that I did not study any part of the Budget
from that point of view) the other Members did discuss it and thereby
showed that we are not here, as Lard: Olivier put it, like thildren who
refuse to pluy. We know how to play, and we showed we could if we
chose to eriticise the Budget and, on the question of principle the rejection
of the first four grants was taken to be enough. It has been suggested
by the Honourable Home Member that this is a sudden change of attitude.
Is it a sudden change, as he ealls it? After having sent in amendments
for the reduction of the various tnxes, this apparently sudden change, says
the Honourable the Home Member, is due to certain adverse eriticism which
has appeared in the press. Now, Bir, there has bcen both adverse and
favourable criticism. Perhaps the Honourable the Home Member has
an eye only to adverse eriticism, but eriticisin of any kind has nothing:
whatever Lo do with the real merits of this proposition. Buppose, however,
that it is ndverse criticism which has Jed us to raise the present question and,
which led my Honournble friend, Pandit Madan Mohan Malaviya, to move
the rejection of the Finance Bill—does that fact in any way detract from
the soundness of his arguments, if they are sound on the merits? But,
Sir, I deny that any amount of adverse eriticism could in the-least affect
us or our attitude in this matter. We are here representing our constituen-
cies, representing the pcople of India; we are here to do our duties regard-
less of anything that might be said in this House or outside this House.
We are here to do our duty according to our own lights, and we cannot
do any better.

Now, Sir, ufter the discussion of the Demunds, we have here the
Finunce Bill confronting us. What is our position in regard to that?
‘T should like to knew what the Honouruble the Home Member expected it
would be? I am sure he did not expect us to say ‘‘Aye’’ to thc motion.
He might have heard ‘“Ayes”’, us he did in the case of my Honourable friend,
Pandit Madan Mohan Malaviya, who informs us he never voted on any
of the Demands. It is obvious that the Finance Bill, as it stands,
could not possibly have our approval. Well, if it did not have our entire
approval, was it merely the amendments of the various clauses proposing
reductions of the various tuxes that would have satisfied us? Was that
all we wanted? Now, Sir, what reason had my Honourable friend to
make that guess? After the statoment I made that these Demands will
now be discussed in the ordinary course no division was called for during
tho whole of the debate on the remaining grants with the exception of two.
All the Demands were discussed and finished. The whole iden was to put
forward nll the objections that gould be raised on the merits. Now what
was happening in the meanwhile? Barely 10 minutes had elapsed since-
1 had sat down on Tuesday last after making the statement which has
bedn referred to, when i cablegram was seen on the notice board of the:
Assembly stating that Professor Richards, M.I’., had answered in the-
affirmative a leading question put by & member of the House that it was
not the intention in any way to interfere with the ten years’ programme.
laid down by the Act. The words of the Under Secretary were ‘‘That:
is the position”” or ‘‘That is exactly the position’’ or something of that
kind. Now, 8ir, that was the first experfence that we had of the change
of heart immediately after T had made that statement. Day after day,
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clapsed and there wus no sign of a Committee, u Parliamentary Com-
mittee, or even a Departmental Committee to be appointed by the Gov-
ernment of India. Not that a Departmental Committee would have
satisfied us but I mention it to show that even the least thing that they
could do wus not done. And what do we find to-day? When we come
to this House we find—not that wo did not expect it—thc very first
snnouncement made is that' the Demands that had been refused have
been restored. Two or threc days previously in the last issue of the
Government Gazette wo, were treated with another littlo warning in the
shape of new rules. What are these new rules? It has been in a manner
audmitted by the Honourable Sir Henry Moncrieff Smith that the Gov-
ernment have tuken the power which the existing rules did not give them,
but he said it was o power dorivable from the Government of India Act
and was rightly derived from it. Ho was further questioned as to what
the Member in charge of a particular Bill might do and it was pointed
out to him that after amendments to a Bill had been allowed by the
House and the Bill as wmended was wsbout to be put to the
vote of the House, there was nothing to prevent the Member m charge
from getting up and snying ““Thus far and no further. Wait, I am going
to get a recommendation from the Viceroy and you will have to follow-
that recommendation. If von do not, then a certificate will follow.” Tt
is suid that these rules had been under consideration for the last two
vears. I do not doubt that statement but they were sent to England
only in November last, which is after the date of the manifesto which
has been so much talked about. It is permissible to have o shrewd
suspicion that they were meant as o counterblast, as something to meet
the situation which would be created if that munifesto were to be acted
upon. But what is our position after the passing of those rules? We
are mere automatons here; n button is pressed in the Government House
and the marionettes of this House begin to dunce. That is the true des-
cription of this House. We may pass amendments, we may be ready to
pass a Bill as amended, but at any {ime it muy be taken away from our
hands and the Government may do as they please and eall upon us to
pass it as recommended by the Viecroy.

Now, Sir, these things have happened, besides the eriticism in the
newspapers to which the Honourable thc Home Member has referred
and these things have had their due weight with us. We gnve enough
time at least for some indiention of the mind of the (Government and
of the manner in which it war proposed to deal with our proposition but
we have been told up to this only one thing and that ir that the Government
pin their faith to the Government of Indin Act as it stands and are not
propared to consider the revision of that Aet by the appointment of a
Royal Commission or a Round Table Conference. T wish to say one word
about this Round Table Conference. The whole thing has been mis-
understood. I tried my best to explain the position in my speceh in
support of the amendment to Mr. Rangachariar’s proposition. 1 said
thnt this Round Table Conference was to be a representative conference
of overy conceivable interest in this ecountry; that we wanted all of us
to put our-heads together and devise o constitution which was best suited
to the genius of the people and the requirements of the country. That
did not mean that we were going to slavishly follow any Parliamentary
system adopted in a particular part of the world. It was for the repre-
sentatives of the people to come togethor and the verv first thing they
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would have to do would be to decide whether any of the existing systems
which have been tried in Amerien, in England or clsewhere, or an imitation
thereof would be suitable to this country or not. Our position in regard
to the Government of Indin Act, Sir, is that it is o false beginning. You
assume too much when you say to us, you people of India will have to
train yourselves in parlinmentary institutions before you aspire to have
parliamentary rights. Your conception of parliamentary duties, par-
liamentary rights and parlismentary procedure Jmay be quite differs
ent to what the genius of the people might diotate to its répre-
sentatives. It is not a matter which could be disposed of in a
«ay or two, in a week or two weeks or even in a month or two months.
It requires very careful deliberation by ull the members of the Round Table
Conference, perhaps the tuking of evidence, and n number of other things.
It was not, as easily supposed, something in the nature of asking for an
immediate grant of responsible government, but it certainly wns a demand
for ap immediate adinission of the claim to responsible government. That
was not the same thing as actually givingg or cstablishing responsible
government. Now, Sir, it is stat@l in the report of the speech of Lord
Olivier which I have before me:

‘“ We claim to know by centuries of experience in Kurope and America the laws and
ﬂl‘:niciiiti?ns indispensable for the stable working of that system, which is not native to
That claim admits the whole of my case. I do not want & system
which is not nfitive to India. What I want the Round Table Conference
to determine is a system which is native to India ond of which you have
no experience in Europe or America. Your cxperience of centuries of
Europe und.America will not avail you in the least to find out what system
is native to India. Lord Olivier goes on to kay:

“ And it is perfec_t.lz glqin to us that those conditions are not established in_India
and cannot be established in a8 few months by this kind of deliberation at a Round

Table Conference, or the premature appointment of n Commission under the Govern-
ment of India Act.”"

That si a misconception of the whole case. We do not want this Round
Table Conference or a Royal Commission to, as it were by magic, creatz
conditions which do not exist in this country. We want to investigate the
conditions which do exist in this country, and with full regard tv these con-
ditions and the capacity of the people, we want this Round Table Con-
ference to arrive at a system of government, which may turn out to hav-
many things in common with the parliamentary systems you know bu‘
not necessarily so. That, Sir, was not a thing as to which anybody could
say offhand, ‘* Oh, we"are not going to comsider it at ull’’. But that is
in cffeet what was said, and therefore we said we were thoroughly dix
satisfied. Now we are told that, whatever we may say, whatover we may
do, the British nation will not give any further advance unless it is satis-
fied that such advance will be for the benefit of the country. That is
said to be the plain fuet and it means that the British Parliament mus$
in all evenis be the sole arbiter of the ebsure, the manner and the time
of each advance. Now, that is a proposition. Sir, which we eannot aceept,
and as long as you insist upon that, so long we shall insist upon the con-
trary. Meanwhile whatever means are avanilable to us we shall emplov
them if they are legitimate and peaceful means. We have come here to
emplov the means which are available to us under the Stalute and under
the rules, and so long as we employ those means vou eannotl refer to such



.- THE INDIAN FINANCE BILL. 19565

action as may possibly be taken or is being actually taken outside this
House. We are here Bwarajists and non-Swarajists, members of the
Nationalist Party, to stand upon our rights as representatives of the peopl:
—rights which we derive from the Statute itself —and which we can only
.oxercise within the four corners of the Statute and within the rules. And,
therefore, so long as we are here, we must, if we want to do our duty,
«onform to the Act and to the rules. That is very different to what we~
may do outside but you cannot say, ‘‘Oh, you have changed yourselves''.
We have not changed ourselves at all. It all depends upon the surround
ings and upon the circumstances. I said plainly and unequivocally in m«
first speech in this House addressing myself specially to the Treasury
Benches—'*We are here to offer you our co-operation, accept it if you like,
und if you 3o, we are your men. If you do not, well we shall go out—-you
-oall it the wilderness, be it so; we shall go out into the wilderness but
we do not in the least intend to deviate from the line of policy which we
have laid down for ourselves outside this House.'’ 1 submit it is not fair
for the Honourable the Home Member to rely upon the policies and the
lines of action which are open to us and which we do not mean to abar
don—to rely upon them and ask those who have made up their minds a»
‘to the reasonableness of the demand which was put forward by the nation
nnd the unsatisfuctory nature of the response which has been given b
the Government not to join the Nationalist Party. Given that the demand
is & reasonable one, given that the answer is a most unsatisfactory one.
there is open to us ne other policy, no other principle, no other doctrine
than the one we have adopted and no hair-splitting arguments can avoid
the inevitable result that we must refuse supplies. That is what we have
agreed upon and everybody knows it. The Honourable the Home Mem-
ber said he is not aware of the constitution of this party. Ho has read
all the adverse criticism of their action but not the rules of this party
which have been published from time to time; even the names of the mem-
bers have been published—there is no secret about it.

Now, Bir, I do not want to take up much more time of the Flouse but®
would like to make one or two observations before I sit down. I have been
at great pains to discover the meuning of certain very simple English
words and have often wondered whether they retained the smme mean-
ing as I was taught at school and college, which they still retain-in the
dictionary, or whether they should be more properly used in a sense whick
ix not explained in ‘the books. What is sald 18 *“ If you act in a parti
cular way you are irresponsible; the Government would take it as a de-
monstration of irresponsibility "’. Now, Sir, I thought that responsibility
arose out of -a man’'s own action, his own word, his own deed. How is
«one man responsible for another’s words or deeds, I fail to see. It is vou
who frame your Budget; it is you who raise the income, it is vou who
regulate the expenditure, und you say ‘‘If you do not say ‘ditto’ to what w
say or do you are an irresponsible person’’. And then it was said—mv
Honourable friend the Finance Member said—that we shall bv not acting
4 we Are told be proving our unfitness for our duties. Now, 8ir, however
able my Honourable friend the Finance Member may be in his finance, 1
-do not think he has any right to tell me or any other Membher of the House
that we are not fit to disecharge our duties as Members of this House., T
-do not pretend to be an expert in his line, but there are things in which i
think my Honourable friend will not pretend to be any better than I.
But what is fitness? Fitness here means, if vou see eve to eve with the
Government, you are fit for responsible government. If vou do certain
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things which Will please the Government, you urc fit. I should have con
sidered our fitness in relation to the people whom we represent, and not im
relation to the Government. Whether we are fit to represent them it is-
for them and not for the Governiment to say.

Then, Sir, therc is much talk of political responsibility. But I ask
can there be any political responsibility without political rights in the pac-
ticular department in whieh responkibility is cast upon a particular per-
son? '

I will not now detain the Housc any longer, but would like again to-
muke it perfectly clear that what we are now doing is being done not be-
cause we havd changed our minds by reason of the adverse critifism or th:
taunts that have been levelled at us in this Housc and outside it, but.
Lecause wec have now given up all hope of our demand being conceded.
Therc is no sign that there will be an early complisnce even with what
little was foreshadowed in the speeches in this House and in the House of
Lords. What we are doing, I say again, mcrely amounts to the strongest.
protest we can make. We are using the strongest weapon available to-
us. Woe can do no more. I cxpect that in the step proposed to be taken
the House is with me—1I beg the House to vote with one wgice in support
of my Honourable friend Pandit Malaviys, and to reject the motion to take-
the Bill into consideration. It will then not be necessary for us to go-
into the amendments proposed which were put in as a matter of ordinary
precaution. My Honourable and learned friend th¢ Home Member has
misunderstood the object of the amendment. We put forward a proposi-
tion ns the firat to be considered, That proposition is the best, the most.
suited, the most liked. TIf that fails, as a precautionary measure, we pui
in a certain number of subsidiary propositions. That does not mean that
the latter by reason merely of being put in first contradict the former or
weaken our position when we support the main proposition. Sir, T hope-
J have made my position clear and T do not wish to detain the House anv

onger. I beg all the Members or at least all the elected Members of this
House to vote in a body in support of Pandit Madan Mohan Malaviya's
contention against the motion.

Sir Purshotamdas Thakurdas (Indian . Merchants” Chamber: Indisn
Cotnmercoe) : 8ir, 1 rise to support the motion that the Finance Bill be taken
into consideration. I need hardly assure my Honourable friends, the two-
esteemed Pandits, that I rise to support this motion with n heavy heart
but after full conviction and with full determination. 1 have said on pre-
vious occasions, eilker when ecriticising Government or speaking on pol.-
tical Resolutions of other sorts, that, when the occasion arises, it is the-
duty of every person in this House to face it according to the best of his
convictions. I feel, 8ir, to-day that tho oceasion has arisen when I ought.
to, despite it be my misfortune to differ from several esteemed Members
of this House, T mean especially the Indians, I ought to say frunkly what
T' consider to be the undesirable results if this motion is carried and ask
the House to give consideration to what I put before them. We are dis-
cussing the motion that the Finance Bill be taken into consideration.
Most of the speeches on this motion have gone on lines which may justlv
be ealled more political than economical or purely financial. This perhaps
is in keeping with the general atmospherc which is prevailing in the country
and the general atmosphere which has provailed in this House since wer
met here. There is a wide awakening in the cotntry that the ferm of the
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Government, the details regarding the constitution; and the other details,
are not such us can meet with the approval of the country. The country
ut large has no patience with it. The country demands that an onward
march be made to the next stage of progress. It is, therefore, only right
that, when persons of the standing and of the sobriety of my ceteemed
friends, the two Pandits, get up to oppose this motion, perhaps for the
firgt time since the Indian Councils ever met, an attitude which will rank
us one without parallel till now at least with the Central Government, they
should put before the Assembly what they consider to be the main under-
lying ressons why they recommend the House to reject t#e Finance Bill.
Muy 1, Sir, therefore, also ask the House to excuse me if 1 do not give my
support to the motion that I rise to support ffom the point of view either of
cconomy or of finance. The Honourable Pandit Malaviya, Sir, has told
the House at great length and in great detail the number of grievances
under which Indin is smarting to-day. To few of those would I take
exception; with many of those I would agree. In fact, I have mysell
ventilated rome similar complaints before now. But what is the relief,
Sir, thaf is being sought to-day? - The relief that this House is recommended
to seek to-day is in the direction of refusing what is called the sinews of
war, when this House, as a whole,—rightly or wrongly, according to the
opinions of some Members of this House—voted the Budget. Having
voted the Budget, 1 feel that it is hardly right to refuse the means by which
you get the pinews of war, the meuans by which you get money on a basis.
of tuxation which has been prevalent for 1, 2, 8 or 4 years in the past

For, in the Finance Bill, as far as I remember, there ir no proposal to
increase taxation this year, and I submit that, if the suggestion of m

Honoursble friends, the Pandits, is to be carried out, the country stands:
this vear at anv rate to lose, ax far as the masses are concerned.
more than to gain. I would be at once asked, ‘* What is the remedy™
How long shall we continue under these galling circumstances and restric-
tions on our powers?’’ The reply is not verv easv to give. In fact, I
cannot put my finger on a certain button and sav, ** Here is the remedy’".
But I ghould like, Sir, to put before my friends here in this House on:
aspeet of the situation as it strikes me and which gives me just a tinv
little ray of hope, if you like to call it so. Till now, India hus had ex-
pericnce of Liberal and Conservative Governments in power. Only two
months back has India had the pleasure of being governed from London
by & Cabinet which consists of Labour Members. If I inistake not, the
Resolution moved in this House to send congratulations to the
Labour Cabinet had the hearty support of my esteemed friend
Pandit Motilal Nehru. Not, Sir, that I rely very much on help from
Tondon. I believe much more in self-help. But if, after all, a littlo
friendly push from London is necessary—and none hero will dare say that
it ia not necessary—I think there is more chance of India getting it from
the Labour Government and it would not be justifiable to despair simpl.

because we did not fare better till now under the Conservative Govern.
ment.

Pandit Motilal Nehru: My support was more an act of courtesy than-
anything else.

Sir Purshotamdas Thakurdas: May I submit, Sir, to the Honourablc-
Pandit that even that act of courtesy would, I think, be very fully appre-
ciated if it was followed by a little more patience . . . . .

Pandit Motilal Nehru: It was an act of courtesgy and an indication of
good will.

-
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8ir Purshotamdas Thakurdss: And a little morc confidence in the same
persons. Nir, Lord Olivier's specch in the House of Lords has been oriti-
cised in the country as being extremelv unsatisfuctory. I think as an an-
nouncement by o Secretary of tate from london, Lord Olivier's speech,
as far as 1 min awure, strikes quite a different note from the speeches that
we have becn accustomed to till now from Secretaries of State in London
regarding India. I do not wish to go into the details of it because the speech
was delivered about a fortnight knck and everybody must have thoroughly
read and digested it. But 1 would like to point out that in that speech
Lord Olivier does justice to Indis und Indian opinion in more directions than
-one, justice which till now wag almost denied. - May 1, Sir, ask if it would
be too much, if it would be & sheer waste of time and nothing else if 1
plead that a fair trial may be given to this Party in power or rather to this
Party that is in officc and not still in power? T am afraid the only reason
for the recommendation before the House that this motion be rejected can
bo said to be &npatience. 1t is not that 1 do not understand and do not
-appreciate the mentality of those who are impatient and who got impatient.
In fact, 1 feel that it is most human for those who have been waiting and

6 o watching for so many vears to get impatient. But, may I put

" against that, the reasons why a little more self-control and &
little more patience may be exercised at this stage? For, Sir, if the Fin-
ance Bill is to be rejected, what is it that we are faced with? I leave aside
the question or the charge that will be laid at our doors that we have been
precipitating things and that we have shown undue haste. But we will
surely be told that this Assembly voted supplies and refused to vote the
money with which to earry out those orders of the Assembly. Am I asking
my Honourable friends too much if I ask them to consider whether this
:step of theirs will not give one more handle to those die-heards,—and that
there are many nobody will deny,~—who revel in misrepresenting India and
in misrepresenting India’s ambitions and Indin’s aspirations in the wrong
way in London? lg that not to be counted with, and is that risk to be com-
pletely overlooked?

Besides thesc threc points, there is o fourth one, a more conerete con-
sideration which 1 would like the House to consider. If the Finance Bill
is not to be considered by this House, the result will inevitably be, more ‘or
less certainly, certification, and under that certification, unless His Excel-
lency the Viceroy chooses to cortify the salt tax at Rs. 1-4-0, the salt tax
would be certified at Ra. 2.

Mr. V. J. Patel: On his own responsibility.

8ir Purshotamdas Thakurdas: On his own responsibility, my Honourable
friends says. I nm afraid many things have been done by the (3overnment
-of India this session on their own responsibility, but there the thing stands.
1f the salt tax is certificd at Tis. 2, it meuns an avoldable twelve annas
more for the salt consumer as this House can fix and can ensure Rs. 1-4-0
per maund and no more. :

My, V. J. Patel: Thero are higher considerntions.

8ir Purshotamdas Thakurdas: And | have referred to mnany of the higher
.considerations. Now, Sir, this, in round figures, would amount to between
3 and 4 crores of rupees. So strong I understand were the feelings of tho
Inst Assembly and so great is the solicitation of practically this whole
House, 8% far as 1 have been able to judge it till now, regarding the salt
duty being s low as possible, that I feel that if we can just help the lower-
ing of the salt duty to $he figure of Re. 1-4-0 which we can easily do, it may
e worth while perhaps to consider this Finanee Bill. T am not, Sir, refer-

-
*
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ring ut great-length to the other ronsideration which also ought not to escupe
the attention of this House. For instande, there are one or two very im-
portant amendmentg which are necessary in the Finance Bill, especially in
connection with the gold thread import duty which Govermment proposes to-
put down at 15 per cent. and which if retained there will positively kill thut
industry which has barely begun to find its legs during the last vear or two.

T confess, Bir, that the position in connection with the political outlook
in Indin is most difficult, T admit, and 1 think it will be generally ad-
mitted, that it is one without n parallel either in this part of the world or
Jperhaps in the whole world. For a number of years we continued to pay
taxes without representation. Now, Sir, we are having representation with-
out responsibilitv, We have been asking Government to couple the repre-
sentation that we have with more respongibility, and the delay that is-
ocourring in this is telling henvily upon India and upon Indiuns.

I have been told—we have heard it before now and I am sure every
Member of this House wants it—that what we aim at is bloodless revolu-
tion and peaceful evolution. heard fromi some Honournble Member the
other day that that is our go#. May I ask, Sir, if in order to attain thesc,
namely, penceful evolution with bloodless revolution, it is too mgeh to ask
that statesmanship of the very highest quality be exercised and also patience-
and self-control. May 1 uppeal to the House in the interests of Indin to
exercise these and consider the Finance Bill on its merits.

Mr. President: The question ix:

* That the Bill to fix the duty on salt manufactured in, or Ymported Ly land inte.
certain parts of British India, to remit or vary certain duties leviable under the Indian
Tariff Act, 1884, to fix maximum rates of postage under the Indian Post Office Act,
1898, to reduce the import and excise duties on motor spirit, further to amend the-
Indian Paper Currency Act, 1923, and to fix vates of income-tax he taken into considera-
tion.”

The Assembly divided:
AYES—57.

Abdul Qaiyum, Nawab Sir Sahibzada.
* Abul Kasem, Maulvi.

Ahmad Ali Khan, Mr.

Ahmed, Mr. K.

Aiyar, Mr. A. V. V.

Aiyer, Bir P, 8. Siveswamy.

Ajab Khan, Captain. ]
Akram Hussain, Prince A, M. M.
Alimuzzaman Chaundhri, Mr.

Allen, Mr. B. C. )

Bahawal Baksbh, Chaudhri.

Bell, Mr. R. D. . .
Blackett, The Honourable Sir Basil.
Burdon, Mr. E.

Batler, Ml\? Ml:l 8. D.

Calvert, Mr. H.

Chatterjee, The Honourable Mr. A. C.
Clarke, Mr. G. R.

Cocke, Mr. H. G.

Dalal, Sardar B. A.

Dumasia, Mr. N. M.

Tunk, Mr. H. R.

Faridoonji, Mr. R.

Fleming, Mr. E. G.

Frasee, 8ir Gordon. .

Ghulam Bari, Khan Sahib.

Gidney, Lient.-Col. H. A. J.
Hailey, The Honourable Sir Maicolm.
Hindley, Mr. C. D. M.

Hiva Bingh, Sardar Bahadur Captain..

Holme, Mr. H, E.

Howell, Mr, E. B.

Hyder, Dr. L. K.

Innes, The Honoursble Sir Charles.

Josh;, Mr. N. M.

Lindsay, Mr. Darcy.

Makan, Mr. M. E.

Moir, Mr. T. E,

Moncriefi Smith, 8ir Henry.

Mubammad Ismail, Khan Bahadur
Saiyid.

Nag, Mr. ;. C.

O'Malley, Mr. L. 8. 8.

Owens, Lieut.-Colonel F. C.

Pal, Mr. Bipin Chandra.

Percival, Mr, I’ E

Pilcher. Mr. G.

Purshotamdas Thakurdas, Sir.

Rajan Bakhsh Shah, Mukhdwn Syed.

Rhodes, Sir Campbell,

Rushbrook-Williams, Frof. L. F.

Shams-uz-Zoha, Khan Bahadur M.

Singh. Rai Bahadur 8. N,

Stanyon, Colonel Sir Henrv,

Tottenham, Mr. A, R. L.

Turing, Mr. J. M.

Ujagar Singh Bedi, Baba.

Willson, Mr. W, 8. T.
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NOES—&0.
Abdul Haye, Mr. ' Mehta, Mr. Jamnadas M.
Abdul Karim, Khwaja. Misra, Mr. Sambhu Dayal.
Abhyankar, Mr. M., V. Misra, Pandit Harkaran Nath.
Acharya, Mr. M. K. | Murtuza Sahib Bahadur, Maulvi
Aiyangar, Mr. C. Duwaiswami. ' Hayad. :
Aiyangar, Mr. K. Rama. Mutalik, Sardar V. N..
Aney, Mr, M. 8. Nainbiyar, Mr. K. K.
Belvi, Mr. D. V. Narayandas,” Mr.
Bhat, Mr. K. Badasiva. Nehru, Dr. Kishenlal.
Chaman Lal, Mr. Nenru, Pandit Motilal.
Chanda, Mr. Kamini Kumar. Nehru, Pandit Shamlal, o
Chetty, Mr. R. K. Shanmukham. Neogy, Mr. K. C.
Das, Mr. Bhubanananda. . Patel, Mr. V. J.
Dys, Mr. Nilakantha. .+ Phookun, Mr. Tarun Ram.
Dutt, Mr. Amar Nath. . Piyare Lal, Lala.
Goswami, Mr. T. C, Ramachandra Reo, Diwan Bahadur M.
Govind Das, Seth. Ranga Iyer, Mr, C. 8. .
(Gulab Singh, S.rdar. Ray, Mr. Kumar Bankar.
Hans Raj, Lala. Reddi, Mr. K. Venkataramana.
Hari Prasad Lal, Rai. . Roy, Mr. Bhabendra Chandra.
Ismail Khan, Mr. SBamniullah Khan, Mr. M.
Iyengar, Mr. A. Rangaswami Sarfaraz  Hussain Khan, Khan
Jeulangy Haji 8. A. K Bahadur.
Kartar Singn, Sardar. Shafee, Maulvi Muhammad.
Kazim Ali, M, M.~ ) Singh, Mr. Gaya Prasad.
Kelkar, Mr. N. C. Sinha, Mr. Devaki Prasad.
Kidwai, Bhaikh Mushir Hosain. Sinha, Kumar Ganganand.
Kun, l\immg. Syamacharan, Mr.
Lohokare, Mr. K. Q. enkatapatiraju, Mr. B.
Malaviya, Pandit” Krishna Kant. Yakub, li(aulvi Muhammad.
Malaviys, Pandit Madan Mchan. Yusuf Imam, Mr, M.

The motion was negatived.

The Assembly then ndjourned till Eleven of the Clock on Tuesday, the
18th March 1924,



APPENDIX.

Declaration by the Governor General in Council under section 67-A (7)
of the Governmeni of India Act regarding certain demands refused
by the Assembly.

In pursunnce of section 67-A (7) of the Government of India Act the
Governor General in Council is pleased to declare that the following
Demands which have been refused by thé Legislativé Assembly are essen-
tial to the discharge of his responsibilities, namely:—

' Awount of Demand re-
Nuamber of Demand. Bervice to which Demand relates. fused by the Legislative

Assembly.
Rs.

1 Customs . 71,84,000

2 Taxes on Income . . 61,32,000

3 Salt . . . 1,06,56,000

4 Opium . . . . . 2,07,31,000

A. C. McWATTERS, -
Secretary to the Government of India.
DELH],

The 17th March, 1924.

(1961 )
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